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BEFORE THE NATIONAL GREEN TRIBUNAL
EASTERN ZONE BENCH, KOLKATA.
(Under Section 18(1) read with Sections 14 of the National Green

== Tribunal Act, 2010)
TARTN, .
\‘(Q{1ginal Application No. of 2024 /EZ
O\
Nams- PARAMITA PAL \ r“\&‘ BETWEEN

ot Maner Malrtio = |
Arsa- Caty Civtl Court Calcur -

Q| Regho-093202 ?f :

\ &\ Date of e 17042027 / 4] SAYED SARAFAT ALI & ANR.
A /) e

’ 74 THE UNION OF INDIA & ORS.

SYNOPSIS OF THE CASE

The office of the District Land Reforms and Land Reforms Officer,
Burdwan issued a letter of Intent dated 10.01.2017 in favour of M/S
Gohogram Sand Mine, a partnership firm operated by the private
respondents herein granting mining lcase for sand in sand block on
Damodar river in respect of plot no. 6001 (Part) and 6002 (Part)
situated under mouza Gohogram, J.L. No. 70, P.S- Galsi, District-
Purba Bardhaman. The private respondents herein having nexus with
Government officials are illegally excavating sand from the river bed in
violation of the Terms of Reference dated 26.04.2023 and the standard
conditions stipulated by the respondent authorities in the CTE and
EC certificate causing damage to environmental balance and
increasing possibility of flood which may wash out the agricultural
land as well as the residences bcelonging to the villagers. The
applicants came to know that the respondent authority without
causing any field enquiry, granted permission to the private
respondents to excavate sand from the river bed of Damodar river.
Being armed with such illegal granted permission for extracting sand

at river Damodar, the private respondents herein conducted sand

26 NOV 2024



mining by using heavy machineries at the project site causing severe
damage to the environment at the banks of river Damodar. The private
respondents herein obtained the Environment Clearance certificate
from the competent authority without following all the due procedures
and are thereby illegally excavating sand from said sand pits at
Damodar river causing serious breach of environmental balance.
Moreover, due to such illegal excavation of sand the river dam is
gradually becoming weak and there is high possibility of breaking the
dam during rainy season which may cause flood in the area washing
out the agricultural lands and the residences of the local villagers
including the applicants herein. Despite duly intimating the concerned
respondents, no steps for restraining the private respondents herein
from further excavating sand at Damodar river. Hence the instant

application.
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BEFORE THE NATIONAL GREEN TRIBUNAL
EASTERN ZONE BENCH, KOLKATA.
(Under Section 18(1) read with Section 14 of the National Green
Tribunal Act, 2010)

s Original Application No. of 2024 /EZ
TARY

BETWEEN

\l
Nams- PARAMITA PAL
Arsa- Cay Cot Court Calgufia |

SAYED SARAFAT ALI & ANR

Q| Regho-083202 -VS-
£\ Date of Exp 17042027 THE UNION OF INDIA & ORS.
'\'..\O /;.'
"*-t,,p | S" % LIST OF DATE §
. I\n’\_/
DATES PARTICULARS OF EVENTS

10.01.2017 | The letter of Intent issued in favour of the
private respondents in respect of the proposed

project.

26.04.2023 | The State Environment Impact Assessment
Authority, Govt. of West Bengal issued
Standard Terms of Reference for conducting the
Environment Impact Assessment study in

respect of the project activity.

28.02.2024 | The State Environment Impact Assessment

and
01.03.2024

Authority, Govt. of West Bengal granted
Environment Clearance in favour of the private

respondents herein in respect of the project




activity.

12.09.2024

The private respondents herein made
application in order to obtain consent to
establish before the West Bengal Pollution

Control Board.

29.10.2024
and

06.11.2024

The Consent to Establish issued in favour of
the privale respondents herein in respecl of the

project activity.

14.11.2024

The applicants made a comprehensive
representation to the respondent authorities
intimating them of the illegal excavation work

carried out by the private respondents herein.

Till date

The respondent authorities have not taken any
coercive steps against the private respondents
in order to restrain them from further

conducting such illegal excavation work.
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BEFORE THE NATIONAL GREEN TRIBUNAL,

(EASTERN ZONE BENCH), KOLKATA

(Under Section 18(1) read with Sections 14 of the National Green

Tribunal Act, 2010)

ORIGINAL APPLICATION NO. OF 2024 /EZ.

Name- para

Area- City Ciui LUt Cale

BETWEEN

1. Sayed Sarafat Ali, aged about

years, son of Late Sayed Sujad
Ali, residing at Village & P.O-
Ramgopalpur, District- Purba

Bardhaman, Pin- 713403.

Email Id: rohanconstructions 1977 @gmail.com

2. Dilip Mondal, aged about

years, son of Late Harihar Mondal,

residing at  Bharatpur, P.O-

Bhagaldighi, District- Bankura, Pin-

722154.

Email Id: chandimatad @yahoo.co.in
....Applicants

VERSUS

I. The Union of India, service

through the Secretary, Ministry of



Environment and Forest and
Climate Change, having office at
Indira Prayavaran Bhawan, Jorbag
Road, New Delhi-1 10003.

Email Id: secy-noef@nic.in

2. The State of West Bengal,
service through the Principal
Secretary, Department of
Environment, having office at
Prani Sampad Bhawan, Block-1LB-
L, Salt Lake, Sector-III,
Biddhannagar, Kolkata- 700106,

Email Id: psecy.env-wb@gov.in

3. iR
State Environment Impact
Assessment Authority, -

— nepresenfed Ttousl iy s Mesmbere
Government of West Bengal, Seerefonyg. .,

Department  of Environment,
having office at Prani Sampad
Bhawan, Block-LB-II, Salt Lake,
Sector-II1, Biddhannagar, Kolkata-
700106.

Email ld: environmentwb@gmail.com



4. The Memben Secretary, State
Environment Impact Assessment
Authority, Department of
Environment, Government of West
Bengal, having office at Prani
Sampad Bhawan, Block-LB-II, Salt
Lake, Sector-IIl, Biddhannagar,
Kolkata- 700106.

Email Id: seiaa.ms.br@gmail.com

5. The District Magistrate, Purba
Bardhaman, having office at P.O.
& P.S- Burdwan, District- Purba
Bardhaman-713101.

Email d: dm-burd@nic.in

= The Additional District
Magistrate and District Land &
Land Reforms Officer, Purba
. Bardhaman, having its office at
Burdwan Rajbati, P.O- Burdwan,
District- Purba Bardhaman, PIN-
7L eNL,

Email Id: admprbdn.gnl-wb@gov.in



7. The West Bengal Pollution
Control Board, service through the
Chairman having office at Parivesh
Bhawan, 10A, Block-LA, Sector-III,
Salt Lake City, Kolkata- 700106.

Email Id: chrmn.wbpcb-wb@bangla.gov.in

8. The Chief Engineer,
Environment Impact Management
Cell, The West Bengal Pollution
Control Board, having office at
Parivesh Bhawan, 10A, Block-LA,
Sector-III, Salt Lake City, Kolkata-
700106.

Email Id: sec2.wbpcb-wb@bangla«gov.in

9. Yogendra Kumar Singh, son of
Sachidanand Singh, residing at
P.O. Jew Rakhal Tola, Patna,
Bihar, Pin- 801503,

Email Id: yogendramine@gmail.com



10. Satyanand Rai, son of
Nirushal Rai, residing at Biscuit
Factory, near Civil Court,

Nabarganj, Danapur, Patna, Bihar,

Pin- 800012.

Name- PARAMITA PAL \ Email Id: roymine4@gmail.com
Area- Cty Civil Court. Calcutta
Reg No - 08312022

Date of Exp 17 04.2027

....Respondents

The Humble petition of the

applicants above named

MOST RESPECTFULLY SHEWETH:

(1) The addresses of the applicants are given above for the service

of notices of this Application.

(2) The addresses of the Respondents are given above for the

service of notices of this Application.

(3) The Applicants above-named beg to present the instant Original
Application challenging the inaction on the part of the
respondent authorities concerned, particularly the West Bengal
Pollution Control Board and the State Environment Impact
Assessment Authority for not taking adequate and meaningful
measures to cease the operation of illegal sand mining at

Damodar river in respect of Plot No. 6001 (part) and 6002 (part)



herein being respondent no. 9 and 10 under the name of M/S

Gohogram Sand Mine, partnership firm and thereafter
immediately revoke the certificate of “Consent to Establish”
dated 29.10.2024 and 06.11.2024 issued by the West Bengal
Pollution Control Board in favour of said M/s Gohogram Sand
Mine, on the facts and circumstances as well as grounds set-out

hereunder:

FACTS IN BRIEF

The applicants above are peace-loving and law abiding citizens
of India permanently residing at the address mentioned in the
cause title hereabove. The applicants are having locus standi to

invoke the jurisdiction of this Hon’ble Tribunal.

That the applicants herein are residents of villages located
within the jurisdiction of Galsi police station, District- Purba
Bardhaman which are situated at the banks of River Damodar
who are moving the instant original application upon being
concerned regarding the rampant excavation of sand being
carried out at Damodar river operated under the name of M/S
Gohogram Sand Mine, a partnership firm represented by its
partners, the private respondents herein, which is proving to be

highly detrimental to environment. The applicants herein being



Name- PARAMITA PAL
Arga- City Covil Court. Calcutta
: Reg No - 083/2022
\<Z. \ Dale of Exp 17042027
LA ‘

fa s of such plots of land located just adjacent to banks of
Damodar are directly affected by such illegal excavation
nd carried out by the private respondents herein which is not

at all tenable in the eye of law.

The applicant states that ’[:he office of the District Land Reforms
and Land Reforms Officer, Burdwan issued a letter of Intent
dated 10.01.2017 in favour of M/S Gohogram Sand Mine, a
partnership firm operated by the private respondents herein
granting mining lease for sand in sand block on Damodar river
in respect of plot no. 6001 (Part) and 6002 (Part) situated under
mouza Gohogram, J.L. No. 70, P.S- Galsi, District- Purba
Bardhaman. After beihg granted such mining lease, Mine Plan
with Progressive Mine Closure Plan was prepared by the private

respondents in respect of the project activity.

Photocopies of the said LOI dated 10.01.2017 and the
said Mine Plan with Progressive Mine Closure Plan are annexed
hereto and marked as Annexure A to this application

collectively.

Thereafter the Member Secretary, State Environment Impact
Assessment Authority (hereinafter referred to as SEIAA) issued a
Terms of Reference dated 26.04.2023 for conducting the

Environment Impact Assessment for the proposed project



Name- PARAMITA PAL
Area- City Givil Court. Galcutta

Reg No- 08312022 Q)
Date of Exp 17042027 / €D
acll

t zg 0 be carried out by the private respondents herein.

\QL\\VVE b ’/ﬁently the SEIAA granted Environment Clearance in
avour of the private respondents herein.

Photocopies of the said ToR dated 26.04.2023 and EC
certificate granted in favour of the private respondents herein
are annexed hereto and marked as Annexure B to this

application collectively.

The private respondents in order to commence the proposed
project activity at Damodar river made an application dated
12.09.2024 to the West Bengal Pollution Control Board for
obtaining the Certificate of Consent to Establish (CTE).
Pursuant to the aforesaid applications, the certificate of Consent
to Establish was issued in favour of said M/S Gohogram sand

Mines which is operated by the private respondents herein.

Photocopies of the said applications form dated
12.09.2024 and certificate of CTE issued in favour of said M/S
Gohogram Sand Mines are annexed hereto and marked as

Annexure C to this application collectively.

That the private respondents herein having nexus with
Government officials are illegally excavating sand from the river
bed in violation of the Terms of Reference dated 26.04.2023 and

the standard conditions stipulated by the respondent



ithorities in the CTE and EC certificate causing dama.ge to
environmental balance and increasing possibility of flood which
may wash out the agricultural land as well as the residences

belonging to the villagers.

That the applicants came to know that the respondent authority
without causing any field enquiry, granted permission to the
private respondents to excavate sand from the river bed of
Damodar river. Being armed with such illegal granted
permission for extracting sand at river Damodar, the private
respondents herein conducted sand mining by using heavy
machineries at the project site causing severe damage to the

environment at the banks of river Damodar.

The private respondents herein obtained the Environment
Clearance certificate from the competent authority without
following all the due procedures as prescribed by law and are
thereby illegally excavating sand from said sand pits at
Damodar river causing serious breach of environmental
balance. Moreover, due to such illegal excavation of sand the
river dam is gradually becoming weak and there is high
possibility of breaking the dam during rainy season which may
cause flood in the area washing out the agricultural lands and
the residences of the local villagers including the applicants

herein.



Name- PARAMITA PAL
hrea- Gy Civil Court Calcutla
Req No - 083/2022

< of Exp 17 04.2027

Date

10

eing aggrieved by such action of the respondents, the
applicants herein made a comprehensive representation dated
14.11.2024 to the concerned respondents duly intimating them
of the illegal excavation of sand carried out by the private
respondents herein at the banks of river Damodar. The said
representation categorically intimated the respondents of the
environmental hazards caused due to such illegal excavation
but in vain. Despite due receipt of the said representation dated
14.11.2024, the respondents failed to take any adequate and
meaningful measures to cease the operation of illegal sand
mining at Damodar river in respect of Plot No. 6001 (part) and
6002 (part) situated under mouza Gohogram, J.L No. 70, P.S-
Galsi, District- Purba Bardhaman operated by the private
respondents herein being respondent no. 9 and 10 under the
name of M/S Gohogram Sand Mine, partnership firm and
thereafter immediately revoke the certificate of “Consent to
Establish” dated 29.10.2024 and 06.11.2024 issued by the West
Bengal Pollution Control Board in favour of said M/s Gohogram

Sand Mine.

A photocopy of the said representation dated 14.11.2024
is annexed hereto and marked as Annexure D to this

application.



11.

herein are carrying out the illegal excavation work at the project
site throughout the entire day for about 20 hours causing
immense noise pollution and disturbance in the region. That
further the private respondents herein are mining sand from the
project site at a depth of more than 1 meter resulting in
depletion of the aquatic life of the river and ponding effect. Such
action of the private respondents is directly affecting the
livelihood of the applicants herein who are heavily dependent
upon river Damodar for fishing and further cultivate the plots
adjoining the river bank and is not at all tenable in the eye of

law.

The applicants state and submit that the private respondents
failed to install a network of wells and piezometers around the
mining area which were required to be installed as per the terms
and conditions stipulated in the EC certificate issued by the
respondents. Such unorganized mining of sand has resulted in
massive depletion of the ground water level which the
respondents failed to take note off. As such the excavation is
being carried out by the private respondents completely in
violation and contravention of the general terms and conditions
of the ToR, EC and CTE certificate issued by the respondents
and further in transgression of the Mines and Minerals Act,

1957 and the Rules made there under.
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with Progressive Mine Closure Plan prepared by the private
respondents duly stated that the sand deposited at the river bed
of Damodar was to be collected manually without using any
form of mechanization whereas in reality the private
respondents herein are using heavy machinery to arbitrarily
excavating sand at the project site and thereby acting in gross
violation of the aforesaid Mining plan and the standard terms
and conditions stipulated by the respondent authorities in

connection with the said project activity.

The applicants state and submit that the private respondents
herein failed to install adequate number of CCTV cameras at the
project site. Further the private respondents have failed to make
adequate arrangements for drinking water and first aid for the

workers.

Being aggrieved by such inaction on the part of the respondent
authorities, the applicants herein beg to prefer the instant
original application on the following grounds.

GROUNDS

FOR THAT the grounds on which the applicant relies for the

purpose of this application are as follows:



III.

IV.

-
-

WE

-.,_,,_r.-ﬂ'éarance certificate from the competent authority without

13

at the private respondents obtained the Environment

iy 4
Y

following all the due procedures as prescribed by law and are
thereby illegally excavating sand from said sand pits at
Damodar river causing serious breach of environmental
balance. Moreover, due to such illegal excavation of sand the
river dam 1is gradually becoming weak and there is high
possibility of breaking the dam during rainy season which may
cause flood in the area washing out the agricultural lands and
the residences of the local villagers including the applicants

herein.

For that the respondent authority without causing any field
enquiry, granted permission to the private respondents to
excavate sand from the river bed of Damodar river. Being armed
with such illegal granted permission for extracting sand at river
Damodar, the private respondents herein conducted sand
mining by using heavy machineries at the project site causing
severe damage to the environment at the banks of river

Damodar.

For that the private respondents herein are carrying out the
illegal excavation work at the project site throughout the entire
day for about 20 hours causing immense noise pollution and
disturbance in the region. That further the private respondents

herein are mining sand from the project site at a depth of more



VI.

directly affecting the livelihood of the applicants herein who are

heavily dependent upon river Damodar for fishing and further
cultivate the plots adjoining the river bank and is not at all

tenable in the eye of law.

For that the private respondents failed to install a network of
wells and piezometers around the mining area which were
required to be installed as per the terms and conditions
stipulated in the EC certificate issued by the respondents. Such
unorganized mining of sand has resulted in massive depletion of
the ground water level which the respondents failed to take note
off. As such the excavation is being carried out by the private
respondents completely in violation and contravention of the
general terms and conditions of the ToR, EC and CTE certificate
issued by the respondents and further in transgression of the

Mines and Minerals Act, 1957 and the Rules made there under.,

For that although the Mine Plan with Progressive Mine Closure
Plan prepared by the private respondents duly stated that the
sand deposited at the river bed of Damodar was to be collected
manually without using any form of mechanization whereas in
reality the private respondents herein are using heavy
machinery to arbitrarily excavating sand at the project site and

thereby acting in gross violation of the aforesaid Mining plan
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activity.

LIMITATION

That the instant application is being filed within the period of

limitation as prescribed under Section 14 of the National Green
Tribunal Act, 2010.

PRAYER-

The applicant, therefore, prays that:

Under the circumstances the applicant most humbly prays as follows:

i)

Mandatory injunction may kindly be granted directing the
authorities concerned to restraint the private respondents
herein from further excavating sand at river Damodar in respect
of Plot No. 6001 (part) and 6002 (part) situated under mouza
Gohogram, J.L No. 70, P.S- Galsi, District- Purba Bardhaman.

Direct the West Bengal Pollution Control Board to immediately
revoke the Certificate of “Consent to Establish” dated
29.10.2024 and 06.11.2024 issued in favour of said M/s
Gohogram Sand Mine, a partnership firm operated by the
private respondents herein, under the provisions of the Mines
and Minerals Act, 1957, Air (Prevention and Control of Pollution)
Act, 1981 and Water (Prevention and Control of Pollution) Act,
1974.



vi)
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the concerned officials of the West Bengal Pollution

e}%'rol Board to conduct a detailed enquiry with regard to the

“allegation of illegal excavation of sand at Damodar river raised
by the applicants herein thereafter produce a comprehensive

report before this Hon’ble Tribunal.

Direct the West Bengal Pollution Control Board to asses and/or
to calculate the compensation amount to be paid by the said
M/S Gohogram Sand Mine for contributing pollution to the
environment by illegally excavating sand at Damodar river at
Plot No. 6001 (part) and 6002 (part) situated under mouza
Gohogram, J.L No. 70, P.S- Galsi, District- Purba Bardhaman.

An order of ad interim injunction may be passed by the Hon’ble
Tribunal against the operation of the said illegal excavation of
sand at Damodar river carried out by the private respondents
herein at Plot No. 6001 (part) and 6002 (part) situated under
mouza Gohogram, J.L No. 70, P.S- Galsi, District- Purba

Bardhaman till the disposal of the instant application.

Ad-Interim orders as prayed for in prayers (ii) and (iii)

hereinabove.

Such other or further order and/or orders, direction and/or

directions as this Hon’ble Tribunal may deem fit and proper.

And your applicants as in duty bound shall ever pray.
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VERIFICATION

I Sg}f:gi—'fS@é‘i‘?l‘I‘_ﬁbAli, son of Late Sayed Sujad Ali, residing at Village &
P.'(;—' Réfngopalpur, District- Purba Bardhaman, Pin- 713403, aged
about .4.#., by occupation- Farmer, by faith- Muslim, do hereby verify
'?hat the contents of paragraphs 1 to 10 are true to my knowledge and

tl'i'e& rests are my submissions before the Hon'ble Tribunal. That I am

oo

"o
b L

the applicant no. 1 in the instant application and I am also well

acquainted with the facts and circumstances of the instant case. I am

competent to verify the4 /E\ ication on behalf of me as well as
the applicant no. W L
Name- PARAMITA PAL
%m& Ak PR
Signature of Applicant

Area- Cty Civil Court. Calcutia
Reg No.- 08312022
Date of Exp 17 04 2027

Date * | %('H \?al 0 Identified by me :
e _ [Kon, Ardan AL
Place : \xXplKata \ Advocate
/

2 6 NOV 2024
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TO WHOM IT MAY CONCERN

LDilip Mondal, residing at Bharatpur, P.O- Bhagaldighi, District-
Bankura, Pin- 722154, duly authorizeSayed Sarafat Ali, son of Late
Sayed Sujad Al residing at Village & P.O- Ramgopalpur, District-
PurbaBardhaman, Pin- 713403to file original application or any other
peutoner before the National Green Tribunal Kolkata. I also
authorize Sayed Sarafat Alito affirm affidavit and verification for the
purpose of filing petitioners in National Green Tribunal, Kolkata.

(Dilip Mondal)
01.12.2024



Z .1, Sayed Sarafat Ali, son of Late Sayed Sujad Ali, residing at Village

P.O- Ramgopalpur, District- Purba Bardhaman, Pin- 713403, aged
about .\ 4%.., by faith- Muslim, By occupation- Cultivation do hereby

afﬁrm and say as follows:

1. That [ am the applicant no. 1 in the instant application and as
such I am well acquainted with the facts and circumstances of the
case. As such I am duly authorized to affirm this affidavit on behalf

of the other applicant.

5 That the statements made in paragraph 1 to 10 of the instant

application are true to my knowledge and the rest are my humble

Prepared in my office.

jdentified by M€

|Cea P den GU

ﬁ&\\eg
eponent

Advocate o
/ 35G4 / 9] %7,2_ 5% Identified by me.
o o
\ ik tAIS,
Advocate
Sodamnly affirmed and declared Advo(-.atp
Rofore me on IWMI\
PARAMITA PAL
City Civii Court

wolkata
Reg. No- 083/2032

2 6 NOV 2084
26 NOV 2024
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MINE PLAN WITH PROGRESSIVE
7~ MINE CLOSURE PLAN

"\ FOR GOHOGRAM SAND MINE ON DAMODAR RIVER
L |8 -_;.-‘.j; LOCATED AT MOUZA - GOHOGRAM,
i =)

~ GALSI, DisTrRICT - BURDWAN, STATE - WEST BENGAL
ND BLOCK CODE

. | GALSI-II/GOHOGRAM/6001/C

AREA: 9.49 ACRE (3.84 HECTARE)
PLor No.- 6001(P) J.L. No.- 070

TR

g PO
NAME OF THE APPLICANT PREPARED BY
SRI SATYANAND ROY SHRI TAPAN RAY CHOUDHURI
NEAR BISCUIT FACTORY MORE, RQP/KOL/378/2013/A
NEAR CiIvIL COURT, NASRIGAN

’

16, Roy Para Lane
DANAPUR, CITY-PATNA P.O. Konnagar, Dist- Hoogly
5 PIN: 800012

West Bengal, Pin- 712235

ON BEHALF OF FOr MINING OFFICE USE ONLY
M/S GREENCINDIA CONSULTING
PRIVATE LIMITED APPROVED
607-611, SHOPPRIX MALL, LEVEL-5, SECTOR-5, b6 S
VAISHALI, GHAZIABAD - 201010 " zq/; 9/ fo
0120-4111527, 4291470, 4296535 o B
information@greencindia.com vitAgf West Bengal
GCPL PROJECT ID: HBUR 407

7




ENCLOSURE |

CONSENT LETTER

The Mining Plan in respect of Gohogram Sand Mining Project (Minor Mineral),

over an area of 9.49 Acres / 3.84 Ha on River Damodar at Mouza - Gohogram,
P.S.- Galsi, Dist - Burdwan, West Bengal, over Plot No. 6001(P) J.L. No.- 070, under
MMDR Act-1957 & WBMMC R 2016 has been prepared by Shri Tapan Ray
Choudhuri RQP/KOL/378/2013/A.

This is to request the Director, Directorate of Geology and Mining (DGM), Calcutta, W.B.
to make any further correspondence regarding any correction of the Mining Plan with the
said recognized person at his address below.

Shri Tapan Ray Choudhuri

RQP No : RQP/KOL/378/2013/A

Address : 16, Roy Para Lane, P.0. Konnagar
Dist- Hoogly, West Bengal
Pin- 712235

We hereby undertake that all the modifications/updating as made in the said Mining Plan
by the said recognized person be deemed to have been made with our knowledge and
consent and shall be acceptable on us and binding in all respects.

Place : Sffana na -po y

Date : ok "Signature of the Applicant
) (Sri Satyanartd Roy)
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Mining Plan including Progressive Mine Closure Plan

KEOTSA Sand Mine
Purba Bardhaman, West Bengal

‘Division ~ [Group [ Formation | Lithology \i\
ol Umia : Sandstone, Shale *“‘-\\?::\‘
Jabbalpur Jabbalpur Claystone, Sandstone
Chaugaon Claystone, Sandstone
Upper Gondwana . Kota Sandstone, Grits, Coal Bands
Rajmahal .
Rajmahal Basaltic Lava flows
Maleri Red Sandstone, Claystone
Mahadev
| Panchmari Brown Sandstone, Shales
Unconformity
Panchet Panchet Brown Sandstone, Shales
Ranigunj Sandstone, Shale, Coal Seam

Barren Measures Sandstone, Ironstone Shale
Damuda

Barakar Sandstone, Shale, Coal Seam
Lower Gondwana
Karharbari Sandstone, Grits, Coal Seam
Rikba Sandstones
Talchir Talchir Greenish Shale
Boulder Bed Boulder Bed

6.3 LOCAL GEOLOGY:

In regional scale proposed mines is a part of Gondwana Basin. But locally it is a part of
recent alluvial deposits which will be mined. Most part of the area is a sedimentary deposit.
Barddhaman district with its varied tectonic elements and riverine features, is a transitional
zone between the Jharkhand plateau which constitutes a portion of peninsular shield in the
west and Ganga-Brahamaputra alluvial plain in the north and east. In general the‘Jharkhand
plateau consists of the metasedimentary rocks of precambrian age, Gondwana sedimentary
rocks, Rajmahal basalts and upper tertiary sediments. Laterite has developed on these older
rocks as well as on early Quaternary sediments. Towards south, the alluvial plain merges with
Aj ay-lgasain—Subamamkha deltaic plains.

6.4 REPLENISHMENT STUDY:

MOEF & CC vide their notification no. S.0. 141 (E); dt. 15th January 2016 has stated about
replenishment study under point no. 7 (iii), Appendix-X that gnnual rate of replmis’hmﬁa (
!
verih e o a, it W g QW L
- TAPAN RAY CHOUDHUR]
(:eolo;}f & Mining Consultant
Rezd. flo. - Rg P/ROL/378/2013A
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ENCLOSURE II

CONSENT LETTER

“The provisions of Mines Act, Rules and Regulations made there under have been
observed in the Mine Plan, over an area of 9.49 acres / 3.84 ha in Burdwan District of

West Bengal state belonging to Gohogram Sand Mining Project (Minor Mineral),
and where specific permissions are required, the applicant will approach the D.G.M.S.
Further, standards prescribed by D.G.M.S. in respect of miners' health will be strictly
implemented”.

Place : Sa&(gaaaz;d Posﬂ
Date gnature of the Applicant

(Sri Satyanand Roy)

; /

VAN \
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ENCLOSURE Il

CERTIFICATE FROM RQP

The provisions of the Minor Mineral Rules, West Bengal-2016, have been observed in
the preparation of the Mine Plan for Gohogram Sand Mining Project (Minor Mineral),
over an area of 9.49 acres / 3.84 ha on River Damodar at Mouza - Gohogram, P.S.-
Galsi, Dist - Burdwan, West Bengal, over Plot No. 6001(P), J.L. No.- 070 and
whenever specific permissions are required, the applicant will approach the concerned
authorities of Directorate of Geology and Mining (DGM), Calcutta.

The information fumished in the Mine Plan is true and correct to the best of our
knowledge.

Ta b o 2@7 & n s
" Sri Tapan Ray Choudhuri
Place : (Name of Recognised Person)

Date Reg. No.- RQP/KOL/378/2013/A

TAPAN RAY CHOUDHURI
Qualified Person

RQP/KOL/378/2013 /A
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MINE PLAN OF GOHOGRAM SAND MINE, BURDWAN, WB
AREA: 9.49ACRES(3.84 HECTARES) Sand Block No: GALSI-II/GOHOGRAM/6001/C
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MINE PLAN OF GOHOGRAM SAND MINE, BURDWAN, WB
AREA: 9.49ACRES(3.84 HECTARES) Sand Block No: GALSI-Il/GOHOGRAM/4001/C

1 e GENERAL

1.1 INTRODUCTION

Applicant Sri Satyanand Roy has obtained sand mining lease through auction from the Gowt, of
West Bengal (Sand Block No: GALSI-Il/Gohogram/6001/C) over an area of 9.49 Acres / 3.84
ha on River Damodar at Mouza -~ Gohogram, P.S.- Galsi, Dist - Burdwan, West Bengal, over
Plot No. 6001(P) J.L. No.- 070.

The Mining Lease is granted for a period of 5 years from the date of registration.

While preparing the mining plan proper attention has been paid to ensure that the relevant
provisions under MMDR Act-1957 & WBMMCR 2016 are followed.

In order to process further by the concern Department, an environment clearance from District
Level Expert Appraisal Authority is necessary. For the grant of environment clearance, mining
plan is also a component. For this reason the Applicant has given task of Preparation of Mining
Plan to Shri Tapan Ray Choudhuri, RQP/KOL/378/2013/A for said Lease area.

1.2 GENERAL INFORMATION ABOUT THE APPLICANT

Name: Sri Satyanand Roy
Address:  Near Biscuit Factory More,

Near Civil Court, Nasriganj, Danapur N
City- Patna, Pin: 800012 e TARD

1.3 STATUS OF THE APPLICANT
Name- PARAMITA PAL
Area- City Civil Court Caleutig | ==
Reg No.- 083/2022

Date of Exp 17 04.2027

The Applicant is a Private Individual.

|| T URI
TAPAN RAY CHQUDH

ualified Person
RQ%KOL/.S?B/ZOB/A

Certification by RQP 1
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MINE PLAN OF GOHOGRAM SAND MINE, BURDWAN, WB
AREA: 9.49ACRES(3.84 HECTARES) Sand Block No: GALSI-1I/GOHOGRAM/6001/C

2. GENERAL INFORMATION- MINING LEASE

2.1 MINERAL(S) THAT THE APPLICANT INTENDS TO MINE

Mineral(s) River bed sand

2.2 DETAILS OF THE MINING LEASE

Table 2-1: Detalls of the lease area

Lease Period 5 years from the date of registration.
Lease area of 9,49 Acres / 3.84 ha on River Damodar at Mouza
: — Gohogram, P.S.- Galsi, Dist - Burdwan, West Bengal, over
Imoighion of U prea Plot No, 6001(P) J.L. No.- 070.
Sand Block No: GALSI-Il/Gohogram/6001/C
LOCATION BOUNDARY )
(CO-ORDINATES) PILLAR NO. Lty Lonigtude
A 23°14'40.07°N 87°37'63.73'E
B 23°14'30.82"N 87°37'54.68'E
C 23°14'31.04°'N 87°37'49.63°E
D 23°14'39.80"N 87°37'49.04"E
River Name Damodar
*Location (coordinate) by exploration agency with survey team.
/.-«_', o A
‘:\LO TAR >
*\

MName

. PARAMITA PAL
¢ Caleutia

f'.G) Areg- 'f.]h':':".--"-".'_ﬂ'f- } d(
1 Req No- 0831202& .
.C:)'_ Date of Exp 17042077 / gfc
-
"\,‘:k s : ;_Q_/‘.:
Ewest

| S pAN RAY CHOUDHURI
Qualified Person
RQP,/KOL/378/2013/A

Certification by RQP
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MINE PLAN OF GOHOGRAM SAND MINE, BURDWAN, WB
AREA: 9.49ACRES(3.84 HECTARES) Sand Block No: GALSI-II/GOHOGRAM/6001/C

3 e RQP DEetAILS

3.1 NAME OF THE RQP AND ADDRESS

Shri Tapan Ray Choudhuri

RQP No : RQP/KOL/378/2013/A

Address : 16, Roy Para Lane, P.0. Konnagar
Dist- Hoogly, West Bengal
Pin- 712235

3.2 NAME OF THE PROSPECTING AGENCY

Greencindia Consulting Private Limited

Address : Shopprix Mall, 609-611, Level-5, Sector-5, Vaishali,
Ghaziabad, Uttar Pradesh - 201210

Phone : 01204111527, 4296535, 4291470

Certification by RQP 3
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MINE PLAN OF GOHOGRAM SAND MINE, BURDWAN, WB
AREA: 9.49ACRES(3.84 HECTARES) Sand Block No: GALSI-1/GOHOGRAM/6001/C

4. LOCATION & ACCESSIBILITY

4.1 LOCATION & ACCESSIBILITY

Sand Mine of Gohogram is situated about 12 km from NH-2 and 3 km from SH-8, Nearest
railway station is Galsi Railway Station, which is about 14 km from the mine site. Nearest
Airport is Netaji Subhash Chandra Bose International Airport, Kolkata that is about 106 km
from the mine site. -

4.1.1 TOPOSHEET NO. WITH LATITUDE AND LONGITUDE

The mining Lease area falls under Survey of India Toposheet No. 73M/12. The Latitude &
Longitude is given in Table 4.1. The land ownership pattern is given in Table 4.2.

Table 4-1: Location Detalls

Aspects gmm‘g Latitude Longitude
LOCATION A 23°14'40.07°N 87°37'63.73'E
(CO-ORDINATES) B 23°14'30.82°'N 87°37'54.68"E
C 23°14'31.04"N 87°37'49.63"E
D 23°14'39.80"N 87°37'49.04"E
River Name: Damodar
Table 4-2: Land ownership Pattern
Summary Area (in Ha)
Government Land 3.84

4.1.2 LOCATION MAP

Key Plan showing the location of the area over Toposheet No. 73M/12 on scale 1:50,000 is given
in Plate No 1.

4.1.3 LEASE AREA PLAN

located therein is given in Plate No 2.

{
Area- City Cwil Cour! Lialcuile » C h ﬂﬁ”
g |.|1U.; 2027 { APAm C}lDﬂ HURI

o > ualified Person

Q :
° QY 78/2013/A
O ——& RQP/KOL/378/

Name- PARAKITA PAL

Certification by RQP -~ V=2 | 4
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MINE PLAN OF GOHOGRAM SAND MINE, BURDWAN, WB
AREA: 9.49ACRES(3.84 HECTARES) Sand Block No: GALSI-I/GOHOGRAM/6001/C

5. PHYSIOGRAPHY, DRAINAGE & CLIMATE

5.1 PHYSIOGRAPHY

The mining Lease area falls under Survey of India Toposheet No. 73M/12. The Latitude &
Longitude is given in Table 5.1.

Table 5-1:Co-ordinates of the Project site

Aspects ﬁf{lﬂm}' Latitude Longitude
LOCATION A 23°14'40.07°N 87°37'53.73"E
(CO-ORDINATES) B 23°14'30.82'N 87°37'54.68"E
C 23°14'31.04'N 87°37'49.63"E
D 23°14'39.80"N 87°37'49.04"E
River Name: Damodar

The Damodar River flows from the north-west
varies with the quantity of precipitation in the
occurs during the monsoon season i.e., from

5.2 DRAINAGE

ent area. A ma
Name- PARAMITA PAEY
9o September 15 eve

Reg No- 0832022 [ °=
Date of Exp 17 04.2021

5.3 CLIMATE

The district experiences a climate which is transitional between CWg and AW types, where 'C’
stands for ‘warm temperate rainy climates with mild winter’, 'W' for ‘dry winter not compensated for
by total rain in the rest of the year' 'g ' for 'eastern Ganges type of temperature trend' and 'AW' for
‘tropical savanna climates',

Average temperature in hot season is 450C while at the cold season is 50C. Average rainfall is
1496 mm. The cold season starts from about the middle of November and continues till the end of
February. March to May is dry summer intervened by tropical cyclones and storms. June to
September is wet summer while October and November is autumn. _;ﬁ
/ AN RAY CHO URI
Qualified Person

5

Certification by RQP



MINE PLAN OF GOHOGRAM SAND MINE, BURDWAN, WB
AREA: 9.49 ACRES(3.84 HECTARES) Sand Block No: GALSI-I/GOHOGRAM/6001/C

6 e GEOLOGY OF THE AREA

6.1 REGIONAL GEOLOGY

The Geology of this district has been studied mainly by the G.S.I. whereas the State Directorate
and others have carried out geological mapping in only selected parts. The tentative stratigraphic
succession of the district has been suggested as follows:

Table é-1:Regional Stratigraphy

Division Group Formation Lithology
Upper Jabalpur Umia Sandstone, Shale
Gondwana Jabalpur Clays, Sandstone
Chaugon Clays, Sandstone
Rajmahal Kota Sandstone, Grits, Coal Bands
Rajmahal Basaltic Lava flows
Mahadeva Maleri Red Clays, Sandstone
Panchmari Red Sandstone, Clays
UNCONFORMITY
Lower Panchet Panchet Brown Sandstone, Shales
Gondwana Damuda Raniganj Sandstone, Shale, Coal Seam
Barren Measures Sandstone, Ironstone Shale
Barakar Sandstone, Shale, Coal Seam
Karaharbari Sandstone, Grits, Coal Seam
Talchir Rikba Sandstones
Talchir Gree
Boulder Bed )
6.2 REPLENISHMENT STUDY W "Rﬁ
& ;-'E-a- Ch C"': "szlll!jh‘:':-J.'.‘; . |
eg No - 083/2022 L

6.2.1 ORIGIN AND CONTROL OF MINERALIZATION \i’; Datd of Exg. 17,04 2027

The river bed sand replenished every year with the sand carried out with ow, water in
and there is no such control of mineralisation as it depends on the nature of WE@%

oy

6.2.2 DEPOSITION OF MINERALS IN RIVER BED

When the sediment transporting capacity of a river at a particular point becomes less than the
sediment load being carried, as a result of reduction the velocity due to' an increase in cross

section or reduction in slope of the river, the excess sediment get deposited on the river bed.
Aot Ran
TAFAN RAY CHOUDHURI

el lified Person :
Cerlification by RQP RQ]?/LI?OLIIEWB?ZOH /ab
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MINE PLAN OF GOHOGRAM SAND MINE BURDWAN, WB

6.2.3 GEO-MORPHOLOGY

With increase or decrease of predominant flow and sediment load of a river, there is a change in
riverbed level. Although changes in channel depth caused by aggradation or degradation of the
riverbed can be simulated, changes in width cannot. When attempting to model a natural system
like fluvial morphology this is a significant limitation because channel cross section usually
changes with time, and adjustment of both width and depth (in addition to changes in the planar
form, roughness and other attributes) are quite common. River with adjustments may occur due to
a wide range of morphological changes and channel responses. It may be widening or narrowing.

6.2.4 CLIMATIC ZONE, RAIN FALL, DRAINAGE PATTERN

The district falls under the climatic zone of Gangetic alluvial zone. The district experiences a
climate which is transitional between CWg and AW types, where 'C' stands for 'warm femperate
rainy climates with mild winter', "W for 'dry winter not compensated for by total rain in the rest of
the year, 'g' for 'eastern Ganges type of temperature trend' and 'AW' for 'tropical savanna
climates',

Average temperature in hot season is 45°C while at the cold season is 5°C. Average rainfall is
1496 mm. The cold season starts from about the middle of November and continues till the end of
February. March to May is dry summer intervened by tropical cyclones and storms. June fo
September is wet summer while October and November is autumn.

Damodar River, earlier known as the Sorrow of Bengal, because of its ravaging floods in the
plains of West Bengal, the Damodar and its tributaries have been somewhat tamed with the
construction of several dams.

It has a number of tributaries and subtributaries, such as Barakar, Konar, Bokaro, Haharo,
Jamunia, Ghari, Guaia, Khadia and Bhera.

The Barakar is the most important tributary of the Damodar. It originates near Padma in
Hazaribagh district and flows through Jha_rglg_qu before meeting the Damodar near Dishergarh in
West Bengal. The Damodar an@ié) tifircates the Chhota Nagpur plateau, The rivers
pass through hilly areas wi Qreat force, sweepi

Name- PARAMITA PAL
|Q¥e’a- Crty Civil Court Calcutta

% Reg No - 08312022

whatever lies in their path. The drainage

e Ray ke
'l PAN RAY CHOUD

Qualified Person
RQP. /KOL/B?B/ZOIB/A

pattern is shown in the fig

Date of Exp 17 04.2027

O —

Cerlification by RQP 7



- ~ 33~
MINE PLAN OF GOHOGRAM SAND MINE, BURDWAN, WB
AREA: 9.49ACRES(3.84 HECTARES) Sand Block No: GALSI-II/GOHOGRAM/6001/C

Damodar Basin N
Borukor . '
' |
Liledva
Raycar Dhun'h’l ' Mr.!r.mml'

Tont Damodar “Panches  Tbog
TWarakcswar ‘

v Shilobati \ ¥
Kamgsabei  Kongsy "4’%
Mundeswned™ Kaliaghir? G

Figure 6-1. Damodar river basin
6.2.5 SEDIMENTATION STUDY

The water moving over the land surface is the dominant agent of land space alteration. Near

surface weathering provide sediment load for the flowing streams. Some of the load gets
deposited along the path of the river and only the rivers to the sea carry a fraction of the total
material waste from the lands. In fact, the land space evolves essentially due to the water flowing

over it in small rills and gullies, joining to form small streams, which combine to form rivers. The
process of these watercourses eroding and conveying water is a continuous process and has

been going on since the formation of this planet and the elements surrounding ng it. Hence rivers are

ever changing but in a man'’s lifetime it may not be much depending on the land space thro rough

which it passes. The general adjective fluvial (from Latin fluvial meaning river) is Le)a%lbfr)ﬂ'eﬂ ,L,
work done by river and fluvial system and applies to all the area draining a pagticutar river TP \
extending from the drainage divides in the source areas of water and sedi rough pgifg‘** e *’“\ P

" e Re No .
channels and valleys of the drainage basin, to depositional area such as the coas Da ﬂ of E ;’; 7 ;j - (‘j

6.2.6 RESERVE ESTIMATION \ O = Qﬁk i

METHOD OF ESTIMATION OF RESERVES: The total area for lease is 3.84ha. The sahti g— -
deposited every monsoon due to wash load and bed load and must be removed from time to time

to avoid flooding of shore. Sand is available in the middle portion of the riverbed as well as near 7—3@'
o Ohin PRa ¢
TAPAN RAY CHOUDHMURI
Qualified Person 8

Cerlification by RQP RQP.,/KOL/378/2013/A
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MINE PLAN OF GOHOGRAM SAND MINE, BURDWAN, WB
AREA: 9.49ACRES(3.84 HECTARES) Sand Block No: GALSI-II/GOHOGRAM/6001/C

the riverbank. It is permitted to remove sand only upto 3m depths or up to ground water level,
whichever is less. The ultimate depth of sand mining in this case is 3m. The details are given
below with reference of Geological plan at 200m grid interval (Table 6.2).

MINEABLE RESERVES: The fotal reserves as estimated within the leasehold are at present
approximately 115200m3 and sand will be replenished every year after monsoon. The mineable
reserves will be realized after keeping 100m distance from the river bank or 1/3" of the distance
between the bank lines, whichever is less in order to protect the river banks; here 100m distance
form river bank is considered.

However, some part of the lease area comes within the statutory barrier zone (7.5 m towards
interior from the perimeter of the lease area), which is excluded during the calculation of the total
mineable reserve i.e. 18000m3, Hence the actual reserve that can be mined is 97200m% annum
(3.24 x 3 x 10000 = 97200). The mining will be done only up to a maximum depth of 3m.

Table 6-2: Measured Minerals Reserve

Avg. Geological
Area | Area | Calculation of Geological 3
ha) | (m3) Thi;k:‘ess resenr‘:e in Rikerve Mineable Reserve in m
Area in m? multiplied
by the thickness in m 97200
WP R W | e bassimas)
the geological reserve.

ANTICIPATED LIFE OF THE MINE: The reserve estimated above will replenish every year. So,
the life of the mine will be for the entire lease period.

FEASIBILITY STUDY BASED ON THE GEOGRAPHICAL CONDITIONS AND OPERATING
CONDITIONS:

INFRASTRUCTURE  : Roadis present near the working site. Manpower is cheaply available.

GEOLOGY . Geologically the area is potential and the deposit is sufficient for
fuffiliment of the requirement.
LEGAL MATT _ ¢ Leasehold area is valid as per the rule of WBMMC Rule 2016. There

will be no displacement. Land is Government land.
~\The Applicant has all the mining equipment's used for the scientific

anual mining. The mine is eco-friendly.
@mE@ ‘

B
‘-";x:;' N KCHOU%I“]R‘

Name- PARAMITA PAL
Area- C:’f'\ 'l:Iu'I' Court Caloulte

Reg No - i_‘lt‘sE'T-’_l."E? =
v e il d Person
/&) Qualified Perso!
- ~ "\f ."‘;.“ .
AN )4 RQP,/KOL/378/2013/A
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MINE PLAN OF GOHOGRAM SAND MINE, BURDWAN, WB
AREA: 9.49ACRES(3.84 HECTARES) Sand Block No: GALSI-II/GOHOGRAM/6001/C

7. METHOD OF MINING

7.1 CATEGORY OF MINING

Total area of the mine is 3.84 Hectare / 9.49 Acres
B2 categories project.

7.2 YEAR WISE DEVELOPMENT

No development work is required as the mining is for 9 aand—-ggea\‘rahdﬁ of river sand will
be done manually. It has been proposed to collect appm%%ﬂﬁﬂm‘lyean The riverbed
material will be replenished during the monsoon season every year.

Name- PARAMITA PAL

Area- City Civil Cour Galculie
Reg No- 0832022 ]
Date of Exp 17 04.2047 / <

7.2.1 YEAR WISE PRODUCTION

Sand will be lifted from the riverbed for all the eight months except the monsoon period from June
to September. Proposed production for next five years is given in Table 7.1.

Table 7-1: Production Details

Vi re(ieeor::;gli':::rl'z ProdiictiénTims Balanicnog:posit Rapl:::l;l:ment
st 115200 97200 18000 97200
ond 115200 97200 18000 97200
31d 115200 97200 18000 97200
4th 115200 97200 18000 97200
5th 115200 97200 18000 97200

PROPOSED RATE OF PRODUCTION WHEN THE MINE IS FULLY DEVELOPMENT: Proposed
rate of production will be 97200m3year at the stage of fully development of mine.

MINEABLE RESERVES AND ANTICIPATED LIFE OF THE MINE: 97200m3/year is the quantity
of reserve estimated as mineable reserves and river sand will be replenished every year after
monsoon. As such the life of the mine will continue till the period of lease and subsequent lease

renewals. APPROVED 'ﬁ‘
O hetis

APAN RAY CHOUDHURI
Qualified Person
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MINE PLAN OF GOHOGRAM SAND MINE, BURDWAN, WB
AREA: 9.49ACRES(3.84 HECTARES) Sand Block No: GALSI-II/GOHOGRAM/6001/C

7.3 PROPOSED METHOD OF MINING

Opencast Manual Mining method will be adopted for this mining operation.

7.3.1 METHOD FOR DEVELOPING AND WORKING THE DEPOSITS
The sand deposited, as riverbed material will be collected in its existing form manually.

METHOD OF MINING: The manual mining is confined to collection of sand from the riverbed. The
operation will be manually with the help of spade; hands shovel in which the riverbed material will
be collected in its existing form. Sand Mining will be carried out only up to a depth of 3m at
riverbank and in water it could not be measured. Hand tools like shovel, pan, sieve etc. will be
used. Mining will be carried out only during the daytime. To prevent collapse of pit, sand will be
removed from 1m layers from the entire lease first before removing the next 1m layers. The last
1m layers will be removed at the end.

UNDERGROUND WORKING: Not Applicable.
EXTENT OF MECHANIZATION: No mechanization will be done.

Table 7-2: Production Planning

S.no | Assumptions Quantity
1 | Daily Production Approx. 405m3
2__| Total excavation monthly(Excluding 4 month of monsoon) 12150m3
3 | Sand handling per man per day 1.9 m3
4 | Total manpower required per day 213

7.4 DETAILS OF EMPLOYMENT

Local manpower will be used for sand mining in the mine site. Manpower will be depended on the
production capacity per day. The capacity of sand handling of a man is 1.9m?. Therefore, the no of
man employment will be depended on the per day production, As per the calculation the total 213
miners will be employe €.p

Name- PARAMITA PAL :
Areg- City Civil Court Caicutta
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MINE PLAN OF GOHOGRAM SAND MINE, BURDWAN, WB
AREA: 9.49ACRES(3.84 HECTARES) Sand Block No: GALSI-Ii/GOHOGRAM/6001/C

8. STACKING OF MINERAL REJECTS &
DisPOSAL OF WASTES

Since there is no waste or mineral rejects generation in the mine hence no proposal for the
stacking is discussed under this chapter. The entire mineral produced is useable.

Name- PARAMITA PAL
Area- Cty Ciwl Court. Calcutte
Reg No.- 083/2022

Date of Exp 17 04.2027

-
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MINE PLAN OF GOHOGRAM SAND MINE, BURDWAN, WB
AREA: 9.49 ACRES(3.84 HECTARES) Sand Block No: GALSI-II/GOHOGRAM/6001/C

9. LOADING & TRANSPORTATION OF
MINERALS AND WASTE

9.1 LOADING OF MINERALS AT MINE SITE
Loading Manually and transportation by trucks/dumper.
9.2 MEANS OF TRANSPORT

The sand transportation will be done by ensuring the following:

1) All bigger trucks/dumpers having capacity 10 Tonnes.

2) Trucks/dumpers will be properly covered.

3) Vehicles will be provided with all safety measures like reverse alarm, back-mirror, etc
4) Vehicles will have pollution-test certificates

5) Regular checks will be done by the management to ensure the health of the trucks.
6) Regular water spraying at fixed interval of time.

7) Maintenance of roads to fill all pot-holes to avoid spillage.

8) Regular cleaning of road to avoid any accumulation of sand.

9) Loading and Unloading of sand will be done manually.

(7> :
— X _. g et
: APAN RAY CHO HURI

ualified Person
RQE/KOL/37.B/20.13/A
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MINE PLAN OF GOHOGRAM SAND MINE, BURDWAN, WB
AREA: 9.49ACRES(3.84 HECTARES) Sand Block No: GALSI-II/GOHOGRAM/6001/C

] 0. ENVIRONMENT MANAGEMENT PLAN

The environment management plan for the riverbed-mining project will be followed according to
West Bengal Mining Concession Rules 2016. Afforestation by planting native tree species will be
done outside the lease area, preferably in local school premises in consultation with the Gram
Panchayat.

Name- PARAMITA PAL
Area- Ctty Cavit Court Calcutta
Reg No - 083/2022

Date of Exp 17 04.2027
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Qualified Person
RQP, /KOL/S'?B/ZOIBM
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MINE PLAN OF GOHOGRAM SAND MINE, BURDWAN, WB
AREA: 9.49ACRES(3.84 HECTARES) Sand Block No: GALSI-II/GOHOGRAM/6001/C

] 1 o PROGRESSIVE CLOSURE PLAN

11.1 INTRODUCTION

Applicant Sri Satyanand Roy has obtained sand mining lease through auction from the Gowt. of
West Bengal (Sand Block No: GALSI-ll/Gohogram/6001/C) over an area of 9.49 Acres / 3.84
ha on River Damodar at Mouza - Gohogram, P.S.- Galsi, Dist - Burdwan, West Bengal, over
Plot No. 6001(P) J.L. No.- 070.

The Mining Lease is granted for a period of 5 years from the date of registration (Table 11.1).
Name of Applicant:

Name: Sri Satyanand Roy

Address:  Near Biscuit Factory More,
Near Civil Court, Nasriganj, Danapur
City- Patna, Pin: 800012

Table 11-1: Land ownership Pattern

Summary Area (in Ha)
Govemment Land 3.84

EXISTING LAND USE PATTERN: The land use of the mine lease area on the river bed of
Damodar and there will be no change in land use after gperatinnr:[gg sand will be replenished

every year during the monsoon season. The ultima lafch
changed. %
@
METHOD OF MINING: Refer Chapter~1v, [
>\ :
11.1.1 REASONS FOR CLOSURE: N :
\-\C,){‘ QI v
i N \/
Not Applicable ~JE :sﬂ:\;

11.1.2 STATUTORY OBLIGATIONS:

The Applicant will be bound to implement all the legal obligation like special conditions imposed
while execution of lease deed, approval of mining plan, directives issued by the Central & State a

T aRow ¥ 2 P EEN
‘(A PAN RAY CHOUDHURI
Qualified Person

Certification by RQP sl 15
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MINE PLAN OF GOHOGRAM SAND MINE, BURDWAN, WB
AREA: 9.49ACRES(3.84 HECTARES) Sand Block No: GALSI-II/GOHOGRAM/6001/C

Government, conditions imposed by the Ministry of Environment & Forests, State or Central

Pollution Control Board or by any other organization.

11.1.3 CLOSURE PLAN PREPARATION
Name of Applicant:

Name: Sri Satyanand Roy

Address:  Near Biscuit Factory More,
Near Civil Court, Nasriganj, Danapur
City- Patna, Pin: 800012

NAME OF THE RQP PREPARING MINING PLAN:

Shri Tapan Ray Choudhuri

RQP No : RQP/KOL/378/2013/A

Address : 16, Roy Para Lane, P.0. Konnagar
Dist- Hoogly, West Bengal
Pin- 712235

11.2 MINE DESCRIPTION

Refer Chapter - VII

11.3 REVIEW OF IMPLEMENTATION OF MINING PLAN /
SCHEME OF MINING UPTO THE FINAL CLOSURE OF MINE

The area is under mining operation and during the course of m;mqg_ operatmn the Applicant will

adopt the measures for prolection of environment, Whgéﬂeﬂﬂ fggj{ }*

11.4 CLOSURE PLAN

11.4.1 MINED-OUT LAND

land use after operation. The sand will be replenished every year dunng the monsoon season.

The ultimate land use of the mine lease area will not be changed. r&}ﬁ'
o Ay Zh

ualified Person
RQI%KOL/B'?B/ZOBIA
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MINE PLAN OF GOHOGRAM SAND MINE BURDWAN WB
AREA 9.49ACRES(3.84 HECTARES) Sund Block No: GALSI- II/GOHOGRAMIGOO'I/C

11.4.2 AIR QUALITY MANAGEMENT

Ambient air quality has been monitored by us and external agency. For baseline study, in each
season monitoring will be carried out on two days in a week with 24-hourly samples being
collected on each day in future as per the norms laid down by MoEFCC. Emission of dust due to
movement of vehicles and machineries will produce impact on air, As such there is no need for
prevention of pollution of Air quality except sprinkling of water on haul road etc. in dry season.

11.4.3 WASTE MANAGEMENT

There is no generation of waste during mining operation, therefore, no provision of stock yard is
proposed. The entire mineral produced is useable.

11.4.4 TOPSOIL MANAGEMENT

There is no generation of topsoil.

11.4.5 TAILING DAM MANAGEMENT
Not Applicable.

11.4.6 INFRASTRUCTURE

The Applicant will construct the mobile office cum attendance room and first aid center, workshop
as per the site selection. A rest shelter will be provided near wm quarry. Provision of potable
water will be made available in the shelters. <1 U T/{i /i)\

Na":ﬂe 'DARMm TA mﬁ
Aea- oA
) i «c"f:ur:.s

U-I | Jd 2027 @4
11.4.8 SAFETY & SECURITY *?”/

\® J,\
D.G.M.S. approved Safety shoes and helmets are being- Wﬁé all workmen. During
proposed plan period there is no proposal to close the mine. Security guards are engaged for
security.

11.4.7 DISPOSAL OF MINING MACHINEE

Not Applicable { x

11.4.9 DISASTER MANAGEMENT AND RISK ASSESSMENT

High risk factors such as landslide, subsidence flood, fire, tailing dam failure etc are not
encountered nor anticipated during proposed five years plan period, As such, emerg‘ency plan for qﬁ

s
ANRAY CHOUDH

Certification by RQP RQP,/KOL/378/2013/A 17



- " L% -
MINE PLAN OF GOHOGRAM SAND MINE, BURDWAN WB
AREA: 9.49ACRES(3.84 HECTARES) Sand Block No: GALSI-II/GOHOGRAM/6001/C

quick evacuation, protective measures are not proposed. Also, no local habitant exists as the

working area is far away from the locality.
11.4.10 CARE AND MAINTENANCE DURING TEMPORARY DISCONTINUANCE

Due to unforeseen reason the mine will be a closed temporarily then proper care of workers and
staffs will be taken. Temporary discontinuance notice in the prescribed form will be sent to the
concemed authority of D.G.M.S., concemed State Government and concerned Labour
Department within the stipulated time. Security guards to take care of the infrastructure shall be
kept under the roll of the management in case of any temporary discontinuation.

11.5 ECONOMIC REPERCUSSIONS OF CLOSURE OF MINE AND
MANPOWER RETRENCHMENTS

At this stage there will be no manpower retrenchment etc. in the area, hence, no proposal
for these have been discussed.

11.5.1 NUMBER OF LOCAL RESIDENTS EMPLOYED IN THE MINE, STATUS OF
THE CONTINUATION FAMILY OCCUPATION AND SCOPE OF JOINING
THE OCCUPATION BACK.

This project operation will provide livelihood to the poorest section of the society. It
provides employment to the people residing in vicinity directly or indirectly by the project.

11.5.2 COMPENSATION GIVEN OR TO BE GIVEN TO THE EMPLOYEES
CONNECTING WITH SUSTENANCE OF HIMSELF AND THEIR FAMILY
MEMBERS.

Not Applicable

11.5.3 SATELLITE OCCUPATIONS CONNECTED TO THE MINING INDUSTRY -
NUMBER OF PERSONS ENGAGED THEREIN - CONTINUANCE OF

e i

1APAN RAY CHOUDHURI
Qualified Person

RQP./KOL/378/2013/A
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ENCLOSURE |

CONSENT LETTER

The Mining Plan in respect of Gohogram Sand Mining Project (Minor Mineral),

over an area of 9.81 Acres / 3.97 Ha on River Damodar at Mouza - Gohogram, P.S.-
Galsi, Dist - Burdwan, West Bengal, over Plot No. 6002(P) J.L. No.- 070, under

MMDR Act-1957 & WBMMC R 2016 has been prepared by Shri Tapan Ray
Choudhuri RQP/KOL/378/2013/A.

This is to request the Director, Directorate of Geology and Mining (DGM), Calcutta, W.B.
to make any further correspondence regarding any correction of the Mining Plan with the
said recognized person at his address below.

Shri Tapan Ray Choudhuri

RQPNo : RQP/KOL/378/2013/A

Address : 16, Roy Para Lane, P.0. Konnagar
Dist- Hoogly, West Bengal
Pin- 712235

We hereby undertake that all the modifications/updating as made in the said Mining Plan
by the said recognized person be deemed to have been made with our knowledge and
consent and shall be acceptable on us and binding in all respects.

>0_0¥§e.&33 o WMoy SAaph
ignature of the Applicant

(Sri Yogendra Kumar Singh)

Place :
Date
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ENCLOSURE i

CONSENT LETTER

“The provisions of Mines Act, Rules and Regulations made there under have been
observed in the Mine Plan, over an area of 9.81 Acres / 3.97 Ha in Burdwan District of

West Bengal state belonging to Gohogram Sand Mining Project (Minor Mineral),

and where specific permissions are required, the applicant will approach the D.G.M.S.
Further, standards prescribed by D.G.M.S. in respect of miners’ health will be strictly
implemented”.

Place : Yofremdy o kumear Singn
Date : “Signature of the Applicant

(Sri Yogendra Kumar Singh)
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ENCLOSURE Il

CERTIFICATE FROM RQP

The provisions of the Minor Mineral Rules, West Bengal-2016, have been observed in

the preparation of the Mine Plan for Gohogram Sand Mining Project (Minor Mineral),

over an area of 9.81 Acres / 3.97 Ha on River Damodar at Mouza - Gohogram, P.S.-
Galsi, Dist - Burdwan, West Bengal, over Plot No. 6002(P), J.L. No.- 070 and
whenever specific permissions are required, the applicant will approach the concerned
authorities of Directorate of Geology and Mining (DGM), Calcutta.

The information furnished in the Mine Plan is true and correct to the best of our
knowledge.

[ Sri Tapan Ray Choudhuri

Place : (Name of Recognised Person)
Date : Reg. No.- RQP/KOL/378/2013/A
TAPAN RAY CHOUDHURI
Qualified Person

RQP./KOL/378/2013/A
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MINE PLAN OF GOHOGRAM SAND MINE, BURDWAN, ws

AREA: 9.81ACRES (3.97 HECTARES)
Sand Block No: GALSI-II/GOHOGRAM/6002/D
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MINE PLAN OF GOHOGRAM SAND MINE, BURDWAN, WB
AREA: 9.81ACRES (3.97 HECTARES)
Sand Block No: GALSI-I//GOHOGRAM/6002/D
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MINE PLAN OF GOHOGRAM SAND MINE, BURDWAN, WB
AREA: 9.81ACRES (3.97 HECTARES)
Sand Block No: GALSI-II/GOHOGRAM/6002/D

] e GENERAL

1.1 INTRODUCTION

Applicant Sri Yogendra Kumar Singh has obtained sand mining lease through auction from the
Gowt. of West Bengal (Sand Block No: Galsi-ll/Gohogram/6002/D) over an area of 9.81 Acres /
3.97 ha on River Damodar at Mouza - Gohogram, P.S.- Galsi, Dist - Burdwan, West Bengal,
over Plot No. 6002(P) J.L. No.- 070,

The Mining Lease is granted for a period of 5 years from the date of registration.

While preparing the mining plan proper attention has been paid to ensure that the relevant
provisions under MMDR Act-1957 & WBMMCR 2016 are followed.

In order to process further by the concern Department, an environment clearance from District
Level Expert Appraisal Authority is necessary. For the grant of environment clearance, mining
plan is also a component. For this reason the Applicant has given task of Preparation of Mining
Plan to Shri Tapan Ray Choudhuri, RQP/KOL/378/2013/A for said Lease area.

1.2 GENERAL INFORMATION ABOUT THE APPLICANT

Name: Sri Yogendra Kumar Singh
Address:  Darvesh Pur, Wayapur,
Maner,

City- Patna, Pin; 801503
1.3 STATUS OF THE APPLICANT

The Applicant is a Private Individual.

; a2 _mo mﬁfi\ st Eﬁﬁo
? \ (
wﬁ;}jﬁﬁed Person

RQ}E.)"/Kowa'fe/zo:ta_/A

Certification by RQP 1
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MINE PLAN OF GOHOGRAM SAND MINE, BURDWAN, wB
AREA: 9.81ACRES (3.97 HECTARES)

Sand Block No: GALSI-II/GOHOGRAM/6002/D

2. GENERAL INFORMATION- MINING LEASE

2.1 MINERAL(S) THAT THE APPLICANT INTENDS TO MINE

Mineral(s) River bed sand

2.2 DETAILS OF THE MINING LEASE

Table 2-1: Detalls of the lease area

Lease Period

5 years from the date of registration.

Lease area of 9.81 Acres / 3.97 ha on River Damodar at Mouza
~ Gohogram, P.S.- Galsi, Dist - Burdwan, West Bengal, over

Description of the area Plot No. 6002(P) J.L. No.- 070.
Sand Block No: Galsi-|l/Gohogram/6002/D

LOCATION BOUNDARY _

(CO-ORDINATES) PILLAR NO. Latitude Longitude
A 2 144014°N 873754 40°E
B 23°14'40.69°N 87°37'59.42°
c 23°1431.78'N 87°38'00.57°E
D 23°14'31.36°N 87°37'55.35°

River Name Damodar

*Location (coordinate) by exploration agency with survey team.

T ANRAYCHOUDUR‘

alified Person |
RQ&KOL/B?B/ZMS /A

Certification by RQP
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MINE PLAN OF GOHOGRAM SAND MINE, BURDWAN, WB
AREA: 9.81ACRES (3.97 HECTARES)
Sand Block No: GALSI-II/GOHOGRAM/6002/D

3. RQP DETAILS

3.1 NAME OF THE RQP AND ADDRESS

Shri Tapan Ray Choudhuri

RQP No : RQP/KOL/378/2013/A

Address : 16, Roy Para Lane, P.O. Konnagar
Dist- Hoogly, West Bengal
Pin- 712235

3.2 NAME OF THE PROSPECTING AGENCY

Greencindia Consulting Private Limited

Address : Shopprix Mall, 609-611, Level-5, Sector-5, Vaishali,
Ghaziabad, Uttar Pradesh - 201210

Phone : 0120 4111527, 4296535, 4291470

RAY CHOUD URL
lified Person
RQR;;?OL/S?B/?.GB/A

Certification by RQP 3
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MINE PLAN OF GOHOGRAM SAND MINE, BURDWAN, ws
AREA: 9.81ACRES (3.97 HECTARES)
Sand Block No: GALSI-II/GOHOGRAM/6002/D

4. LOCATION & ACCESSIBILITY

4.1 LOCATION & ACCESSIBILITY

Sand Mine of Gohogram is situated about 12.2 km from NH-2 and 3.5 km from SH-8. Nearest
railway station is Galsi Railway Station, which is about 13.6 km from the mine site. Nearest
Airport is Netaji Subhash Chandra Bose International Airport, Kolkata that is about 105.8 km
from the mine site.

4.1.1 TOPOSHEET NO. WITH LATITUDE AND LONGITUDE

The mining Lease area falls under Survey of India Toposheet No. 73M/12. The Latitude &
Longitude is given in Table 4.1. The land ownership patter is given in Table 4.2.

Table 4-1: Location Detalls

Aspects gﬁﬂgﬁg Latitude Longitude
LOCATION A 23°14'40.14"N 87°37'54.49"E
(CO-ORDINATES) B 23°14'40.69°N 87°37'69.42"E
C 23°14'31.78'N 87°38'00.57"E
D 23°14'31.36"N 87°37'65.35"E
River Name: Damodar
Table 4-2: Land ownership Pattern
Summary Area (in Ha)
Govemment Land 3.97
4.1.2 LOCATION MAP e ). A S\
; : BN RV .5 INN s !
Key Plan showing the location of thQ;area‘;oVGrToboshEdt—o scale 1:50,000 is given in Plate No
1. A 4

Mgl o, s
4.1.3 LEASE AREA PLAN |/ Cour Caieg

Lease Area Plan or Khasra Plan, igr;:at‘ﬁcélé of 1:3960
plan, showing the Lease hold area ar’}dﬁ&p
S

therein is given in Plate No 2,

- ¢
o Py
[ AN RAY CHOUDHURI
alified Person
RQ%;«;L/B? 8/2013/A

Certification by RQP 4
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MINE PLAN OF GOHOGRAM SAND MINE, BURDWAN, WB

AREA: 9.81ACRES (3.97 HECTARES)
Sand Block No: GALSI-II/GOHOGRAM/6002/D

5 o PHYSIOGRAPHY, DRAINAGE & CLIMATE

5.1 PHYSIOGRAPHY

The mining Lease area falls under Survey of India Toposheet No. 73M/12. The Latitude &
Longitude is given in Table 5.1,

Table 5-1:Co-ordinates of the Project site

Aspects Eﬁ_ﬁgﬂg Latitude Longitude
LOCATION A 23°14'40,14"N 87°37'54.49'E
(CO-ORDINATES) B 23°14'40.69"N 87°37'59.42"E
C 23°14'31.78"N 87°38'00.57"E
D 23°14'31.36"N 87°37'55.35"E
River Name: Damodar

The Damodar River flows from the north-west to south-east direction. The flow rate of the river
varies with the quantity of precipitation in the catchment area._A _mgjgr portion of the precipitation
oceurs during the monsoon season i.e., from June 15__;9&9?@1_1}_@ ﬁ}e year.

5.2 DRAINAGE ot A \* \

aY, \

No drainage system / nallah are meeting the ﬁverﬁééf e;hae\nwprec-?ﬁt'ibh IS*fequired to protect
Loy \ e oTExp 17,04 2027 -
N \j‘
5.3 CLIMATE \ 7 >
| \(,M@Q;,’f’

The district experiences a climate which is transitional | Warand AW types, where ‘C"
stands for ‘'warm temperate rainy climates with mild winter', 'W' for 'dry winter not compensated for
by total rain in the rest of the year', ‘g " for 'eastem Ganges type of temperature trend' and 'AW" for
fropical savanna climates'.

Average temperature in hot season is 450C while at the cold season is 50C. Average rainfall is
1496 mm. The cold season starts from about the middle of November and continues till the end of
February. March to May is dry summer intervened by tropical cyclones and storms. June fo
September is wet summer while October and November is autumn,

"2
2 st
Tafeg . Fay h 22

Qualified Person

ROP/KOL/378/2013/A
Certification by RQP ' 5
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MINE PLAN OF GOHOGRAM SAND MINE, BURDWAN, WB

AREA: 9.81ACRES (3.97 HECTARES)
Sand Block No: GALSI-II/GOHOGRAM/6002/D

6 e GEOLOGY OF THE AREA

6.1 REGIONAL GEOLOGY

The Geology of this district has been studied mainly by the G.S.I. whereas the State Directorate
and others have carried out geological mapping in only selected parts. The tentative stratigraphic
succession of the district has been suggested as follows:

Table é-1:Regional Stratigraphy

Division Group Formation Lithology
Upper Jabalpur Umia Sandstone, Shale
Gondwana Jabalpur Clays, Sandstone
Chaugon Clays, Sandstone
Rajmahal Kota Sandstone, Grits, Coal Bands
Rajmahal Basaltic Lava flows
Mahadeva Maleri Red Clays, Sandstone
Panchmari Red Sandstone, Clays
' UNCONFORMITY :
Lower Panchet Panchet Brown Sandstone, Shales
Gondwana Damuda Raniganj Sandstone, Shale, Coal Seam
Barren Measures Sandstone, Ironstone Shale
Barakar Sandstone, Shale, Coal Seam
Karaharbari Sandstone, Grits, Coal Seam
Talchir Rikba ~Sandstones- .
Talchir " G&fﬂéh@g@ N\,
Boulder Bed " Boulder Bea\'\»‘-‘-ai\
6.2 REPLENISHMENT STUDY 48 T Mg \ % |

€ of ..l\:"-';.f: -
- Ckp 124
L / L-'q (’E‘{F

{1\
6.2.1 ORIGIN AND CONTROL OF MlNERALlZATI_ON& ¢ :\

S
N

NS .'
The river bed sand replenished every year with the sand carried ouf‘wim -Ya@ fno
and there is no such control of mineralisation as it depends on the nature river water.

6.2.2 DEPOSITION OF MINERALS IN RIVER BED

When the sediment transporting capacity of a river at a particular point becomes less than the
sediment load being carried, as a result of reduction the velocity due to an increase in cross

section or reduction in slope of the river, the excess sediment get deposited.on the river bed. 7:5@3

Certification by RQP Qualified Person 6
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MINE PLAN OF GOHOGRAM SAND MINE, BURDWAN, wB

AREA: 9.81ACRES (3.97 HECTARES)
Sand Block No: GALSI-1l//GOHOGRAM/6002/D

6.2.3 GEO-MORPHOLOGY

With increase or decrease of predominant flow and sediment load of a river, there is a change in
riverbed level. Although changes in channel depth caused by aggradation or degradation of the
riverbed can be simulated, changes in width cannot. When attempting to model a natural system
like fluvial morphology this is a significant limitation because channel cross section usually
changes with time, and adjustment of both width and depth (in addition to changes in the planar
form, roughness and other attributes) are quite common. River with adjustments may occur due to
a wide range of morphological changes and channel responses. It may be widening or narrowing.

6.2.4 CLIMATIC ZONE, RAIN FALL, DRAINAGE PATTERN

The district falls under the climatic zone of Gangetic alluvial zone. The district experiences a
climate which is transitional between CWg and AW types, where 'C' stands for 'warm temperate
rainy climates with mild winter', "W' for ‘dry winter not compensated for by total rain in the rest of
the year, 'g' for 'eastern Ganges type of temperature trend' and 'AW' for 'ropical savanna
climates',

Average temperature in hot season is 45°C while at the cold season is 5°C. Average rainfall is
1496 mm. The cold season starts from about the middle of November and continues till the end of
February. March to May is dry summer intervened by tropical cyclones and storms. June to
September is wet summer while October and November is autumn.

Damodar River, earlier known as the Sorrow of Bengal, because of its ravaging floods in the
plains of West Bengal, the Damodar and its tributaries have been somewhat tamed with the
construction of several dams.

It has a number of tributaries and subtributaries, such as Barakar, Konar, Bokaro, Haharo,
Jamunia, Ghari, Guala, Khadia and Bhera.

The Barakar is the most important tributary of the Damodar. It originates near Padma in
Hazaribagh district and flows through Jharkhand before mesting the Damodar near Dishergarh in
West Bengal. The Damodar and the Barakar trifurcates the Chhota Nagpur plateau. The rivers
: sv(gquhg_-away whatever lies in their path. The drainage

-

LR

pass through hilly areas with gr

/ L S
pattern is shown in the ﬂgurgﬁﬂow‘ _ Eﬂﬁ
(O Rt s | ] * @\ rapANRAY CHOUDHURE
W<\ Date of Exp 17 ) Qualified Person
-\ RQP./KOL/378/2013/A

Certification by RQP * 7
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MINE PLAN OF GOHOGRAM SAND MINE, BURDWAN, wWB

AREA: 9.81ACRES (3.97 HECTARES)
Sand Block No: GALSI-II/GOHOGRAM/6002/D

Damodar Basir
Bormkar :
Tiltiya | '
~ L Dﬁnnb'l _ Farthen
Teun@er  Damodar X ﬂ«’lﬂ D0
[arakeswar
g Shilobati '
Kangsaben!  Knngsabigs "g
Mundeswass™ Kol BRI
= Haldi
Not 1o scale . Rupnamyan

Figure 6-1. Damodar river basin
6.2.5 SEDIMENTATION STUDY

The water moving over the land surface .is the dominant agent of land space alteration. Near
surface weathering provide sediment load for the flowing streams. Some of the load gets
deposited along the path of the river and only the rivers to the sea carry a fraction of the total
material waste from the lands. In fact, the land space evolves essentially due to the water flowing
over it in small rills and gullies, joining to form small streams, which combine to form rivers. The
process of these watercourses eroding and conveying water is a continuous process and has
been going on since the formation of this planet and the elements surrounding it. Hence rivers are
ever changing but in a man's lifetime it may not be much depending on the land space through
which it passes. The general adjective fluvial (from Latin fluvial meaning river) is Lease for the

work done by river and fluvial systefi 0 all the area draining a particular river
extending from the drainage dj

channels and valleys of the dr alea such as the coasts.

Rgg NO - UbJIcuce
f T 04 2027
Date of tap 1

W=
’“‘;;ﬁ&;’&ﬁ“ﬂhﬁ "

ualified Person
RQ!%IKOL/S?B/ZDB /A
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MINE PLAN OF GOHOGRAM SAND MINE, BURDWAN, WB
AREA: 9.81ACRES (3.97 HECTARES)
Sand Block No: GALSI-II/GOHOGRAM/6002/D

6.2.6 RESERVE ESTIMATION

METHOD OF ESTIMATION OF RESERVES: The total area for lease is 3.97ha. The sand gets
deposited every monsoon due to wash load and bed load and must be removed from time to time
to avoid flooding of shore. Sand is available in the middle portion of the riverbed as well as near
the riverbank. It is permitted to remove sand only upto 3m depths or up to ground water level,
whichever is less. The ultimate depth of sand mining in this case is 3m. The details are given
below with reference of Geo!ogical plan at 200m grid interval (Table 6.2).

MINEABLE RESERVES: The total reserves as estimated within the leasehold are at present
approximately 119100m?3 and sand will be replenished every year after monsoon. The mineable
reserves will be realized after keeping 100m distance from the river bank or 1/3¢ of the distance
between the bank lines, whichever is less in order to protect the river banks; here 100m distance
form river bank is considered.

However, some part of the lease area comes within the statutory barrier zone (7.5 m towards
interior from the perimeter of the lease area), which is excluded during the calculation of the total
mineable reserve i.e. 18300m?, Hence the actual reserve that can be mined is 100800m% annum
(3.36ha x 3 x 10000 = 100800m3). The mining will be done only up to a maximum depth of 3m,

Table 6-2: Measured Minerals Reserve
Avg. | Geological

- ?,::; ?n';g? Thickness | reserve in c"““hﬂ;:;ﬁ”“’gm' Mineable Reserve in m?
inm m? , :
Area in m? multiplied
by the thickness in m 100800
g7 | aemo ’ 118100 will give the volume of
the geological reserve.

ANTICIPATED LIFE OF THE.MINE: The reserve estimated above will replenish every year. So,
the life of the mine will hefor thé y\ﬁ“r}i‘jagse period.
O\ ‘*/—" e

- \*\
[ - Name- PARAMITA PAL 1 bl
(G [ a1, 0 : \ S m—'o_dﬁ“

[ BTN .
' t TAPAN RAY CH( UDHURI
Q

ualified Person
ROP/KOL/378/2013/A
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MINE PLAN OF GOHOGRAM SAND MINE, BURDWAN, WB
AREA: 9.81ACRES (3.97 HECTARES)
Sand Block No: GALSI-Il/GOHOGRAM/6002/D

FEASIBILITY STUDY BASED ON THE GEOGRAPHICAL CONDITIONS AND OPERATING
CONDITIONS:

INFRASTRUCTURE  : Road is present near the working site. Manpower is cheaply available.

GEOLOGY : Geologically the area is potential and the deposit is sufficient for
fulfillment of the requirement.

LEGAL MATTERS : Leasehold area is valid as per the rule of WBMMC Rule 2016. There
will be no displacement. Land is Government land.

OPERATING + The Applicant has all the mining equipment's used for the scientific

manual mining. The mine is eco-friendly.

ﬂ‘ﬁi’{aﬂ%m ="

lified Person
RQP/KOL/378/2013/A
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MINE PLAN OF GOHOGRAM SAND MINE, BURDWAN, WB
AREA: 9.81ACRES (3.97 HECTARES)
Sand Block No: GALSI-Il/GOHOGRAM/6002/D

7. METHOD OF MINING

7.1 CATEGORY OF MINING

B2 categories project.
7.2 YEAR WISE DEVELOPMENT

7.2.1 YEAR WISE PRODUCTION

Sand will be lifted from the riverbed for all the eight months except the monsoon period from June
to September. Proposed production for next five years is given in Table 7.1.

Table 7-1: Production Details

Vi mc;:or:ﬂ:anlﬁ Broduction e Balan;‘e n[::posit Rep!?:i'snl;ment
ks 119100 100800 18300 100800
2nd 119100 100800 18300 100800
34 119100 100800 18300 100800
4 119100 100800 18300 100800
5t 1 19100 100800 18300 100800

PROPOSED RATE OF PRODUCTION WHEN THE MINE IS FULLY DEVELOPMENT: Proposed
rate of production will be 100800m¥year at the stage of fully development of mine.

MINEABLE RESERVES AND ANTICIPATED LIFE OF THE MINE: 100800m®/year is the
quantity of reserve estimated as mineable reserves and river sand will be replenished every year
after monsoon; As such the life of the mine will continue 1ill the period of lease and subsequent
lease renewals.

7.3 PROPOSED METHOD OF MINING nf“ m@cﬁ’aﬂmuum

fied Person
Opencast Manual Mining method will be adwg,gl%mﬂmng operation. pap. /1{01./3‘79/2013/A

M%,
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MINE PLAN OF GOHOGRAM SAND MINE, BURDWAN, WB
AREA: 9.81ACRES (3.97 HECTARES)
Sand Block No: GALSI-Il/GOHOGRAM/6002/D

7.3.1 METHOD FOR DEVELOPING AND WORKING THE DEPOSITS

The sand deposited, as riverbed material will be collected in its existing form manually.

METHOD OF MINING: The manual mining is confined to collection of sand from the riverbed. The
operation will be manually with the help of spade; hands shovel in which the riverbed material will
be collected in its existing form. Sand Mining will be carried out only up to a depth of 3m at
riverbank and in water it could not be measured, Hand tools like shovel, pan, sieve etc. will be
used. Mining will be carried out only during the daytime. To prevent collapse of pit, sand will be
removed from 1m layers from the entire lease first before removing the next 1m layers. The last
1m layers will be removed at the end.

UNDERGROUND WORKING: Not Applicable.
EXTENT OF MECHANIZATION: No mechanization will be done.

Table 7-2: Production Planning

S.no | Assumptions Quantity
1__| Daily Production Approx. 420m3
2__| Total excavation monthly (Excluding 4 month of monsoon) | 12600m®
3 | Sand handling per man per day 1.9m?
4 | Total manpower required per day 221

7.4 DETAILS OF EMPLOYMENT

Local manpower will be used for sand mining in the mine site. Manpower will be depended on the
production capacity per day. The capacity of sand handling of a man is 1.9m?, Therefore, the no of
man employment will be depended on the per day production. As per the calculation the total 221
miners will be employed for the project.

U T4 2N

. Q " f;‘ /
\ J If'_;."f' " \
Qualified Person

RQP./KOL/378/2013/A
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MINE PLAN OF GOHOGRAM SAND MINE, BURDWAN, WB

AREA: 9.81ACRES (3.97 HECTARES)
Sand Block No: GALSI-II//GOHOGRAM/6002/D SR

8. STACKING OF MINERAL REJECTS &
DisposAL OF WASTES

Since there is no waste or mineral rejecté generation in the mine hence no proposal for the
stacking is discussed under this chapter. The entire mineral produced is useable.

. b
G RI

L4 - URI
AN RAY CHO
ualified Person

RQE/KOLISTB/ZMB/A
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MINE PLAN OF GOHOGRAM SAND MINE, BURDWAN, ws

AREA: 9.81ACRES (3.97 HECTARES)
Sand Block No: GALSI-II/GOHOGRAM/6002/D

9. LOADING & TRANSPORTATION OF
MINERALS AND WASTE

9.1 LOADING OF MINERALS AT MINE SITE
Loading Manually and transportation by trucks/dumper.
9.2 MEANS OF TRANSPORT

The sand transportation will be done by ensuring the following:

1) All bigger trucks/dumpers having capacity 10 Tonnes.

2) Trucks/dumpers will be properly covered.

3) Vehicles will be provided with all safety measures like reverse alarm, back-mirror, etc
4) Vehicles will have pollution-test certificates

9) Regular checks will be done by the management to ensure the health of the trucks.
6) Regular water spraying at fixed interval of time.

7) Maintenance of roads to fill all pot-holes to avoid spillage.

8) Regular cleaning of road to avoid any accumulation of sand.

9) Loading and Unloading of sand will be done manually.

» .:e‘: YA v ;\-\
7 bt e F'.‘;:\
.II:_,“-_Q,‘ 4 * : * \\I
HM'Y :
f ";"“3 | | i
I'l ‘-__:,‘ .. .;.!_ ;,f ‘:‘_'L |
A "\ i /‘}F
. C}\“:\ ’/:’1{:(: .
\\“ H/E'm_ \ )7 rn@
T_QJ{3 0]_] HURI
ahﬁ d Person
RQP/KOL/378’ RS
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MINE PLAN OF GOHOGRAM SAND MINE, BURDWAN, WB
AREA: 9.81ACRES (3.97 HECTARES)
Sand Block No: GALSI-Il/GOHOGRAM/6002/D

] 0. ENVIRONMENT MANAGEMENT PLAN

The environment management plan for the riverbed-mining project will be followed according to
West Bengal Mining Concession Rules 2016, Afforestation by planting native tree species will be
done outside the lease area, preferably in local school premises in consultation with the Gram
Panchayat.

S

To "TK])A(NQRA%HMUDHURI-
- Qualified Person
" RQP/KOL/378/2013/A
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MINE PLAN OF GOHOGRAM SAND MINE, BURDWAN, WB

AREA: 9.81ACRES (3.97 HECTARES)
Sand Block No: GALSI-II/ GOHOGRAM/6002/D

] 1 o PROGRESSIVE CLOSURE PLAN

11.1 INTRODUCTION

Applicant Sri Yogendra Kumar Singh has obtained sand mining lease through auction from the
Govt. of West Bengal (Sand Block No: Galsi-I/Gohogram/6002/D) over an area of 9.81 Acres |
3.97 ha on River Damodar at Mouza - Gohogram, P.S.- Galsi, Dist - Burdwan, West Bengal,
over Plot No. 6002(P) J.L. No.- 070.

The Mining Lease is granted for a period of 5 years from the date of registration (Table 11.1).

Name of Applicant:

Name: Sri Yogendra Kumar Singh

Address:  Darvesh Pur, Wayapur,
Maner,

City- Patna, Pin; 801503
Table 11-1: Land ownership Pattern

Summary Area (in Ha)
Govemment Land 3.97

EXISTING LAND USE PATTERN: The land use of the mine lease area on the river bed of
Damodar and there will be no change in land use after operation. The sand will be replenished
every year during the monsoon season. The ultimate land use of the mine lease area will not be

changed. :_ ; Lﬁoi{%z;\\\
METHOD OF MINING: Refer Chapter - IV. 70 / Yom . %
11.1.1 REASONS FOR CLOSURE: ” [ Joe ) )
Not Applicable “:}:\ o /
11.1.2 STATUTORY OBLIGATIONS: ’1:";{},

-

The Applicant will be bound to implement all the legal obligation like special conditions imposed
while execution of lease deed, approval of mining plan, directives issued by the Central & State

< puars o

RAY CH! UDHURI
TAPAN lified Person

Certification by RQP RQP,/KOL/378/20T37] g
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MINE PLAN OF GOHOGRAM SAND MINE, BURDWAN, WB
AREA: 9.81ACRES (3.97 HECTARES)

Sand Block No: GALSI-II/GOHOGRAM/6002/D o =l
Government, conditions imposed by the Ministry of Environment & Forests, State or Central

Pollution Control Board or by any other organization.
11.1.3 CLOSURE PLAN PREPARATION

Name of Applicant:

Name: Sri Yogendra Kumar Singh
Address:  Darvesh Pur, Wayapur,

Maner,
City- Patna, Pin: 801503

NAME OF THE RQP PREPARING MINING PLAN:

Shri Tapan Ray Choudhuri

RQP No : RQP/KOL/378/2013/A

Address : 16, Roy Para Lane, P.O. Konnagar
Dist- Hoogly, West Bengal
Pin- 712235

11.2 MINE DESCRIPTION

Refer Chapter - VII

11.3 REVIEW OF IMPLEMENTATION OF MINING PLAN /
SCHEME OF MINING UPTO THE FINAL CLOSURE OF MINE

The area is under mining operation and during the course of mining operation the Applicant will
adopt the measures for protection of environment, Whatever data for. protection of environment

. s -
—t ¥ -\

will be, the Applicant wil provide the same time tofime. . ‘\

j ; !Af:'.,// s et e \ﬂ \.
11.4 CLOSURE PLAN Q[ v cucae \
11.4.1 MINED-OUT LAND RN /.,f“

\ \ S
‘: -""'///K-Q
The land use of the mine lease area on the river mﬁ@%@ﬁlm will be no change in
land use after operation. The sand will be replenished every year during the monsoon season.
The ultimate land use of the mine lease area will not be changed.
ey e
TAPAN RAY CHOUDHURI

Qualified Person
RQP./KOL/378/2013/A
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MINE PLAN OF GOHOGRAM SAND MINE, BURDWAN, WB

AREA: 9.81ACRES (3.97 HECTARES)
Sand Block No: GALSI- -II/GOHOGRAM/6002/D

11.4.2 AIR QUALITY MANAGEMENT

Ambient air quality has been monitored by us and external agency. For baseline study, in each
season monitoring will be carried out on two days in a week with 24-hourly samples being
collected on each day in future as per the norms laid down by MoEFCC. Emission of dust due to
movement of vehicles and machineries will produce impact on air. As such there is no need for
prevention of pollution of Air quality except sprinkling of water on haul road etc. in dry season.

11.4.3 WASTE MANAGEMENT

There is no generation of waste during mining operation, therefore, no provision of stock yard is
proposed. The entire mineral produced is useable.

11.4.4 TOPSOIL MANAGEMENT
There is no generation of topsoil.

11.4.5 TAILING DAM MANAGEMENT
Not Applicable.

11.4.6 INFRASTRUCTURE

The Applicant will construct the mobile office cum attendance room and first aid center, workshop
as per the site selection, A rest shelter will be provfded peawhrklri umrowsion of potable
water will be made available in the shelters. 7 * /

11.4.7 DISPOSAL OF MINING MACHINERY)
Not Applicable \- {\\

11.4.8 SAFETY & SECURITY NYWEST 2

m——

D.G.M.S. approved Safety shoes and helmets are being provided to the all workmen. During
proposed plan period there is no proposal to close the mine. Security guards are engaged for
security.

11.4.9 DISASTER MANAGEMENT AND RISK ASSESSMENT

High risk factors such as landslide, subsidence flood, fire, tailing dam failure etc are not
encountered nor anticipated during proposed five years plan period. As such, emergency plan for

| SN, \
T%tﬁﬁ»? (;_%m e

d Person

_Qualifie
Certification by RQP RQP./KOL/378/2013/% g
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MINE PLAN OF GOHOGRAM SAND MINE, BURDWAN, WB

AREA: 9.81ACRES (3.97 HECTARES)
Sand Block No: GALSI-II/GOHOGRAM/6002/D
quick evacuation, protective measures are not proposed. Also, no local habitant exists as the

working area is far away from the locality.
11.4.10 CARE AND MAINTENANCE DURING TEMPORARY DISCONTINUANCE

Due to unforeseen reason the mine will be a closed temporarily then proper care of workers and
staffs will be taken. Temporary discontinuance notice in the prescribed form will be sent to the
concemed authority of D.G.M.S., concerned State Government and concerned Labour
Department within the stipulated time. Security guards to take care of the infrastructure shall be
kept under the roll of the management in case of any temporary discontinuation.

11.5 ECONOMIC REPERCUSSIONS OF CLOSURE OF MINE AND
MANPOWER RETRENCHMENTS

At this stage there will be no manpower retrenchment etc. in the area, hence, no proposal
for these have been discussed.

11.5.1 NUMBER OF LOCAL RESIDENTS EMPLOYED IN THE MINE, STATUS OF
THE CONTINUATION FAMILY OCCUPATION AND SCOPE OF JOINING
THE OCCUPATION BACK.

This project operation will provide livelihood to the poorest section of the society. It

provides employment to the people residing in vicinity directly or indirectly by the project.
11.5.2 COMPENSATION GIVEN OR TO BE GIVEN TO THE EMPLOYEES
CONNECTING WITH SUSTENANCE OF HIMSELF AND THEIR FAMILY

MEMBERS.

Not Applicable

11.5.3 SATELLITE OCCUPATIONS CONNECTED TO THE MINING INDUSTRY -
NUMBER OF PERSONS ENG ' Wﬂ CONTINUANCE OF
BN\

Not Applicable ((

Aclj\f RAY CHOU HURI
Qualified Person

\f“h - “"?-:":
. j’:_h@@ 3}/ RQP./KOL/378/2013/A
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MINE PLAN OF GOHOGRAM SAND MINE, BURDWAN, WB
AREA: 9.81ACRES (3.97 HECTARES)
Sand Block No: GALSI-II/GOHOGRAM/6002/D

11.5.4 CONTINUED ENGAGEMENT OF EMPLOYEES IN THE REHABILITATED
STATUS OF MINING LEASE AREA AND ANY OTHER REMNANT
ACTIVITIES

The Applicant will habilitate a large area and more people of the local residents are engaged in
cultivation. Moreover the company will organize community development programmes in the
nearby villages for benefited to the local population.

11.5.5 ENVISAGED REPERCUSSIONS ON THE EXPECTATION OF THE SOCIETY
AROUND DUE TO CLOSURE OF MINE

Not Applicable.
11.6 TIME SCHEDULING FOR ABANDONMENT
Not Applicable,
11.7 ABANDONMENT COST
Not Applicable.
11.8 FINANCIAL ASSURANCE

The financial assurance will be submitted as per the rule to the concemed authority in the form of

_—

bank guarantee before the execution of the lease. A0 TA S
guarantee before the execution of the lease ,,/\‘\ /}3},\

// )
1) / - PARAMITA P4
¥ o Aras 1 -

T fely o o affrond. Q{00555
Rt G
1 b . e-c : N \@ ’
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OFFICE OF THE DISTRI

P.O, RAm.m;n "
-2530641 / Fax no,0342-2533344

SRI YOGENDRA KUMAR SINGH,

DARVESH PUR, WAYAPUR MANER
CITY-PATNA, Pm-801

] -alction conduc . on
SRt 4y seirg éﬁs&% biogh
A 2/D_ located in plot Nos 6002[!‘) in
ogmu, J.b. No. 070, P.S. Glﬂai District Burdwan over
ectares).

an area of 9.81 acres (397 h

sl

.....

cession Rlilcs. 2016 and the
y 2016 (hereinafter auction
5&‘; gr dated D&l lﬁlﬂalﬁ to commence the

2. As required under Rule 10(1) of the said Auction Rules, YOGENDRA
SINGH has made payment of the first instalment of the Bid

Amount, bcmg one-third of the bid amount, amounting 1o Rs.
2997375.00 RUpees Twenty Nine Lakh Ninety Seven Thousand

o ity Five %onlyl through Demand Draft No. 002833

Page, |




Accordingly, pursuant to Rule 10 (3) of the said auction Rules, this letter of
intént is hereby issued for grant of mining lease for sand in respect of sand
block Mmmmohomwm/b located in plot No.s 6002(P) in Mouza
Gohogram, J.L. No. 070, P.S. Galsi, District Burdwan over an area of 9.81
acres (3.97 hectares) in favour of YOGENDRA KUMAR SINGH for a period of
05 (five) years subject to the following terms and conditions:

1. This letter of intent and subsequent grant of aforementioned mining ledse
i shall be subject to the provisions of the MMDR Act, 1957, West Bengal
Minor Minerals Concession Rules, 2016 and West Bengal Minor Minerals
(Auction) Rules, 2016 as amended from time to time and YOGENDRA
KUMAR BINGH shall be granted the mining lease only upon satisfactory
completion of the requirements stipulated in the said Rules.

2. The rest of the bid amount, being two-third of the total amount shall be
i paid in two equal instalments prior to execution of the deed of lease [sub-
i rule {2) of rule 10 of auction rules].

3. Yodmm KUMAR SINGH (henceforth the successful bidder) shall
furiish a Mining Plan elong with Mine Closure Plan as per mode] format
issued by the Commerce and Industries Department under lettar No. 420-

f’df A /(r CI/O/MIN/GEN-MIS/16/2016(PT.) dateq 28/07/2016, duly approved by

; $ 2N --‘[:he competent authority within two months from the date of issue of the

/ :** Name- PARAMITA PA( * tter of Intent (Lol).

i) Ared- City Civil Cowrt. Calcutts
Reg No- 0832022 4,

Z .\ Date of Exp 1704 2027
BN
( };;-x“_»//’

—

—

\1’
.--"Ii

successful bidder shall furnish Financial Assurance amounting Rs.

e forms mentioned under Rule 18(2) of the West Bengal Minor Minerals
Concession Rules, 2016 before cxecution of the deed of lease,

ey ———

5. The successful bidder shall furnish performance security, being 10% of the
bid amount in the form of bank guarantee before execution of the deed of
Page | 2




lease mentioned under Rule 11 of the West Bengal Minor Minerals Auction
Rules, 2016,

6. The successful bidder shall submit Environmental Clearance (E.C.) in
respect of the above mentioned sand block duly issued by District Level
Environment Impact Assessment Authority (DEIAA) or State Level
Environment Impact Assessment Authority (SEIAA) or Ministry of
Environment, Forests & Climate Change (MoEF&CC) as the case may be
as per Environment Impact Assessment Notification 2006, as amended.

7. The successful bidder shall also obtain all other consénts, approval, no-
otuecﬁons and the like as rcqulred under applicable laws for execution of
deed of lease,

P

8. The successful bidder shall be bound to follow the guidelines stipulated in
the Sustainable Sand Mining Management Guidelines, 2016 issued by the
Ministry of Environment, Forest and Climate Change, Government of India
for undertaking mining operation in the concerned sand block after
registration of the duly executed mining lease.

9. The successful bidder have to furnish a Draft Mining Lease Deed in the
format as specified in Form - D of the West Bengal Minor Minerals
Concession Rules, 2016.

10. The Draft Mining Lease Deed should be prepared in durable papers neatly
and sufficient space should be kept in between two lines in order to
p‘ermit, if necessary, correction therein.

INO AR
/ \fh 11 "’ﬂ{g D of Lease, after execution, shall be registered by the successful
4 * ‘.?m,, mp,wn .bncld\b{ at'his own cost and no mining operation should be started before
' of the Deéed.

U:‘;ié ol L;(p 1.1 04 2027

s €uidessful bidder shall have to incorporate all the conditions as
'S ““V,Z afent Oned in the West Bengal Minor Minerals Concession Rules, 2016 in
~the Draft Lease Decd,

Page | 3
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- The successful bidder shall have to comply with all the statutory
requirements before presenting the Deed of Lease for execution before the
appropriate authority.

This Letter of Intent (Lol) shall remain valid for a period of two months
from the date of its issuance and if the successful bidder is unable to fulfil all
the above conditions within this period he may submit an application
addressed to the District Magistrate for extension of time. Such application may
be submitted to this end for due processing, The District Magistrate being the
erson of | rict Comsmittee, rescrves the fight to extend the validity
of Letter of Intent (Lol) for such teaéonable period as it deemed fit.

Add1. Betrict Magh
&

District Land & Land
Burdwan
Memo No. of / MM/Auct-ion/zOl? Date; /01/2017

Copy forwm'ded for information to:

1. The District Magistrate & Collector, Burdwan, West Bengal

2. The Jt. Secretary to the Govt. of W.B. , L&I Deptt. Mines Branch.
3.  The Chief Mining Officer, Court Road, sol, Burdwan,

4 The B.L. & L.R.O.

\‘.\\ Addl. District Magistrate
\ &

\|  District Land & Land Reforms Officer
6 | Burdwan

Page | 4
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GOHOGRAM SAND MINE
IN MOUZA - GOHOGRAM
P.S - GALSI
DISTRICT - BURDWAN
STATE - WEST BENGAL

APPLICANT
YOGENDRA KUMAR SINGH

KEY PLAN

AREA:9.81 ACRES (3.97 HA)

SCALE: 1:50,000 PLATE NO - |
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AREA: 981 ACRES (357 HA)
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STATE LEVEL ENVIRONMENT IMPACT ASSESSMENT AUTHORITY
Pranisampad Bhawan, 5" floor, LB 2, Sector-III, Salt Lake, Kolkata —700 106

e-mail: environmentwb@gmail.com

Web Portal: www.environmentwb.gov.in

No. %C%5  JEN/T-I-1/265/2023 Date: 28 M Apil, 2023
To
Satyanand Rai

At-Near Biscuit Factory more, Near Civil Court Nasriganj,
Danapur, City- patna-800012

Sub: ToR for doing EIA for the proposed Gohogram Sand Mine over an area of 3.84 ha (9.49 Acres) on
River Damodar at Plot No.6001(P), J.L. No.-70, Mouza — Gohog@, P.S.-Galsi, Dist — Purba
Bardhaman, West Bengal, (proposal no SIA/WB/MIN/74566/2022)

Sir,

This is to inform you that SEIAA in its meeting on 25.04.2023 considered your online application (vi
Proposal No. SIA/WB/MIN/74566/2022) as well as the recommendations of SEAC for issuance oR
and agreed with the recommendation.

The ToR for conducting EIA study is attached herewith (annexure 1),
The ToR is valid for a period of 3(three) years from the date of issue. EIA/EMP is to be submitted before

the expiry of the ToR for consideration of EC application.
Enclo: Annexure |

(K Balamurugan )
Member Secretary, SEIAA
No. 05 /\ /EN/T-11-1/265/2023 Date:>& A pril, 2023

Copy forwarded for the information to:

The Secretary, State Level Expert Appraisal Committee, ‘Paribesh Bhavan’, LA, Salt Lake Sector 111,
Kolkata- 700106

Member Secrétary, SEIAA




A. STANDARD TERMS OF REFERENCE

1.

10.

11.

12.

13.

A Jale o _“‘ |
A\ ciP 1/ 04 ’\92;\, [ " _,j
- s

¥ L N/
Year-wise production details since 1994 should be given, cleariw%qhe highe rqa’t;qtién achieved

in any one year prior to 1994, It may also be categorically informe H{Qre had been any
increase in production after the EIA Notification 1994 came into foree, ! r\;Q, ~highest production
achieved prior to 1994. s

A copy of the document in support of the fact that the Proponent is the rightful lessee of the mine
should be given.

All documents including approved mine plan, EIA and Public Hearing should be compatible with one
another in terms of the mine lease area, production levels, waste generation and its management,
mining technology etc. and should be in the name of the lessee.

All corner coordinates of the mine lease area, superimposed on a High Resolution Imagery/ toposheet,
topographic sheet, geomorphology and geology of the area should be provided. Such an Imagery of the
proposed area should clearly show the land use and other ecological features of the study area (core
and buffer zone).

Information should be provided in Survey of India Toposheet in 1:50,000 scale indicating geological map
of the area, geomorphology of land forms of the area, existing minerals and mining history of the area,
important water bodies, streams and rivers and soil characteristics.

Details about the land proposed for mining activities should be given with information as to whether
mining conforms to the land use policy of the State; land diversion for mining should have approval from
State land use board or the concerned authority.

It should be clearly stated whether the proponent Company has a well laid down Environment Policy
approved by its Board of Directors? If so, it may be spelt out in the EIA Report with description of the
prescribed operating process/procedures to bring into focus any infringement/deviation/violation of the
environmental or forest norms/ conditions? The hierarchical system or administrative order of the
Company to deal with the environmental issues and for ensuring compliance with the EC conditions may
also be given. The system of reporting of non-compliances / violations of environmental norms to the
Board of Directors of the Company and/or shareholders or stakeholders at large, may also be detailed in
the EIA Report.

Issues relating to Mine Safety, including subsidence study in case of underground mining and slope
study in case of open cast mining, blasting study etc. should be detailed. The proposed safeguard
measures in each case should also be provided.

The study area will comprise of 10 km zone around the mine lease from lease periphery and the data
contained in the EIA such as waste generation etc. should be for the life of the mine / lease period.

Land use of the study area delineating forest area, agricultural land, grazing land, wildlife sanctuary,
national park, migratory routes of fauna, water bodies, human settlements and other ecological features
should be indicated, Land use plan of the mine lease area should be prepared to encompass
preoperational, operational and post operational phases and submitted. Impact, if any, of change of
land use should be given.

Details of the land for any Over Burden Dumps outside the mine lease, such as extent of land area,
distance from mine lease, its land use, R&R issues, if any, should be given.

A Certificate from the Competent Authority in the State Forest Department should be provided,
confirming the involvement of forest land, if any, in the project area. In the event of any contrary claim
by the Project Proponent regarding the status of forests, the site may be inspected by the State Forest
Department along with the Regional Office of the Ministry to ascertain the status of forests, based on
which, the Certificate in this regard as mentioned above be issued. In all such cases, it would be
desirable for representative of the State Forest Department to assist the Expert Appraisal Committees.

Status of forestry clearance for the broken up area and virgin forestland involved in the Project including
deposition of net present value (NPV) and compensatory afforestation (CA) should be indicated. A copy
of the forestry clearance should also be furnished.
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14.

15.
16.

17.

18,

19.

20.

21.

22.

23,

_ qB - f \3*, iy \_ Q.
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\ & \ {
Implementation status of recognition of forest rights under the Scheduled bes am:l other Trad‘ll l
Forest Dwellers (Recognition of Forest Rights) Act, 2006 should be indicated. - 7

The vegetation in the RF / PF areas in the study area, with necessary details, 5h0u|d be gly\n

\ -
P

A study shall be got done to ascertain the impact of the Mining Project on wildlife of the study area and
details furnished. Impact of the project on the wildlife in the surrounding and any other protected area
and accordingly, detailed mitigative measures required, should be worked out with cost implications
and submitted.

Location of National Parks, Sanctuaries, Biosphere Reserves, Wildlife Corridors, Ramsar site
Tiger/Elephant Reserves/(existing as well as proposed), if any, within 10 km of the mine lease should be
clearly indicated, supported by a location map duly authenticated by Chief Wildlife Warden. Necessary
clearance, as may be applicable to such projects due to proximity of the ecologically sensitive areas as
mentioned above, should be obtained from the Standing Committee of National Board of Wildlife and
copy furnished.

A detailed biological study of the study area [core zone and buffer zone (10 km radius of the periphery
of the mine lease)] shall be carried out. Details of flora and fauna, endangered, endemic and RET Species
duly authenticated, separately for core and buffer zone should be furnished based on such primary field
survey, clearly indicating the Schedule of the fauna present. In case of any scheduled-I fauna found in
the study area, the necessary plan along with budgetary provisions for their conservation should be
prepared in consultation with State Forest and Wildlife Department and details furnished. Necessary
allocation of funds for implementing the same should be made as part of the project cost.

Proximity to Areas declared as 'Critically Polluted' or the Project areas likely to come under the "Aravali
Range', (attracting court restrictions for mining operations), should also be indicated and where so
required, clearance certifications from the prescribed Authorities, such as the SPCB or State Mining
Department should be secured and furnished to the effect that the proposed mining activities could be
considered.

Similarly, for coastal Projects, A CRZ map duly authenticated by one of the authorized agencies
demarcating LTL. HTL, CRZ area, location of the mine lease w.r.t CRZ, coastal features such as
mangroves, if any, should be furnished. (Note: The Mining Projects falling under CRZ would also need to
obtain approval of the concerned Coastal Zone Management Authority).

R&R Plan/compensation details for the Project Affected People (PAP) should be furnished. While
preparing the R&R Plan, the relevant State/National Rehabilitation & Resettlement Policy should be kept
in view. In respect of SCs /STs and other weaker sections of the society in the study area, a need based
sample survey, family-wise, should be undertaken to assess their requirements, and action programmes
prepared and submitted accordingly, integrating the sectorial programmes of line departments of the
State Government. It may be clearly brought out whether the village(s) located in the mine lease area
will be shifted or not. The issues relating to shifting of village(s) including their R&R and socio-economic
aspects should be discussed in the Report.

One season (non-monsoon) [i.e. March-May (Summer Season); October-December (post monsoon
season) ; December-February (winter season)]primary baseline data on ambient air quality as per CPCB
Notification of 2009, water quality, noise level, soil and flora and fauna shall be collected and the AAQ
and other data so compiled presented date-wise in the EIA and EMP Report. Site-specific meteorological
data should also be collected. The location of the monitoring stations should be such as to represent
whole of the study area and justified keeping in view the pre-dominant downwind direction and location
of sensitive receptors. There should be at least one monitoring station within 500 m of the mine lease in
the pre-dominant downwind direction. The mineralogical composition of PM10, particularly for free
silica, should be given.

Air quality modeling should be carried out for prediction of impact of the project on the air quality of the
area. It should also take into account the impact of movement of vehicles for transportation of mineral.
The details of the model used and input parameters used for modeling should be provided. The air
quality contours may be shown on a location map clearly indicating the location of the site, location of
sensitive receptors, if any, and the habitation. The wind roses showing pre-dominant wind direction may
also be indicated on the map.

Page 2 of 6



24.

25,

26.

27

28.

29.

30.

31

32,

33,

35.

36.

37.

38,

The water requlremznﬂer_tbe*ﬁpfeht,)fs availability and source should be furnished. A detailed water
balance should also ﬁﬁrowﬁda:j sh water requirement for the Project should be indicated.

Necessary clearance from the Competent Authority for drawl of requisite quantity of water for the
Project should be provided.

Description of water conservation measures proposed to be adopted in the Project should be given.
Details of rainwater harvesting proposed in the Project, if any, should be provided.

Impact of the Project on the water quality, both surface and groundwater, should be assessed and
necessary safeguard measures, if any required, should be provided.

Based on actual monitored data, it may clearly be shown whether working will intersect groundwater.
Necessary data and documentation in this regard may be provided. In case the working will intersect
groundwater table, a detailed Hydro Geological Study should be undertaken and Report furnished. The
Report inter-alia, shall include details of the aquifers present and impact of mining activities on these
aquifers. Necessary permission from Central Ground Water Authority for working below ground water
and for pumping of ground water should also be obtained and copy furnished.

Details of any stream, seasonal or otherwise, passing through the lease area and modification /
diversion proposed, if any, and the impact of the same on the hydrology should be brought out.

Information on site elevation, working depth, groundwater table etc. Should be provided both in AMSL
and bgl. A schematic diagram may also be provided for the same.

A time bound Progressive Greenbelt Development Plan shall be prepared in a tabular form (indicating
the linear and quantitative coverage, plant species and time frame) and submitted, keeping in mind, the
same will have to be executed up front on commencement of the Project. Phase-wise plan of plantation
and compensatory afforestation should be charted clearly indicating the area to be covered under
plantation and the species to be planted. The details of plantation already done should be given. The
plant species selected for green belt should have greater ecological value and should be of good utility
value to the local population with emphasis on local and native species and the species which are
tolerant to pollution.

Impact on local transport infrastructure due to the Project should be indicated. Projected increase in
truck traffic as a result of the Project in the present road network (including those outside the Project
area) should be worked out, indicating whether it is capable of handling the incremental load.
Arrangement for improving the infrastructure, if contemplated (including action to be taken by other
agencies such as State Government) should be covered. Project Proponent shall conduct Impact of
Transportation study as per Indian Road Congress Guidelines.

Details of the onsite shelter and facilities to be provided to the mine workers should be included in the
EIA Report.

~~Conceptual post mining land use and Reclamation and Restoration of mined out areas (with plans and

with adequate number of sections) should be given in the EIA report.

Occupational Health impacts of the Project should be anticipated and the proposed preventive
measures spelt out in detail. Details of pre-placement medical examination and periodical medical
examination schedules should be incorporated in the EMP. The project specific occupational health
mitigation measures with required facilities proposed in the mining area may be detailed.

Public health implications of the Project and related activities for the population in the impact zone
should be systematically evaluated and the proposed remedial measures should be detailed along with
budgetary allocations.

Measures of socio-economic significance and influence to the local community proposed to be provided

by the Project Proponent should be indicated. As far as possible, quantitative dimensions may be given
with time frames for implementation.

Detailed environmental management plan (EMP) to mitigate the environmental impacts which, should
inter-alia include the impacts of change of land use, loss of agricultural and grazing land, if any,
occupational health impacts besides other impacts specific to the proposed Project.
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39.  Public Hearing points, ré\i_\sgd.f=aﬁd cammitme[f{t' of the Project Proponent on the same along with time
bound Action Plan -w}th_pudgetary ppaﬁjsﬁbns to implement the same should be provided and also
incorporated in the f_'rr".ral ;[}_’cfE-MP Rejiq%of the Project.

. = WA\

40. Details of litigation peri'dhr&_a‘_gha_}ﬂﬁ ﬁfé.pmject, if any, with direction /order passed by any Court of Law
against the Project should be given.

41. The cost of the Project (capital cost and recurring cost) as well as the cost towards implementation of
EMP should be clearly spelt out.

42. A Disaster management Plan shall be prepared and included in the EIA/EMP Report.
43. Benefits of the Project if the Project is implemented should be spelt out. The benefits of the Project shall
clearly indicate environmental, social, economic, employment potential, etc.
44. Besides the above, the below mentioned general points are also to be followed:-
a. Executive Summary of the EIA/EMP Report (enclosed as Annexure - A).
b. All documents to be properly referenced with index and continuous page numbering.
¢. Where data are presented in the Report especially in Tables, the period in which the data were
collected and the sources should be indicated.

d. Project Proponent shall enclose all the analysis/testing reports of water, air, soil, noise etc. using the
MoEF&CC/NABL accredited laboratories. All the original analysis/testing reports should be available
during appraisal of the Project.

e. Where the documents provided are in a language other than English, an English translation should be
provided.

f. The Questionnaire for environmental appraisal of mining projects as devised earlier by the Ministry
shall also be filled and submitted.

g While preparing the EIA report, the Instructions for the Proponents and instructions for the
Consultants issued by MoEF&CC vide O.M. No. J-11013/41/2006-IA.11(l) dated 4™ August, 2009, which
are available on the website of this Ministry, should be followed.

h. Changes, if any made in the basic scope and project parameters (as submitted in Form-1 and the PFR
for securing the TOR) should be brought to the attention of MoEF&CC with reasons for such changes
and permission should be sought, as the TOR may also have to be altered. Post Public Hearing changes
in structure and content of the draft EIA/EMP (other than modifications arising out of the P.H. process)

~ willentail conducting the PH again with the revised documentation.

i. As per the circular no. J-11011/618/2010-1A1i(I) dated 30.5.2012, certified report of the status of

- compliance of the conditions stipulated in the environment clearance for the existing operations of the
project, should be'obtairied:'_from the Regional Office of Ministry of Environment, Forest and Climate
Change, as may be applicable. :

j. The EIA report should also include (i) surface plan of the area indicating contours of main topographic
features, drainage and mining area, (ii) geological maps and sections and (iii) sections of the mine pit
and external dumps, if any, clearly showing the land features of the adjoining area.

B. Additional Terms of Reference
2 Cluster certificate fr'olljn the competent authority should be submitted.
fi. ~ Original Lcil along v.lf'l'thl a'.ll_ éubsequent letters of validity-extension from the competent authority
should bé'submltt_ed: S
1% T_aki_ng into ':lco'nside'r'atil-:m fhe replenishment rates reported in the approved DSR for Purba

B_af_d'dhama'n, :bo_t_h geological and mining reserves for second year (of production) onwards may be
re-estimated and the annual production levels may be modified accordingly.
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iv. Means of access and egress between the embankment and the sand quarry may be clearly
earmarked. The Project Proponent must commit that no hard toping or paving of any haulage route
within the riverbed will be attempted.

v. A plan on the management and handling of sand during the period of intermediate stockpiling
should be submitted.

vi. A Progressive Greenbelt Plan may be prepared. The project area being entirely on the riverbed,
afforestation/ vegetation should be attempted alongside the village roads or other public land. This
may be done with prior approval of the local self-governing bodies. If no public land is available for
the purpose the Project Proponent shall arrange for land with his personal means. To enhance
success/ survival rate the plantation shall be attempted during the first two years of the project life
and the plantation so done shall be taken care of during the rest of the project life. Species of the
plant selected should be self-sustaining in that particular region.

vii. A need-based EMP may be prepared in accordance with the MoEF&CC Office Memorandum vide F.
No. 22-65/2017.1A.1l1 dated 30.09.2020. Record of communications made in this regard with the
identified/ intended beneficiaries (schools/ institutions etc) may also be uploaded.

viii. A study report on base flow level measured at 5 points with date and supporting photographs may
be submitted. It should be committed that mining will be done at least 1m above the base flow
level. Accordingly, if required, the excavation plan may also be revised.

The project proponent is requested to submit the final EIA/EMP prepared as per the above-mentioned ToRs
and incorporating all the issues raised during Public Hearing / Public Consultation to the SEAC for further
consideration of the proposal for enviranmental clearance.

The PP shall, — while applying for environmental clearance, upload in the PARIVESH portal, the EIA/EMP report
along with the documents/ submissions/ clarifications sought hereinabove.
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Annexure - A
Executive Summary

The Executive summary of the EIA/EMP report in about 8-10 pages should be prepared incorporating the
information on following points:

1)
2)

3)
4)

5)
6)
7)

8)
9)

10)
11)
12)
13)

14)
15)

Project name and location (Village, District, State, Industrial Estate (if applicable).

Products and capacities. If expansion proposal, then existing products with capacities and reference to
earlier EC.

Requirement of land, raw material, water, power, fuel, with source of supply (Quantitative).

Process description in brief, specifically indicating the gaseous emission, liquid effluent and solid and
hazardous wastes.

Measures for mitigating the impact on the environment and mode of discharge or disposal.

Capital cost of the project, estimated time of completion.

site selected for the project - Nature of land - Agricultural (single/double crop), barren, Govt./private
land, status of is acquisition, nearby (in 2-3 km.) water body, population, with in 10km. other industries,
forest, eco-sensitive zones, accessibility, (note - in case of industrial estate this information may not be
necessary).

Baseline environmental data - air quality, surface and ground water quality, soil characteristic, flora and
fauna, socio-economic condition of the nearby population.

Identification of hazards in handling, processing and storage of hazardous material and safety system
provided to mitigate the risk.

Likely impact of the project on air, water, land, flora-fauna and nearby population.

Emergency preparedness plan in case of natural or in plant emergencies.

Issues raised during public hearing (if applicable) and response given.

Environment Management Plan (EMP) as per Office Memorandum issued by the MoEF & CC vide F. No.
22-65/2017-1A.111 dated 30.09.2020 with proposed expenditure.

Occupational Health Measures.

Post project monitoring plan.
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STATE LEVEL ENVIRONMENT IMPACT ASSESSMENT AUTHORITY
Pranisampad Bhawan, 5™ floor, LB 2, Sector-I11, Galt Lake, Kolkata —700 106

e-mail: environmentwb@gmail,com
Web Portal: www.environmentwb.gou.in

No. B&& JEN/T-1-1/281/2023 Date: 26 BN Apil, 2023

To

Yogendra Singh

Darveshpur, Wayapur, Maner,
Pin-801503

Sub: ToR for doing EIA for the proposed Gohogram Sand Mine over an area of 3.97 ha (9.81 Acres) on
River Damodar at Plot No. - 6002(P), J.L. No.-70, Mouza - Gohogram, P.S.-Galsi, Dist —Purba
Bardhaman, West Bengal, (proposal no SIA!WB!M]NH4S4S!2022)

Sir,

This is to inform you that SEIAA in its meeting on 25.04.2023 considered your online application (vide
Proposal No. SIA/WB/MIN/74545/2022) as well as the recommendations of SEAC for issuance of ToR
and agreed with the recommendation.

The ToR for conducting EIA study is attached herewith (annexure 1).
The ToR is valid for a period of 3(three) years from the date of issue. EIA/EMP is to be submitted before

the expiry of the ToR for consideration of EC application.
(K m?gymgan )

Enclo: Annexure 1
Member Secretary, SEIAA
No. %0 & { \ JEN/T-T1-1/281/2023 Date:%*"‘ April, 2023

Copy forwarded for the information t0:

The Secretary, State Level Expert Appraisal Committee, ‘Paribesh Bhavan’, LA, Salt Lake Sector 111,
Kolkata- 700106

Member Secretary, SEIAA
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11.

12,

13.

-\ / ({, ANNEXURE-I
STANDARD TERMS OF N7
i
Year-wise production Mamdéﬁl should be given, clearly stating the highest production achieved

=

in any one year prior to 1994. It may also be categorically informed whether there had been any
increase in production after the EIA Notification 1994 came into force, w.r.t. the highest production
achieved prior to 1994.

A copy of the document in support of the fact that the Proponent is the rightful lessee of the mine
should be given.

All documents including approved mine plan, EIA and Public Hearing should be compatible with one
another in terms of the mine lease area, production levels, waste generation and its management,
mining technology etc. and should be in the name of the lessee.

All corner coordinates of the mine lease area, superimposed on a High Resolution Imagery/ toposheet,
topographic sheet, geomorphology and geology of the area should be provided. Such an Imagery of the
proposed area should clearly show the land use and other ecological features of the study area (core
and buffer zone).

Information should be provided in Survey of India Toposheet in 1:50,000 scale indicating geological map
of the area, geomorphology of land forms of the area, existing minerals and mining history of the area,
important water bodies, streams and rivers and soil characteristics.

Details about the land proposed for mining activities should be given with information as to whether
mining conforms to the land use policy of the State; land diversion for mining should have approval from
State land use board or the concerned authority.

It should be clearly stated whether the proponent Company has a well laid down Environment Policy
approved by its Board of Directors? If so, it may be spelt out in the EIA Report with description of the
prescribed operating process/procedures to bring into focus any infringement/deviation/violation of the
environmental or forest norms/ conditions? The hierarchical system or administrative order of the
Company to deal with the environmental issues and for ensuring compliance with the EC conditions may
also be given. The system of reporting of non-compliances / violations of environmental norms to the
Board of Directors of the Company and/or shareholders or stakeholders at large, may also be detailed in
the EIA Report.

Issues relating to Mine Safety, including subsidence study in case of underground mining and slope
study in case of open cast mining, blasting study etc. should be detailed. The proposed safeguard
measures in each case should also be provided.

The study area will comprise of 10 km zone around the mine lease from lease periphery and the data
contained in the EIA such as waste generation etc. should be for the life of the mine / lease period.

Land use of the study area delineating forest area, agricultural land, grazing land, wildlife sanctuary,
national park, migratory routes of fauna, water bodies, human settlements and other ecological features
should be indicated. Land use plan of the mine lease area should be prepared to encompass
preoperational, operational and post operational phases and submitted. Impact, if any, of change of
land use should be given.

Details of the land for any Over Burden Dumps outside the mine lease, such as extent of land area,
distance from mine lease, its land use, R&R issues, if any, should be given.

A Certificate from the Competent Authority in the State Forest Department should be provided,
confirming the involvement of forest land, if any, in the project area. In the event of any contrary claim
by the Project Proponent regarding the status of forests, the site may be inspected by the State Forest
Department along with the Regional Office of the Ministry to ascertain the status of forests, based on
which, the Certificate in this regard as mentioned above be issued. In all such cases, it would be
desirable for representative of the State Forest Department to assist the Expert Appraisal Committees.

Status of forestry clearance for the broken up area and virgin forestland involved in the Project including
deposition of net present value (NPV) and compensatory afforestation (CA) should be indicated. A copy
of the forestry clearance should also be furnished.
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15.
16.

17.
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19.

20.

21.

22.

23.
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V4 A . *
Implementation sta/tlﬁ qf/reco nltlon of farest rights under the Scheduled Tribes and other Traditional
Forest Dwellers [Récog ition bf orest Rrghps} 6 should be indicated.
The vegetation ma*hbh £ PF areas in the stud\,’ 37‘9 ith necessary details, should be given.

details furnished. Impac‘b the pm-ject o ﬂdllfe in the surrounding and any other protected area
and accordingly, detaltedﬂ'ry ey fequired, should be worked out with cost implications

and submitted. va&_, 9 - A

Location of National Parks, Sanctuaries, Biosphere Reserves, Wildlife Corridors, Ramsar site
Tiger/Elephant Reserves/(existing as well as proposed), if any, within 10 km of the mine lease should be
clearly indicated, supported by a location map duly authenticated by Chief Wildlife Warden. Necessary
clearance, as may be applicable to such projects due to proximity of the ecologically sensitive areas as
mentioned above, should be obtained from the Standing Committee of National Board of Wildlife and
copy furnished.

A detailed biological study of the study area [core zone and buffer zone (10 km radius of the periphery
of the mine lease)] shall be carried out. Details of flora and fauna, endangered, endemic and RET Species
duly authenticated, separately for core and buffer zone should be furnished based on such primary field
survey, clearly indicating the Schedule of the fauna present. In case of any scheduled-I fauna found in
the study area, the necessary plan along with budgetary provisions for their conservation should be
prepared in consultation with State Forest and Wildlife Department and details furnished. Necessary
allocation of funds for implementing the same should be made as part of the project cost,

Proximity to Areas declared as 'Critically Polluted' or the Project areas likely to come under the 'Aravali
Range', (attracting court restrictions for mining operations), should also be indicated and where so
required, clearance certifications from the prescribed Authorities, such as the SPCB or State Mining
Department should be secured and furnished to the effect that the proposed mining activities could be
considered.

Similarly, for coastal Projects, A CRZ map duly authenticated by one of the authorized agencies
demarcating LTL. HTL, CRZ area, location of the mine lease w.r.t CRZ, coastal features such as
mangroves, if any, should be furnished. (Note: The Mining Projects falling under CRZ would also need to
obtain approval of the concerned Coastal Zone Management Authority).

R&R Plan/compensation details for the Project Affected People (PAP) should be furnished. While
preparing the R&R Plan, the relevant State/National Rehabilitation & Resettlement Policy should be kept
in view. In respect of SCs /STs and other weaker sections of the society in the study area, a need based
sample survey, family-wise, should be undertaken to assess their requirements, and action programmes
prepared and submitted accordingly, integrating the sectorial programmes of line departments of the
State Government. It may be clearly brought out whether the village(s) located in the mine lease area
will be shifted or not, The issues relating to shifting of village(s) including their R&R and socio-economic
aspects should be discussed in the Report,

One season (non-monsoon) [i.e. March-May (Summer Season); October-December (post monsoon
season) ; December-February (winter season)]primary baseline data on ambient air quality as per CPCB
Notification of 2009, water quality, noise level, soil and flora and fauna shall be collected and the AAQ
and other data so compiled presented date-wise in the EIA and EMP Report. Site-specific meteorological
data should also be collected. The location of the monitoring stations should be such as to represent
whole of the study area and justified keeping in view the pre-dominant downwind direction and location
of sensitive receptors. There should be at least one monitoring station within 500 m of the mine lease in
the pre-dominant downwind direction. The mineralogical composition of PM10, particularly for free
silica, should be given. '

Air quality modeling should be carried out for prediction of impact of the project on the air quality of the
area. It should also take into account the impact of movement of vehicles for transportation of mineral.
The details of the model used ‘and input parameters used for modeling should be provided. The air
quality contours may be shown on a location map clearly indicating the location of the site, location of
sensitive receptors, if any, and the habitation. The wind roses showing pre-dominant wind direction may
also be indicated on the map.

A study shall be got do torascertain t]‘l g of‘the Mining Project on wildlife of the study area and
r
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26.

27

28.

29.

30.

31.

32.

33,

34.

35,

36.

37.

38.

The water requirement for the PrOJect its, avarlablii‘ty and souréwhould be furnished. A detailed water
balance should also be provided. Fresh water requwementjgr ttq'e(Pro;ect should be indicated.

Necessary clearance from the Competent me {de%'awT of requisite quantity of water for the
Project should be provided. =i ’t.*—’ £

Description of water conservation measures proposed to be adopted in the Project should be given.
Details of rainwater harvesting proposed in the Project, if any, should be provided.

Impact of the Project on the water quality, both surface and groundwater, should be assessed and
necessary safeguard measures, if any required, should be provided.

Based on actual monitored data, it may clearly be shown whether working will intersect groundwater.
Necessary data and documentation in this regard may be provided. In case the working will intersect
groundwater table, a detailed Hydro Geological Study should be undertaken and Report furnished. The
Report inter-alia, shall include details of the aquifers present and impact of mining activities on these
aquifers. Necessary permission from Central Ground Water Authority for working below ground water
and for pumping of ground water should also be obtained and copy furnished.

Details of any stream, seasonal or otherwise, passing through the lease area and modification /
diversion proposed, if any, and the impact of the same on the hydrology should be brought out.

Information on site elevation, working depth, groundwater table etc. Should be provided both in AMSL
and bgl. A schematic diagram may also be provided for the same.

A time bound Progressive Greenbelt Development Plan shall be prepared in a tabular form (indicating
the linear and quantitative coverage, plant species and time frame) and submitted, keeping in mind, the
same will have to be executed up front on commencement of the Project. Phase-wise plan of plantation
and compensatory afforestation should be charted clearly indicating the area to be covered under
plantation and the species to be planted. The details of plantation already done should be given. The
plant species selected for green belt should have greater ecological value and should be of good utility
value to the local population with emphasis on local and native species and the species which are
tolerant to pollution.

Impact on local transport infrastructure due to the Project should be indicated. Projected increase in
truck traffic as a result of the Project in the present road network (including those outside the Project
area) should be worked out, indicating whether it is capable of handling the incremental load.
Arrangement for improving the infrastructure, if contemplated (including action to be taken by other
agencies such as State Government) should be covered. Project Proponent shall conduct Impact of
Transportation study as per Indian Road Congress Guidelines.

Details of the onsite shelter and facilities to be provided to the mine workers should be included in the
EIA Report.

Conceptual post mining land use and Reclamation and Restoration of mined out areas (with plans and
with adequate number of sections) should be given in the EIA report.

Occupational Health impacts of the Project should be anticipated and the proposed preventive
measures spelt out in detail. Details of pre-placement medical examination and periodical medical
examination schedules should be incorporated in the EMP. The project specific occupational health
mitigation measures with required facilities proposed in the mining area may be detailed.

Public health implications of the Project and related activities for the population in the impact zone
should be systematically evaluated and the proposed remedial measures should be detailed along with
budgetary allocations.

Measures of socio-economic significance and influence to the local community proposed to be provided
by the Project Proponent should be indicated. As far as possible, quantitative dimensions may be given
with time frames for implementation.

Detailed environmental management plan (EMP) to mitigate the environmental impacts which, should
inter-alia include the impacts of change of land use, loss of agricultural and grazing land, if any,
occupational health impacts besides other impacts specific to the proposed Project.
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40.
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42,
43,

44,

)

1 s;)‘
Public Hearing points raised and quh |tment of*‘the P{w@tt ponent on the same along with time
bound Action Plan with budgetarv p visians, tol whp‘iemer)( ﬁame should be provided and also
incorporated in the final EIA/EMP Report\a\f’the Project. O ;{,_,

“/

Details of litigation pending against the/ro';\g\mf.anymﬁd:re’ctlon Jorder passed by any Court of Law
against the Project should be given. A \f ':3
The cost of the Project (capital cost and recurfing cost) as well as the cost towards implementation of

EMP should be clearly spelt out.
A Disaster management Plan shall be prepared and included in the EIA/EMP Report.

Benefits of the Project if the Project is implemented should be spelt out. The benefits of the Project shall
clearly indicate environmental, social, economic, employment potential, etc.

Besides the above, the below mentioned general points are also to be followed:-

. Executive Summary of the EIA/EMP Report (enclosed as Annexure — A).
b. All documents to be properly referenced with index and continuous page numbering.
. Where data are presented in the Report especially in Tables, the period in which the data were

collected and the sources should be indicated.

. Project Proponent shall enclose all the analysis/testing reports of water, air, soil, noise etc. using the

MoEF&CC/NABL accredited laboratories. All the original analysis/testing reports should be available
during appraisal of the Project.

. Where the documents provided are in a language other than English, an English translation should be

provided.

. The Questionnaire for environmental appraisal of mining projects as devised earlier by the Ministry

shall also be filled and submitted.

. While preparing the EIA report, the instructions for the Proponents and instructions for the

Consultants issued by MoEF&CC vide O.M. No. J-11013/41/2006-1A.11(1) dated 4™ August, 2009, which
are available on the website of this Ministry, should be followed.

. Changes, if any made in the basic scope and project parameters (as submitted in Form-| and the PFR

for securing the TOR) should be brought to the attention of MoEF&CC with reasons for such changes
and permission should be sought, as the TOR may also have to be altered. Post Public Hearing changes
in structure and content of the draft EIA/EMP (other than modifications arising out of the P.H. process)
will entail conducting the PH again with the revised documentation.

As per the circular no. J-11011/618/2010-IA.11(1) dated 30.5.2012, certified report of the status of
compliance of the conditions stipulated in the environment clearance for the existing operations of the
project, should be abtained from the Regional Office of Ministry of Environment, Forest and Climate
Change, as may be applicahble.

The EIA report should also include (i) surface plan of the area indicating contours of main topographic
features, drainage and mining area, (ii) geological maps and sections and (iii) sections of the mine pit
and external dumps, if any, clearly showing the land features of the adjoining area.

Additional Terms of Reference

a) Cluster certificate from the competent authority should be submitted.

b) Original Lol along with all subsequent letters of validity-extension from the competent
authority should be submitted.

c) Taking into consideration the replenishment rates reported in the approved DSR for Purba
Barddhaman, both geological and mining reserves for second year (of production) onwards
may be re-estimated and the annual production levels may be modified accordingly.
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d) Means of access and egress between the embankment and the sand quarry may be clearly
earmarked. The Project Proponent must commit that no hard toping or paving of any haulage
route within the riverbed will be attempted.

e) A plan on the management and handling of sand during the period of intermediate stockpiling
should be submitted.

f) A Progressive Greenbelt Plan may be prepared. The project area being entirely on the
riverbed, afforestation/ vegetation should be attempted alongside the village roads or other
public land. This may be done with prior approval of the local self-governing bodies. If no
public land is available for the purpose the Project Proponent shall arrange for land with his
personal means. To enhance success/ survival rate the plantation shall be attempted during
the first two years of the project life and the plantation so done shall be taken care of during
the rest of the project life. Species of the plant selected should be self-sustaining in that
particular region.

g) A need-based EMP may be prepared in accordance with the MoEF&CC Office Memorandum
vide F. No. 22-65/2017.1A.11| dated 30.09.2020. Record of communications made in this regard
with the identified/ intended beneficiaries (schools/ institutions etc) may also be uploaded.

h) A study report on base flow level measured at 5 points with date and supporting photographs
may be submitted. It should be committed that mining will be done at least 1m above the base
flow level. Accordingly, if required, the excavation plan may also be revised.

The project proponent is requested to submit the final EIA/EMP prepared as per the above-mentioned ToRs
and incorporating all the issues raised during Public Hearing / Public Consultation to the SEAC for further
consideration of the proposal for environmental clearance,

The PP shall, - while applying for environmental clearance, upload in the PARIVESH portal, the EIA/EMP report
along with the documents/ submissions/ clarifications sought hereinabove.
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Annexure - A
Executive Summary

The Executive summary of the EIA/EMP report in about 8-10 pages should be prepared incorporating the
information on following points:

1)
2)

3)
4)

5)
6)
7)

8)
9)

10)
11)
12)
13)

14)
15)

Project name and location (Village, District, State, Industrial Estate (if applicable).

Products and capacities. If expansion proposal, then existing products with capacities and reference to
earlier EC.

Requirement of land, raw material, water, power, fuel, with source of supply (Quantitative).

Process description in brief, specifically indicating the gaseous emission, liquid effluent and solid and
hazardous wastes.

Measures for mitigating the impact on the environment and mode of discharge or disposal.

Capital cost of the project, estimated time of completion.

Site selected for the project - Nature of land - Agricultural (single/double crop), barren, Govt./private
land, status of is acquisition, nearby (in 2-3 km.) water body, population, with in 10km. other industries,
forest, eco-sensitive zones, accessibility, (note - in case of industrial estate this information may not be
necessary).

Baseline environmental data - air quality, surface and ground water quality, soil characteristic, flora and
fauna, socio-economic condition of the nearby population.

Identification of hazards in handling, processing and storage of hazardous material and safety system
provided to mitigate the risk.

Likely impact of the project on air, water, land, flora-fauna and nearby population.

Emergency preparedness plan in case of natural or in plant emergencies.

Issues raised during public hearing (if applicable) and response given.

Environment Management Plan (EMP) as per Office Memorandum issued by the MoEF & CC vide F. No.
22-65/2017-1A.111 dated 30.09.2020 with proposed expenditure.

Occupational Health Measures.

Post project monitoring plan.
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Government of India
Ministry of Environment, Forest and Climate Change
(Issued by the State Environment Impact Assessment
Authority(SEIAA), WEST BENGAL)

werg wwd

To,
The
SATYANAND RAI

At-Near Biscuit Factory more, Near Civil Court Nasriganj, Danapur -
800012

ENVIRONMENTAL
CLEARANCE

Subject: Grant of Environmental Clearance (EC) to the proposed Project Activity
under the provision of EIA Notification 2006-regarding

Sir/Madam,

This is in reference to your application for Environmental Clearance (EC)
in respect of pro}ecl submit J;in‘[bf‘lﬁ " {EIAA vide proposal number
SIA/WB/MIN/456842/2023 dated:29 Dec-20 p?rtlculars of the environmental
clearance granted to the proqut.ﬂ eas SN

>

EC Identification No. 74 07 & B120087

1.

2. File No. AT SRS 12023
UI) 3. Project Type 4 INews 4 :

4. Category s
L] 5. Project/Activity inclk‘(gi i "n;erals
> Schedule No. ' S L
b= 6. Name of Project ' an Mine
(n 7. Name of Companylorgan@w‘pp “~8ATYANAND RAI
< 8. Location of Project “Cls WEST BENGAL
o 9. TOR Date N/A

The project details along with terms and conditions are appended herewith from page
no 2 onwards.

Virtuous Environmental Single-Window Hub)

e-signed)
DHARMDEO RAl, I.F.S.

Date: 01/03/2024 Member Secretaz
SEIAA - (WEST BENGAL)

(Pro-Active and Responsive Facilitation by Interactive,
a

Note: A valid environmental clearance shall be one that has EC identification
number & E-Sign generated from PARIVESH.Please quote identification
number in all future correspondence.

This is a computer generated cover pﬂgfb {. f’u’? !
."‘-A, _\::‘\& i i

/4

I/ L
I , * O\

EC Identification No. - EC24B001WB120087  File No. - EN/T-II- 1!285;*2023 W‘ISSUB EC - 01/03/2024 Page 1 of 11
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Environmental Clearance for the proposed Gohogram Sand Mine over an area of 3.84 ha (9.49 Acres) on
the Damodar River at Plot No. - 6001(P), J.L. No. - 070, Mouza - Gohogram, P.S. - Galsi, Dist. — Purba
Bardhaman, West Bengal by Satvanand Roy.

Background of the project

The proponent made online application vide proposal no. SIA/WB/MIN/456842/2023 dated 29
December 2023 seeking Environment Clearance (EC) under the provisions of the EIA Notification, 2006 for
the proposed Gohogram Sand Mine over an arca of 3.84 ha (9.49 Acres) on the Damodar River at Plot No. -
6001(P), J.L. No. - 070, Mouza — Gohogram, P.S. - Galsi, Dist. — Purba Bardhaman, West Bengal by
Satyanand Roy.

This is a proposal for riverbed sand mining of GALSI-I/GOHOGRAM/6001/C Sand Block over an
area of 3.84 ha (9.49 Acres) on the River Damodar at Plot No.6001(P), J.L. No.-070, Mouza — Gohogram,
P.S.-Galsi, Dist —Purba Bardhaman, West Bengal.

The project proponent (PP) obtained Terms of Reference (ToR) vide No. 805/EN/T-11-1/265/ 2023 dated
26.04.2023 issued by SEIAA, WB against proposal no. SIA/WB/MIN/74566/2022.

As required under the West Bengal Minor Mineral Concession Rules, 2016, the PP got a composite
‘Mining Plan with Progressive Mine Closure Plan’ prepared for riverbed sand mining at the site by an RQP.
The revised Mining Plan has been approved by the State Government on 29.03.2017 and the approved plan
has been uploaded at the PARIVESH portal by the PP.

The PP has uploaded pre-feasibility report for the proposed project, copy of valid Lol and cluster
certificate from the competent authority. Thg:‘__sand b —OCF:}-S forming a cluster with adjacent 2 numbers of

sand blocks of Ashok Kumar and Yogendr%ﬁ T A3
The PP has submitted need based : '&}
i . ',.._-.f;_':'_." .
The PP has informed that there is ¢, e project -/ \QU I' Aff
s per the Mining Plan including Mige'C lab thSeatifal points of the/ i &
given below :- : ’f N .
Point | ¢ \Latif G ) / voa . RAMITA 4
A 37 - WS E | N Regnc gy,
B | 2371430 168" E S
¢ 23°14' 31,03" Newod °37'49.63" E \-
D 23°14' 39.80" R °37'49.04" E \Op

The project site falls within the DSR potential zone code PBBD_GL2 DA_03_04.

State Level Environment Impact Assessment Authority (SEIAA), West Bengal examined the proposal
and also perused recommendations of the State Level Expert Appraisal Committee (SEAC). After due
consideration of the project proposal, and after considering the recommendations of the State Level
Expert Appraisal Committee (SEAC), the State Level Environment Impact Assessment Authority
accords Environmental Clearance to the project as per provisions of the EIA notification no. S.0. 1533
(E) dt. 14" September, 2006 of Ministry of Environment & Forests, GOI and the subsequent
amendments, on the basis of above mentioned features along with other details submitted to SEIAA
subject to strict compliance of the terms and conditions mentioned below.

General Conditions:

1. In case the mining area or a part thereof is private land not owned by the Project Proponent (PP), then
a written permission should be obtained regarding consent of the land owner(s) concerned for
carrying out the mining operation before commencement of any mining activity.

2. The PP shall complete all the tasks as per the Action Plan submitted with the budgetary provisions
during the Public Hearing, if held.

EC Identification No. - EC24B001WB120087  File No. - EN/T-11-1/265/2023  Date of Issue EC - 01/03/2024 Page 2 of 11
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Environmental Clearance for the proposed Gohogram Sand Mine over an area of 3.84 ha (9.49 Acres) on
the Damodar River at Plot No. - 6001(P), J.L. No. - 070, Mouza — Gohogram, P.S. - Galsi, Dist. — Purba
Bardhaman, West Bengal by Satyanand Roy.

3. Apart from possessing a valid lease the proponent shall obtain all other necessary permissions before
commencement of any mining or allied activity at the lease hold area.

4. The directions given by the Hon'ble Supreme Court of India vide order dated 27.02.2012 in Deepak
Kumar case [SLP(C) Nos. 19628-19629 of 2009] and order dated 05.08.2013 of the Hon'ble National
Green Tribunal in application No. 171/2013 must be followed strictly.

5. It shall be the responsibility of the PP to abide by and to comply with all the provisions made and
restrictions imposed, — particularly those regarding environment management practices, by and
under the West Bengal Sand (Mining, Transportation, Storage and Sale) Rules, 2021 and the West
Bengal Minor Minerals Concession Rules, 2016, failing which the EC shall be liable to be cancelled.

6. The EC is granted on the condition that the lease arca falls under the potential sand mining area
carmarked in the District Level Survey Report (DSR). Mining shall be done only in an area/ stretch
which has been identified in the DSR as well as in the approved Mining Plan.

7. Noriver bed mining shall be allowed beneath 3 meters of the river bed.

8. The depth of mining in riverbed shall also not exceed one meter above groundwater (base flow) level.

10.

I1.

12.

13. In case the lease area, or a part of it, is an agricultural field, a buffer of three metre land shall be left
between the mine boundary and the adjacent field. (non river-bed sand mining)

—_ r— ;:_::,H*

/ OTmhtﬁﬁbc done in layers of not more than 1 metre depth to avoid ponding effect and only after
*

t kg _is excavated, the process will be repeated for the second layer and so on.

Name- 15 The PP shall \l:.-. the baseflow and groundwater level (water table) monitored on monthly basis. The
o (0! witér “lebel should be referenced to both the ‘mean sea level’ and the ‘local ground level’. During
Reg No - Doat 4 mjnig ﬁpprations, a network of existing wells shall be established around the sand mining area
Date of £4p h:} p&iez meters shall be installed at all sand quarry sites. A minimum of four piezometers shall be
ithe no-mining zone around the sand quarrying area. Monitoring of groundwater quality in
ginify (one km radius from the sand quarrying site) shall be carried out once in every two

fls
. - §. Same shall be submitted with six monthly compliance report.

e

16. Any area falling within 7.5 metre or 12.5% of the river width, whichever is more, from the river bank
(towards the channel) will be left intact as no mining zone. Subject to above the PP shall identify the

1 A floodplain Is a generally flat area of land next to a river or stream and it stretches from the banks of the river to the outer edges of the
valley

EC Identification No, - EC24B001WB120087  File No. - EN/T-1I-1/265/2023 Date of Issue EC - 01/03/2024 Page 3 of 11
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Environmental Clearance for the proposed Gohogram Sand Mine over an area of 3.84 ha (9.49 Acres) on

the Damodar River at Plot No. - 6001¢P), J.L. No. - 070, Mouza — Gohogram, P.S. - Galsi, Dist. — Purba
Bardhaman, West Bengal by Satyanand Roy.

central 3/4 part of river on map where there is a deposition of sand and remaining 1/4 part shall be left
intact as no mining zone for the protection of the bank.

17. No stream shall be diverted for the purpose of sand mining. No natural water course and/ or water
resources shall be obstructed due to mining operations.

18. No blasting shall be resorted to in river bed sand/ gravel mining and no blasting operation shall be
carried out without permission at any other place.

19. Irrespective of the location, thickness of sand deposition, agricultural land/ riverbed, the method of
mining shall conform to the orders / directions passed by any Court of Law / Tribunal time to time
and in compliance with the Sustainable Sand Mining Guidelines 2016 and the Enforcement &
Monitoring Guidelines for Sand Mining, 2020.

20. Mining shall begin only after pucca pillars marking the boundary of lease area are erected at the cost
of the lease holder at every corner of the lease-hold area. Only after certification in this regard with
the geo coordinates of the corner pillars is issued by the district mining officials, mining can
commence. The geo coordinates of the corner pillars shall be made available to the District Level
Committee.

21. The top soil in case of surface land _‘ﬁii"n .: _Tii H?-t‘q emporarily in an earmarked site and shall
be, as far as practicable, concurrent]y use: and.reclamation. {non river bed sand mining}
fisdnd mined out, dispatched from the mine,
in‘charge of vehicle and mine plan. This
ent and/ or the State Government for

22. The EC holder shall keep a corre
mode of transport, registration
shall be produced before offigers
inspection. '

23. Noise arising out of mining "- a.lged and controlled at source to keep
noise level within permissible liffit." &

24. No sand mining activity shall be i?:#( gu;«pqﬁ'abﬁ*dusk to dawn, or as permitted by the local
authority.

25. Infrastructure and facilities erected for the mine shall conform to the provisions made for the purpose
at the sand ghat designated and demarcated (with geo referencing) and laid out for the purpose by the

. Mrlct administration.
..f,‘-'/ . I\
?»,’} E) the PP shall ensure that the approach road, — from the proposed sand ghat to the sand
ff {,:;. N a is planned and maintained with prior consent of the local Administration.
‘;-' \1% v
fl 4 e oY 3:7 Theﬂ: 2 @‘}1 single point of entry and exit point for all vehicles. In case it is necessary to have
i e W Jentryr‘amt all such points shall have check points with all digital monitoring facilities
- f:) | /in the ‘Enforcement and Monitoring Guidelines for Sand Mining’ (January, 2020)
g +h Muustry of Environment, Forest and Climate Change. All other possible ways of entry
\,\ be closed using barriers. All provisions shall be made to make it impossible for any vehicle

28 All such points shall have 24x7 CCTV coverage; the footage of the CCTV coverage shall be
submitted to the District Collector by the PP at mutually agreed frequencies (Photographlc evidence
to be included in 6 monthly compliance report).

EC Identification No. - EC24B001WB120087  File No. - EN/T-11-1/265/2023 Date of Issue EC - 01/03/2024 Page 4 of 11



= /.-L':Li" @ =

e

Environmental Clearance for the proposed Gohogram Sand Mine over an area of 3.84 ha (9.49 Acres) on
the Damodar River at Plot No. - 6001(P), J.L. No. - 070, Mouza — Gohogram, P.S. - Galsi, Dist. — Purba
Bardhaman, West Bengal by Satvanand Roy.

29,

30.

31.

32.

33.

34,

35.

36.

37.

The PP shall ensure that pollution due to transportation is effectively controlled. The PP shall also
ensure regular sprinkling of water.

Only potable water may be collected from nearby locality with prior permission of the authority
concerned. Water for other purposes shall be taken from the river.

It shall be the duty and responsibility of the PP to ensure that air pollution due to dust, exhaust
emission or fumes during mining and processing phase are controlled and kept within permissible
limits specified under environmental laws.

The mineral transportation shall be carried out through covered trucks/ tractors only and the vehicles
carrying the mineral shall not be overloaded. Wheel washing facility should be installed and used.

The mining operations are to be done in a systematic manner so that the operations shall not create a
major visual impact on the site.

Restoration of flora affected by mining must be done immediately. Five times the number of trees
destroyed by mining shall be planted (preferably of indigenous species) and
maintained over the entire lease period.
Irrespective of the above the pmponent shall and maintain, for the entire lease period, at least
five trees per hectare of lease area in areas 'ﬁ&% i

'4-:: its habitats/ nestings located close to the
e from the local Biodiversity Management

The PP shall ensure that, there isT ._
sand mining site, if any. The PP/sh
Committee (BMC)? of the distri¢t ¢¢

No felling of trees in or within the p_recmcts of the mine shall be allowed. If a mining lease area, or
a part of it, falls within 10 km _fr_qm n the periph _Q_of al_r_lz_guqnz_al Park/ Sanctuary or an Eco-Sensitive
Zone or a Protected Area, no mining or related activity shall be undertaken without first obtaining a
no objection certificate from the Standing Committee of National Board of Wild Life (NBWL), in

compliance to the Hon'ble Supreme Courts order in IA. No. 460 of 2004
ote if SWEY

The PP shall take all necessary protective measures to ensure that no spring sources are affected due
to mining activities.

. Removal, stacking and utilization of top soil in mining area shall be ensured. Where top soil cannot
be used concurrently, it shall be stored properly for future use.

gz,if riparian vegetation is to be undertaken it must be done under the supervision and
ppropriate government authority. It shall be the responsibility of the project proponent
solute compliance with the relevant provisions of the West Bengal Trees (Protection and
/ubn in Non Forest Areas) Act, 2006, and the Rules framed there under.

O
S Fﬁ%educe visual impact of mining the PP shall ensure tidiness.

2 Forall local bodies Biodiversity Management Committees (BMCs) of the WB State Biodiversity Board are constituted under Sec. 41(1) of the
Biological Diversity Act, 2002

EC Identification No. - EC24B001WB120087  File No. - EN/T-11-1/265/2023 Date of Issue EC - 01/03/2024 Page 5 of 11
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43.
44,
45.
46.

47.

48.

49.

50.

5l.

52.

53.

54.

Dumping of waste, if any, shall be done only in earmarked places as approved in the mining plan.
No rubbish shall be disposed in the river bed.

The PP shall take all possible precautions for the protection of environment and control of pollution.
Effluent discharge should be kept to the minimum and it should meet the standards prescribed.

No mining shall be undertaken in a mining lease located within 1 km from bridges, highways and
railway lines on both upstream and downstream sides, or five times (5x) of the span (x) of bridge,
public civil structure (including water intake point) on upstream side and ten times (10 x) the span of
such bridge on downstream side, subjected to a minimum of 250 metres on the upstream and 500
metres on the downstream side.

Mining activities shall not be done for mine lease where mining can cause danger to site of flood
protection works, places of cultural, religious, historical, and archaeological importance.

Only such vehicles as are having valid fitness and PUC Certificates, shall be used for transportation
of sand.

The PP shall develop proper junction at takes ints of approach road with main road, with proper
width and geometry required for safes :

The PP shall ensure that the roat’m diie to transportation of the mineral; and
transport of minerals will be as p pect to complying with traffic congestion
and density.

No stacking shall be allowed on, al Highways.

Suitable sand depots will be located inThe vieinity:of the sand quarry site to facilitate the sale of sand.
While selecting the site for deptfs, by ' e site is within 25 km from the sand
quarry site and has an area of ar (10-15.acres) with parking facility and proper entry
and exit for smooth movement of the %e’ﬁfcigs “The depot site shall preferably be a Government
poramboke land®.

The PP shall undertake phased restoration, reclamation and rehabilitation of land affected by mining
and shall complete this work before abandonment of mine.

. Restoration, reclamation and rchabilitation in cluster should be done systematically and jointly by

each EC holder in that cluster.

3 the land that doesn' fall under the list of revenue records.
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59.

60.

61.

62.

63.

64.

65.

66.

o B
,};{ ’s‘J !.N
J

The PP shall make arrangement for drinking water, first aid facility (along with species specific anti-
venom provisioning) in case of emergency for the workers (Photographic evidence to be included in 6
monthly compliance report).

The PP shall implement the Disaster Management Plan if the mine lease area is located in Seismic
Zone-1V. The Project Proponent shall appoint a Committee to have a check over any disaster to warn
workers well before for the safety of the workers. Emergency helpline number will be displayed at all
levels.

The PP shall appoint an Occupational Health Specialist for Regular and Periodical medical
examination of the workers engaged in the Project. Personal Health data like BP ECG, chest X-ray,
PFT, smoking habits, blood and urine test etc. shall be undertaken once in six months to take
necessary remedial/preventive measures. In this regard recommendations of National Institute of
Occupational Health (NIOH) / Central Labour Institute (CLI) / All India Institute of Hygiene and
Public Health (AIIH&PH) shall be adopted for ensuring good work-environment for mine workers.

The PP shall report monitoring data on replenishment, traffic management, levels of production,
river-bank erosion, maintenance of roads etc.

A year-wise excavation schedule showmg he-breakup of pay-mineral (sand) and waste (if any) may

W waste dumping. Site for intermediate
Cd shown in the surface plan.

The PP shall review the Progressivt ) e Plan every two years from the date of opening of
the mine and shall submit the samt¢ o T ed By the State Government in this behalf,

authorised by the State Government in this behalf:

The PP shall ensure that the protective measures contained in the Mine Closure Plan referred to
hereinabove including the reclamation and rehabilitation work are carried out in accordance with the
approved Mine Closure Plan or with such modifications as are approved by the officer authorised by
the State Government in this behalf under the West Bengal Minor Mineral Concession Rules, 2016.

In addition to regular submission of environmental compliance reports as required under the EIA

7. Wtjon 2006, the PP shall submit to the Officer authorised by the State Government in this
be]ul

? yearly report before Ist of July every year setting forth the extent of protective and
Ie bilitative works carried out as envisaged in the approved Mine Closure Plan, and if there is any
d@m t@. easons thereof,
O

f) \ qunt of financial assurance® shall be as laid down in the West Bengal Minor Mlneral
4
= C-—
O
R o - 0

Rupees 15 thousand per hectare of the mining lease area put to use for mining and allied activities or rupees

fifty (50)thousand, whichever is higher
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the Damodar River at Plot No. - 6001(P), J.L. No. - 070, Mouza — Gohogram, P.S. - Galsi, Dist. — Purba
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Concession Rules, 2016. The financial assurance may be in any of the forms referred to in the said
Rules.

69. The PP shall prepare a dust and noise minimization plan with adequate details and shall implement
the same.

70. Needs of the locality shall be assessed and the social part of the EMP shall be undertaken as
stipulated by MoEF&CC Office Memorandum F. No. 22-65/2017.1A.1Il dated 30.09.2020.
Beneficiary of the social component of EMP should be identified and to be displayed at site. Need
based activities for local people is part of the EMP. Details of such activities submitted by the project
proponent is given in Annexure-1. The PP shall submit geo-tagged photographs regarding the
implementation of CER with actual expenses incurred. The CER and plantation will have to be
implemented within first two years of starting of mining operation. Photographic evidence of the
activities and relevant bills/vouchers are to be given in 6 monthly compliance report.

71. The PP shall ensure that the provisions every relevant Acts, Rules Guidelines etc. shall be complied
in both letter and spirit.

72. In particular, the PP shall ensure compliance with the provisions laid down in the following Acts/
Rules/ Guidelines.

a.  The West Bengal Minor Minerals Cons Rules,:
b.  Sustainable Sand Minin Mana ement Gu}dclines, 2016, issued by the Ministry of
Environment, Forest and Climate ge, ( M\of India;
c.  Sand Mining Framework, 2018 lssucd by the Mmlstr of Mines, Government of Indla
d.  Enforcement & Monitoring Guideling: t
Environment, Forest and| Cl;
e.  The West Bengal San- |
f.  The West Bengal Sand

73. Non-compliance of any of the terms” dition; @Soned hereinabove may lead to cancellation
of the environmental clearance granted. ' '

74. The Environmental Clearance is being issued without prejudice to any action initiated under the
Environment (Protection) Act, 1986 or any court case pending in any court of law, and it does not
mean that the project proponent has not violated any environmental law in the past, and all future

-..._decisions made or directives/ orders/ notifications/ circulars issued under the Environment
)/Wion) Act, 1986 shall be binding on the Project Proponent. Similarly, all verdicts/ orders of the
H*’b ?Cmm will be binding on the project proponent. Hence, this clearance does not give immunity
e project proponent in the case(s) filed against her/ him, if any, or any action initiated against
o) der the Environment (Protection) Act, 1986.
C

of/ submission of false document and non-compliance of stipulated conditions, Authority/
1ent Department will revoke or suspend the Environmental Clearance without any intimation
ate appropriate legal action under the Environment (Protection) Act, 1986.

\_\;{ .’:) e \ﬂ@ vﬁ-lidity of this Environmental Clearance would be 5 years as per the scheme of mining
“5— -~ mentioned in the approved mining plan. However, the PP may apply for extension of EC with revised
scheme of mining plan before expiry of 5 years.
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Environmental Clearance for the proposed Gohogram Sand Mine over an area of 3.84 ha (9.49 Acres) on
the Damodar River at Plot No. - 6001(P), J.L. No. - 070, Mouza — Gohogram, P.S. - Galsi, Dist. — Purba

Bardhaman, West Bengal by Satvanand Roy.

77. The EC is granted for the project as proposed. In case any deviation or alteration in the project is
contemplated the proponent will apply afresh for Environmental Clearance for the proposed
modifications and/ or expansion of the project.

78. The stipulations made under other relevant Acts, - in particular the Wild Life (Protection) Act, 1972,
the Water (Prevention and Control of Pollution) Act, 1974, the Forest (Conservation) Act, 1980, the
Air (Prevention and Control of Pollution) Act, 1981, the Environment (Protection) Act, 1986, and the
Public Liability Insurance Act, 1991, and the rules and regulations made there under, shall be strictly
complied with.

79. The State Government may, in its own discretion, impose such further conditions as it may deem fit,
necessary or expedient. All such conditions will have to be complied with.

80. Non-compliance to any of the stipulated terms and conditions may lead to cancellation of the EC.

81. If you are aggrieved by the grant of this Environmental Clearance or by any of the terms and
conditions imposed herein, you may, in your own discretion, within a period of thirty days from
today, prefer an appeal before the National Green Tribunal (Eastern Zonal Bench, Kolkata),
HFXC+VRS, Kadampukur Village, Newtown, New Town, West Bengal 700156, under Section 16
of the National Green Tribunal Act, 2010.

82. The contact details of the proponent and jhmf heconsu]tant are given below —

Name of the Contact person with D aiil.l'i""‘-

Address _ A -Near Blscmt Factory more, Near Civil Court

Email

Telephone Number

Name of the Environmental Consultanﬁ'bfﬁ M/s. thﬁtanya Projects Consultancy Private
T ML imitea

83. Additional conditions

tarting of mining operations. The revised mine plan incorporating the reserves as
above should be submitted to the WBPCB before applying for the Consent to Operate.

onitoring of base flow level at four points of the project should be conducted by
piezometer and to be reported in the six monthly compliance report.

d plantation should preferably be done adjacent to the project. If not possible due to
ability of suitable land, plantation may be done at other location in the same block. The

\OF \Nﬁg tticular plantation area should be dedicated and marked for the particular project and to be
= certified by the respective BDO.

4) Sieve analysis report for grain size distribution should be provided along with six monthly
compliance report.
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5) Status of the need-based activities to be reported during six monthly progress report.

6) Basic amenities, safety and occupational health examinations for labourers to be provided along
with six monthly compliance reports.

7) To enhance success/ survival rate the plantation shall be done during the first two years of the
project life and the plantation so done shall be taken care of during the rest of the project life.
Species of the plant selected should be local species and self-sustaining in that particular region.
Geotagged photographs of actual plantation done to be submitted along with six monthly
compliance reports,

8) Studies on the biotic components of the river and the impact of sand mining on these components
should be submitted. The study should be done by some reputed institute.

9) Bank line monitoring report should be submitted along with the six monthly progress reports.
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the Damodar River at Plot No. - 6001(P), J.L. No. - 070, Mouza — Gohogram, P.S. - Galsi, Dist. = Purba
Bardhaman, West Bengal by Satvanand Roy.

Annexure-1
NEED BASED ACTIVITIES FOR LOCAL PEOPLE
Sl. No. Considerations CER Cost in Rs.

L. Health camp and free medicine 75,000/-

2. Educational support to poor student especially girls 67,000/~

3 Provide drinking water facility at Gohogram Primary School 88.000/-

Total in Rs. 2,30,000/-

Signature Not\Verified
Digitally signe: yRI
DHARMDEO S.

EC Identification No. - EC24B001WB120087

Designation: Memt

Date and Time: 2024 3:18:24 PM
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ENVIRONMENTAL

CLEARANCE

PARIVESH

(Pro-Active and Responsive Facilitation by Interactive,

and Virtuous Environmental Single-Window Hub)
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Government of India
Ministry of Environment, Forest and Climate Change
(Issued by the State Environment Impact Assessment
Authority(SEIAA), WEST BENGAL)

The
YOGENDRA SINGH
Darveshpur, Wayapur, Maner -801503

Subject: Grant of Environmental Clearance (EC) to the proposed Project Activity
under the provision of EIA Notification 2006-regarding

Sir/Madam,

This is in reference to your application for Environmental Clearance (EC)
in respect of ro;ect submitted !o t SEIAA vide proposal number
SIA/WB/MIN/456989/2023 dated 29. et} {ge partlculars of the environmental

clearance I D

| granted to the p OJeSII,,q kelevt.t\% 3}

1. EC Identification No. /. o “1 1WB185149

2.  File No. Gty o #l1-1/281/2023

3. Project Type S A < 1

4, Catagory ]

5. Project/Activity incl% minerals
Schedule No. o \ ~

6. Name of Project 'f; gdfmlne on Damodar river

7. Name of Company/Organiza 15 =NDRA SINGH

8. Location of Project Oy o WEST.BENGAL

9. TORDate “INA

The project details along with terms and conditions are appended herewith from page
no 2 onwards.

(e-signed)
DHARMDEO RAI, I.F.S.

Date: 28/02/2024 Member Secretary
SEIAA - (WEST BENGAL)

Note: A valid environmental clearance shall be one that has EC identification
number & E-Sign generated from PARIVESH.Please quote identification
number in all future correspondence.

This is a computer generated ccv?r pa €,

v

2
Name- PARAMITA PAL

"\_\%. # \._ Jale of Exp 17 04.2027
'.‘. AN

L X \) ~
S WE Si
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Environmental Clearance for the proposed Gohogram Sand Mine over an area of 3.97 ha (9.81 Acres) on
the Damodar River at Plot No. - 6002(P), J.L. No. - 70, Mouza - Gohogram, P.S.- Galsi, Dist — Purba
Bardhaman, West Bengal by Yogendra Singh.

Background of the project

The proponent made online application vide proposal no. SIA/WB/MIN/456989/2023 dated 29
December 2023 secking Environment Clearance (EC) under the provisions of the EIA Notification, 2006 for
the proposed Gohogram Sand Mine over an area of 3.97 ha (9.81 Acres) on the Damodar River at Plot No. -
6002(P), J.L. No. - 70, Mouza - Gohogram, P.S.- Galsi, Dist — Purba Bardhaman, West Bengal by Yogendra

Singh.
This is a proposal for riverbed sand mining of GALSI-I/GOHOGRAM/6002/D Sand Block over an

area of 3.97 ha (9.81 Acres) on the River Damodar at Plot No. - 6002(P), J.L. No.-070, Mouza - Gohogram,
P.S.-Galsi, Dist — Purba Bardhaman, West Bengal.

The project proponent (PP) obtained Terms of Reference (ToR) vide No. 806/EN/T-11-1/281/2023 dated
26.04.2023 issued by SEIAA, WB against proposal no. SIA/WB/MIN/74545/2022.

As required under the West Bengal Minor Mineral Concession Rules, 2016, the PP got a composite
‘Mining Plan with Progressive Mine Closure Plan’ prepared for riverbed sand mining at the site by an RQP.
The revised Mining Plan has been approved by the State Government on 29.03.2017 and the approved plan
has been uploaded at the PARIVESH portal by the PP.

The PP has uploaded pre-feasibility report for the proposed project, copy of valid Lol and cluster
certificate from ths competent authority. The sand b, 0(%5 forming a cluster with adjacent 2 numbers of

The PP has submitted need based EN ts

The PP has informed that there is t cas ding agai the project.

given below :-

IRTEIN R

e

D 23514 31.36 K11 [/ 8737155 35"
The project site falls within the DSR potential zone code PBBD_GL2_DA_03_04.

State Level Environment Impact Assessment Authority (SEIAA), West Bengal examined the proposal
and also perused recommendations of the State Level Expert Appraisal Committee (SEAC). After due
consideration of the project proposal, and after considering the recommendations of the State Level
Expert Appraisal Committee (SEAC), the State Level Environment Impact Assessment Authority
accords Environmental Clearance to the project as per provisions of the EIA notification no. S.0. 1533
(E) dt. 14" September, 2006 of Ministry of Environment & Forests, GOI and the subsequent

ndments, on the basis of above mentioned features along with other details submitted to SEIAA

/ ( \ I Subject *tkﬁ\g; compliance of the terms and conditions mentioned below.
[

ions:
o rﬁ%t[ining area or a part thereof is private land not owned by the Project Proponent (PP), then

mission should be obtained regarding consent of the land owner(s) concerned for
{ the mining operation before commencement of any mining activity.

hall complete all the tasks as per the Action Plan submitted with the budgetary provisions
1e Public Hearing, if held.
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Environmental Clearance for the proposed Gohogram Sand Mine over an area of 3.97 ha (9.81 Acres) on
the Damodar River at Plot No. - 6002(P), J.L. No. - 70, Mouza - Gohogram, P.S.- Galsi, Dist — Purba
Bardhaman, West Bengal by Yogendra Singh.

" S . N
e \“_“ mon
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3. Apart from possessing a valid lease the proponent shall obtain all other necessary permissions before
commencement of any mining or allied activity at the lease hold area.

4. The directions given by the Hon'ble Supreme Court of India vide order dated 27.02.2012 in Deepak
Kumar case [SLP(C) Nos. 19628-19629 of 2009] and order dated 05.08.2013 of the Hon'ble National
Green Tribunal in application No. 171/2013 must be followed strictly.

5. It shall be the responsibility of the PP to abide by and to comply with all the provisions made and
restrictions imposed, — particularly those regarding environment management practices, by and
under the West Bengal Sand (Mining, Transportation, Storage and Sale) Rules, 2021 and the West
Bengal Minor Minerals Concession Rules, 2016, failing which the EC shall be liable to be cancelled.

6. The EC is granted on the condition that the lease area falls under the potential sand mining area
carmarked in the District Level Survey Report (DSR). Mining shall be done only in an area/ stretch
which has been identified in the DSR as well as in the approved Mining Plan.

7. Noriver bed mining shall be allowed beneath 3 meters of the river bed.

8. The depth of mining in riverbed shall also not exceed one meter above groundwater (base flow) level.

9. No River sand mining shall be carri !@Wmﬂ, as declared by the concerned District
Authority. .

. '.e“

10. The PP shall submit Annual Re : ified by an authorized agency. In case the
replenishment is lower than the fon, then the mining activity / production
levels shall be decreased accordi

1. If the lease hold area is located, it red by the PP that the mine working
depth is limited to 1.0 metre bElow

12. In case the lease area, or a part Iain', a buffer of three metre to be left
from the river bank for mining. {n

13. In case the lease area, or a part of it, is an agricultural field, a buffer of three metre land shall be left
between the mine boundary and the adjacent field. (non river-bed sand mining)

14. Mining shall be done in layers of not more than 1 metre depth to avoid ponding effect and only after

- the first layer is excavated, the process will be repeated for the second layer and so on.

:\ I\ ": P

< & et the baseflow and groundwater level (water table) monitored on monthly basis. The

Id be referenced to both the ‘mean sea level’ and the ‘local ground level’. During
ations, a network of existing wells shall be established around the sand mining area
shall be installed at all sand quarry sites. A minimum of four piezometers shall be
;xo-rmnmg zone around the sand quarrying area. Monitoring of groundwater quality in
one km radius from the sand quarrying site) shall be carried out once in every two
¢ shall be submitted with six monthly compliance report.

1&!‘;@ area fallmg within 7.5 metre or 12.5% of the river width, whichever is more, from the river bank

(towards the channel) will be left intact as no mining zone. Subject to above the PP shall identify the

1

A floodplain Is a generally flat area of land next to a river or stream and it stretches from the banks of the river to the outer edges of the

valley
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Environmental Clearance for the proposed Gohogram Sand Mine over an area of 3.97 ha (9.81 Acres) on
the Damodar River at Plot No. - 6002(P), J.L. No. - 70, Mouza - Gohogram, P.S.- Galsi, Dist — Purba
Bardhaman, West Bengal by Yogendra Singh.

central 3/4 part of river on map where there is a deposition of sand and remaining 1/4 part shall be left
intact as no mining zone for the protection of the bank.

17. No stream shall be diverted for the purpose of sand mining. No natural water course and/ or water
resources shall be obstructed due to mining operations.

18. No blasting shall be resorted to in river bed sand/ gravel mining and no blasting operation shall be
carried out without permission at any other place.

19. Trrespective of the location, thickness of sand deposition, agricultural land/ riverbed, the method of
mining shall conform to the orders / directions passed by any Court of Law / Tribunal time to time
and in compliance with the Sustainable Sand Mining Guidelines 2016 and the Enforcement &
Monitoring Guidelines for Sand Mining, 2020.

20. Mining shall begin only after pucca pillars marking the boundary of lease area are erected at the cost
of the lease holder at every corner of the lease-hold area. Only after certification in this regard with
the geo coordinates of the corner pillars is issued by the district mining officials, mining can
commence. The geo coordinates of the corner pillars shall be made available to the District Level

Committee.

21. The top soil in case of surface land mifing s all be stored temporarily in an earmarked site and shall
be, as far as practicable, concurrently ( nation. {non river bed sand mining}

22. The EC holder shall keep a correctiiccountofiquantity. of'sand mined out, dispatched from the mine,
mode of transport, registration charge of vehicle and mine plan. This
shall be produced before officers nment and/ or the State Government for
inspection. :

23. Noise arising out of mining : PFOCESSIT > uni a1l be a@ed and controlled at source to keep

noise level within permissible llm};

24. No sand mining activity shall be z&a‘eﬂ, ﬂug-pe_mmbﬁ dusk to dawn, or as permitted by the local

authority.

25. Infrastructure and facilities erected for the mine shall conform to the provisions made for the purpose
at the sand ghat designated and demarcated (with geo referencing) and laid out for the purpose by the
District administration.

/ Mﬂ}pa lar the PP shall ensure that the approach road, — from the proposed sand ghat to the sand
7 s;:é. orago depot, is planned and maintained with prior consent of the local Administration.
;! ¥ 3¢ a single point of entry and exit point for all vehicles. In case it is necessary to have
A = entry/exit all such points shall have check points with all digital monitoring facilities
|. .

Ve \ exit sha ¢ closed using barriers. All provisions shall be made to make it lmp0551ble for any vehicle

\Op \ W@'@Vﬁr exit without an entry into the computerized system.

28. All such points shall have 24x7 CCTV coverage; the footage of the CCTV coverage shall be
submitted to the District Collector by the PP at mutually agreed frequencies (Photographic evidence
to be included in 6 monthly compliance report).

EC Identification No. - EC24B001WB185149  File No. - EN/T-11-1/281/2023 Date of Issue EC - 28/02/2024 Page 4 of 11
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29.

30.

31.

32.

33

34.

35.

36.

37.

38.

42,

The PP shall ensure that pollution due to transportation is effectively controlled. The PP shall also
ensure regular sprinkling of water.

Only potable water may be collected from nearby locality with prior permission of the authority
concerned. Water for other purposes shall be taken from the river.

It shall be the duty and responsibility of the PP to ensure that air pollution due to dust, exhaust
emission or fumes during mining and processing phase are controlled and kept within permissible
limits specified under environmental laws.

The mineral transportation shall be carried out through covered trucks/ tractors only and the vehicles
carrying the mineral shall not be overloaded. Wheel washing facility should be installed and used.

The mining operations are to be done in a systematic manner so that the operations shall not create a
major visual impact on the site.

Restoration of flora affected by mining must be done immediately. Five times the number of trees
destroyed by mining shall be planted (preferably of indigenous species) and
maintained over the entire lease period.
Irrespective of the above the proponent shall plant and maintain, for the entire lease period, at least
five trees per hectare of lease area in aréa s_ﬁ&%’ ,

dits habitats/ nestings located close to the
from the local Biodiversity Management

The PP shall ensure that, there is Tio.d:
sand mining site, if any. The PP/sho
Committee (BMC)? of the distriét &

No felling of trees in or within the precincts of the mine shall be allowed. If a mining lease area, or
a part of it, falls within 10 km from the periphery of any National Park/ Sanctuary or an Eco-Sensitive
Zone or a Protected Area, no mining or related activity shall be undertaken without first obtaining a
no objection certificate from the Standing Committee of Natlonal Board of Wild Life (NBWL), in

compliance to the Hon'ble Supreme Court's order in I.A. No. 460 of 2004.

Wt if SHE
The PP shall take all necessary protective measures to ensure that no spring sources are affected due
to mining activities,

Removal, stacking and utilization of top soil in mining area shall be ensured. Where top soil cannot

shall be allowed to be formed due to mining and mining shall not be undertaken in
dslide is likely to occur due to unfavourable steep angle of slope.

stone/ boulder/ sand shall be undertaken in landslide prone areas.

riparian vegetation is to be undertaken it must be done under the supervision and

To reduce visual impact of mining the PP shall ensure tidiness.

2 Forall local bodies Biodiversity Management Committees (BMCs) of the WB State Biodiversity Board are constituted under Sec. 41(1) of the
Biological Diversity Act, 2002

EC Identification No. - EC24B001WB185149  File No. - EN/T-1I-1/281/2023 Date of Issue EC - 28/02/2024 Page 5 of 11
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43. Dumping of waste, if any, shall be done only in earmarked places as approved in the mining plan.
44. No rubbish shall be disposed in the river bed.

45. The PP shall take all possible precautions for the protection of environment and control of pollution.
46. Effluent discharge should be kept to the minimum and it should meet the standards prescribed.

47. No mining shall be undertaken in a mining lease located within 1 km from bridges, highways and
railway lines on both upstream and downstream sides, or five times (5x) of the span (x) of bridge,
public civil structure (including water intake point) on upstream side and ten times (10 x) the span of
such bridge on downstream side, subjected to a minimum of 250 metres on the upstream and 500
metres on the downstream side.

48. Mining activities shall not be done for mine lease where mining can cause danger to site of flood
protection works, places of cultural, religious, historical, and archaeological importance.

49. Only such vehicles as are having valid fitness and PUC Certificates, shall be used for transportation

of sand.

50. The PP shall develop proper junction at takeoff p of approach road with main road, with proper
width and geometry required for safgahiovement-of {raffibsat his own cost.

51. The PP shall ensure that the road”madViiot be damaged “die to transportation of the mineral; and
transport of minerals will be as per spect to complying with traffic congestion
and density.

52. No stacking shall be allowed on road/side'along State/ dtiona Highways.

53. Suitable sand depots will be G ; arry site to facilitate the sale of sand.
While selecting the site for dep@ts, be ¢ hat“the site is within 25 km from the sand

%rw) with parking facility and proper entry
I'he depot site shall preferably be a Government

quarry site and has an area of mxfgﬁa
and exit for smooth movement of the

poramboke land®,

54. The PP shall undertake phased restoration, reclamation and rehabilitation of land affected by mining
and shall complete this work before abandonment of mine.

ific plan for eco-restoration submitted by the proponent along with the EC application
ly implemented.

3 the land that doesn't fall under the list of revenue records.

EC Identification No. - EC24B001WB185149  File No. - EN/T-11-1/281/2023 Date of Issue EC - 28/02/2024 Page 6 of 11
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59

60.

61.

62.

63.

64,

65.

67. In g iti
Name- "”j‘f‘ﬂ%}ﬁﬁg@ﬁﬂ *3906. the PP shall submit to the Officer authorised by the State Government in this

. The PP shall make arrangement for drinking water, first aid facility (along with species specific anti-

venom provisioning) in case of emergency for the workers (Photographic evidence to be included in 6
monthly compliance report).

The PP shall implement the Disaster Management Plan if the mine lease area is located in Seismic
Zone-IV. The Project Proponent shall appoint a Committee to have a check over any disaster to warn
workers well before for the safety of the workers. Emergency helpline number will be displayed at all
levels.

The PP shall appoint an Occupational Health Specialist for Regular and Periodical medical
examination of the workers engaged in the Project. Personal Health data like BP ECG, chest X-ray,
PFT, smoking habits, blood and urine test etc. shall be undertaken once in six months to take
necessary remedial/preventive measures. In this regard recommendations of National Institute of
Occupational Health (NIOH) / Central Labour Institute (CLI) / All India Institute of Hygiene and
Public Health (AIIH&PH) shall be adopted for ensuring good work-environment for mine workers.

The PP shall report monitoring data on replenishment, traffic management, levels of production,
river-bank erosion, maintenance of roads etc.

A year-wise excavation schedule showing the-breakup of pay-mineral (sand) and waste (if any) may
be clearly drawn up and areas ma¥: be na &ﬂy waste dumping. Site for intermediate
stockpiling of the mineral may alstbeCleatly defmarca ghown in the surface plan.

The PP shall review the Progress ery two years from the date of opening of
the mine and shall submit the samé'tg d by the State Government in this behalf,
for its approval under the Wes C !
progressive mine closure being, no; ved: not" deemed to be approved, the mining activities
shall be discontinued. : v,

Plan for approval under the West Bey 1 Miy
authorised by the State Government in this Esé alf.

. The PP shall ensure that the protective measures contained in the Mine Closure Plan referred to
hereinabove including the reclamation and rehabilitation work are carried out in accordance with the

Mine Closure Plan or with such modifications as are approved by the officer authorised by

*

to regular submission of environmental compliance reports as required under the EIA

s Uy Jbehallj‘,a y q_l);:-report before 1st of July every year setting forth the extent of protective and
,; "B ;phab&lii&’z

iye works carried out as envisaged in the approved Mine Closure Plan, and if there is any

(r,g(a_‘,s.bns thereof.
. )

N e A Y
\i)ﬁ _W@umose of carrying out mining operation in the area, the PP shall furnish financial assurance.

-

‘The “amount of financial assurance’ shall be as laid down in the West Bengal Minor Mineral

Rupees 15 thousand per hectare of the mining lease area put to use for mining and allied activities or rupees

fifty (50)thousand, whichever is higher

EC Identification No. - EC24B001WB185149  File No, - EN/T-11-1/281/2023 Date of Issue EC - 28/02/2024 Page 7 of 11



- \ LB~

==

—

Environmental Clearance for the proposed Gohogram Sand Mine over an area of 3.97 ha (9.81 Acres) on
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Concession Rules, 2016. The financial assurance may be in any of the forms referred to in the said
Rules.

69. The PP shall prepare a dust and noise minimization plan with adequate details and shall implement
the same.

70. Needs of the locality shall be assessed and the social part of the EMP shall be undertaken as
stipulated by MoOEF&CC Office Memorandum F. No. 22-65/2017.1A.II1 dated 30.09.2020.
Beneficiary of the social component of EMP should be identified and to be displayed at site. Need
based activities for local people is part of the EMP. Details of such activities submitted by the project
proponent is given in Annexure-1. The PP shall submit geo-tagged photographs regarding the
implementation of CER with actual expenses incurred. The CER and plantation will have to be
implemented within first two years of starting of mining operation. Photographic evidence of the
activities and relevant bills/vouchers are to be given in 6 monthly compliance report.

71. The PP shall ensure that the provisions every relevant Acts, Rules Guidelines etc. shall be complied
in both letter and spirit.

72. In particular, the PP shall ensure compliance with the provisions laid down in the following Acts/
Rules/ Guidelines.

a.  The West Bengal Minor Mirier: @@@@1&;
b.  Sustainable Sand Mining Management Guidelines, 2016, issued by the Ministry of
Environment, Forest and ;lmww\of India;

c.  Sand Mining Framework, 2018, issued by the Ministry of Mines, Government of India;
d.  Enforcement & MonitoringfGuidelings' fors San
Environment, Forest and| ~(Gove

e.  The West Bengal San
f.  The West Bengal Sand @b

73. Non-compliance of any of the t
of the environmental clearance granted.

roject proponent has not violated any environmental law in the past, and all future
or directives/ orders/ notifications/ circulars issued under the Environment
—" pAR (ﬂ\}ft\gg_ggn t,1986 shall be binding on the Project Proponent. Similarly, all verdicts/ orders of the
e O H;on'ble Co r@ be binding on the project proponent. Hence, this clearance does not give immunity
Req N o -;hﬂpi'l‘:gj _@I}I{Jponent in the case(s) filed against her/ him, if any, or any action initiated against
03¢ ' “Per/ him &/ﬂie Environment (Protection) Act, 1986.

: 'St:,submission of false document and non-compliance of stipulated conditions, Authority/
3 ironment Department will revoke or suspend the Environmental Clearance without any intimation
and initiate appropriate legal action under the Environment (Protection) Act, 1986.

76. The validity of this Environmental Clearance would be 5 years as per the scheme of mining
mentioned in the approved mining plan. However, the PP may apply for extension of EC with revised
scheme of mining plan before expiry of 5 years.

EC Identification No. - EC24B001WB185149  File No. - EN/T-1I-1/281/2023 Date of Issue EC - 28/02/2024 Page 8 of 11
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77. The EC is granted for the project as proposed. In case any deviation or alteration in the project is

contemplated the proponent will apply afresh for Environmental Clearance for the proposed
modifications and/ or expansion of the project.

78. The stipulations made under other relevant Acts, - in particular the Wild Life (Protection) Act, 1972,

the Water (Prevention and Control of Pollution) Act, 1974, the Forest (Conservation) Act, 1980, the
Air (Prevention and Control of Pollution) Act, 1981, the Environment (Protection) Act, 1986, and the
Public Liability Insurance Act, 1991, and the rules and regulations made there under, shall be strictly
complied with.

79. The State Government may, in its own discretion, impose such further conditions as it may deem fit,

necessary or expedient. All such conditions will have to be complied with.

80. Non-compliance to any of the stipulated terms and conditions may lead to cancellation of the EC.

81. If you are aggrieved by the grant of this Environmental Clearance or by any of the terms and
conditions imposed herein, you may, in your own discretion, within a period of thirty days from
today, prefer an appeal before the National Green Tribunal (Eastern Zonal Bench, Kolkata),
HFXC+VRS, Kadampukur Village, Newtown, New Town, West Bengal 700156, under Section 16
of the National Green Tribunal Act, 2010.

82. The contact details of the proponcn&%jhg@ﬁf he consultant are given below —

Name of the Contact person with D ' "'.""' a Singh, Owner

Address -arveSpr .Wayapur Maner, Patna, Bihar -
| 801503 Wes.t Blengal

Email Ly \:‘n ogendramm gmail.com

Telephone Number : . ' '

Name of the Environmental Consultant‘}lm haitanya Projects Consultancy Private

83. Additional conditions

Following should be submitted along with the six monthly compliance report :-

1) “The,_ rewsed reserves as  per approved DSR should be mcorporated in the approved Mine Plan

; f V bove should be subm:tted to the WBPCB before applying for the Consent to Operate
K - itoring of base flow level at four points of the project should be conducted by
: J ometer and to be reported in the six monthly compliance report

W

plantation should preferably be done adjacent to the project. If not possible due to
aflity of suitable land, plantation may be done at other location in the same block. The
“/plantation area should be dedicated and marked for the particular project and to be

N, OF W d by the respective BDO.

H-’-I) Saeve analysis report for grain size distribution should be provided along with six monthly

compliance report.
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5) Status of the need-based activities to be reported during six monthly progress report.

6) Basic amenities, safety and occupational health examinations for labourers to be provided along
with six monthly compliance reports.

7) To enhance success/ survival rate the plantation shall be done during the first two years of the
project life and the plantation so done shall be taken care of during the rest of the project life.
Species of the plant selected should be local species and self-sustaining in that particular region.
Geotagged photographs of actual plantation done to be submitted along with six monthly
compliance reports.

8) Studies on the biotic components of the river and the impact of sand mining on these components
should be submitted. The study should be done by some reputed institute.

9) Bank line monitoring report should be submitted along with the six monthly progress reports.

EC Identification No. - EC24B001WB185149  File No. - EN/T-11-1/281/2023 Date of Issue EC - 28/02/2024 Page 10 of 11
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EED BASED ACTIVITIES FOR LOCAL PEOPLE

Annexure-1

SL No. Considerations CER Cost in Rs.
1 Health camp and free medicine 75,000/~
21 Educational support to poor student especially girls 82,000/-
3. Provide drinking water facility at Gohogram Primary School 81,000/-
Total in Rs. 2,38,000/-

EC Identification No. - EC24B001WB185149

File No. - EN/T-1-1/281/2023 Date of Issue EC - 28/02/2024
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Digitally signedBy; SH

e
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-Nr” WEST BENGAL POLLUTION CONTROL BOARD
Paribesh Bhawan, 104, Block LA, Sertor Il , Salt Lake
Kolkata 700 098,INDIA; Ph 335 9088,& Fax: (0091) (33) 335 8073

| Application for Consent to Establish (NOC) for Red & Orange Category Industries

Application for Consent to Establish for discharge of effluent, under Section 25 and Section 26 of Water (Prevention and
Control of Pollution) Act, 1974 and emission/continuation of emission under Section 21 of the Air (Prevention and Control
of Pollution) Act, 1981.

Application No. : 5783244 Date of Submission : 12/09/2024
Category : RED
Industry Type : Mining and ore beneficiation
From : Gohogram Sand Mine,
Mouza- Gohogram, P.S.- Galsi, Plot No.- 6001(P), J.L. No.- 070
(Name and Address of the Unit)
To
The:w.uasvaneis

Sir,
1.  1/We hereby apply in the application form for consent to Establish for both (i) under sub-section (2) of Section
25 and Section 26 of Water (Prevention and Control of Pollution) Act, 1974 to make discharge from
land/premises and (ii) under sub-section (2) of section 21 of the Air (Prevention and Control of pollution)
Act, 1981 to make emission from a proposed industrial plant owned by Satyanand Ray
2. The Annexure, Appendices, other particulars and plans are attached .
3. I/We further declare that the information furnished in the application form, Annexure/Appendices and plans is
correct the best of my/our knowledge.
4.  I/We undertake to furnish any other information within seven days of its being called for by the State Board.
5. 1/We enclose agree to submit to the West bcnga} P‘@u@n r.rql' E’ 1, apphcatlon for Consent to Operate
one month before commencement of the urut
6.  I/We enclose herewith Challan of Rs. depo;nt ,_,Brx;hgngh onin Ffﬁ" \

West Bengal Pollution Control Board being t‘lﬁ} naqatrlestabllsh ap lmahqn fee'.
"1 No.- U8 ¥ <l
Date of Exp I 04,2027

Date:....eeiveeiiiieieieceisneenens

Name of the applicant : Satyanand R "y
ottt sapmizey N PESK S
Designation : Owner v ¥
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Application on behalf of : Gohogram Sand Mine
Address of applicant : Mouza- Gohogram, P.S.- Galsi, Plot No.- 6001(P), J.L.. No.- 070

PART - A : (GENERAL INFORMATION)

01.  Full address of the proposed factory (mentioning Post Office,

Mouza- Gohogram, P.S.- Galsi, Plot No.- 6001(P), J.L.. No.- 070 Police Station, local body with Ward No. etc.)
Telephone : 0-9800458789 Fax : -
Police Station : Galsi P. O. & Pin Code : Gohogram 713428
LocalBody : Gohogram Ward No : NA

J.L. No : 070 Plot No. & Dag No. : 6001(P)
02. Full address of the Registered Office/City Office/Correspondence Moqzah (Ioﬁogram , PiS.- Galsi, Plot
No.- 6001(P), J.L. No.- 070 7 W 14 PO\
Telephone : 0-9800458789 Fax : - ¥, N\
- \
E-mail : roymined@gmail.com Website : {J J [/ Nan y \ X\
;C | % g | |
N | o bl | | o}
03. a)Size of industry (Large / Small[) < Smal] \ \ Date oy (2 )5y
b) Power Supply Agency at the factory premises ’,.\\\ /, /s
[viz, C.E.S.C/W.B.S.E.B/Others /specify)] : WBSEDCL ‘f«.*;“ i
“\.‘_\_ ‘/l,”__ —-/\,
04. Proposed date of commissioning of industry September / 2024 "' i
05. Gross capital investment of the unit on land, building, plant & Lakhs. 482 machinery excluding
capital investment on pollution control system [project report to be submitted]
(To be supported an undertaking affidavit, annual report or certificate from a Chartered Accountant).
06. Give the list of row materials (including fuel) with consumption per month
(if the space provided below is for inadequate, please attach :
separate sheet giving information using the same format ).
IS.No. Name of Raw Materials(including fuel) Quantity per Month
1 Riverbed Sand 0 Metric
Tonnes/Day

07. List of products and by-products manufactured : _
(if the space provided below is for inadequate, please attach separate sheet giving information using the same

format ).
Name Production Capacity (Per Month) Average Production
(Per Month)
Riverbed Sand | 93312 Cubic Meters/Year 388.8 Cubic
1st year as per Meters/Day
Approved DSR
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Riverbed Sand | 69312 Cubic Meters/Year 288.8 Cubic
2nd year & Meters/Day
onwards as per
Approved DSR

08 (i). Name and Details of Processing technology :

08 (ii).  Type and quality of waste to be processed per day :

NONY

A e—— a7
PART - B : INFORMATION REQUIRED IN CONNECTION Wiw VENTION AND
CONTROL OF WATER POLLUTION
09.  Expected water consumption for different uses
[Type of Use |Sources of supply (Strike out which if/are not applicable) [Quantity (M3/day) |
10. Information regarding liquid waste.
Nature(Industry/Do [Quantity(M3/day) Place of discharge)
ttic/Mix
11.  Indicate available information on process waste water characteristics (before treatment).
PHYSICAL
TREATMENT TREATMENT pH COLOUR TOTAL ODOUR
TYPE SUSPENDED
SOLIDS(mg/l)
CHEMICAL
TREATMENT | Oil & Grease(mg/L) SULPHATES B.0O.D. (mg/L) C.0.D. (mg/L)
TYPE METALS

12.  Proposed facility for liquid waste treatment if yes.
(a) Industry(attach detailed proposal)
(b) Domestic(attach detailed proposal)

PART - C : INFORMATION REQUIRED IN CONNECTION WITH PERVENTION AND
CONTROL OF Air POLLUTION

13. Emission sources

Emission | Stack |Height| Stack | Fuel |Quanti] Gas | Fuel | SMF | Plant |Consp-| Stack [Remar
Type |Attach| of the |Diame|Consu| ty |Quanti Capaci| Unit | Draft | ks

ed To | Stack | ter |mption ty(m”*3 ty Type

fhr))
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14.  Diesel Generator Sets
No. of DG sets Capacity of each DG sets | Height of the stack above | Height of the DG room
DG sets
15.  Noise pollution control measures
| Acoustic enclosure/acoustic treatment of DG room [ Exhaust mufflet
PART - D : OTHER INFORMATION
16.  Solid Waste/Hazardous :
Generated From Qty./day Composition Treatment and disposal
method proposed
Type Of Waste Quantity Method proposed for |Composition/Characteri
tratment and stics of Solid waste
disposal(Incineration/
landfill/ city pickup/
sale/Any other method)

17. Hazardous Substance :

(a)  Hazardous Chemicals to be handled [Refer-Manufacture, Storage and import of Hazardous Chemicals Rules,
1989 (MSIHC)] (Attach separate sheet if necessary)

(b)  Maximum quantity of Hazardous Chemicals to be stored at a time [Refer-Manufacture, Storage and import of
Hazardous Chemicals Rules, 1989 (MSIHC)] (Attach separate sheet if necessary) :

18.  Pollution Control Management :
(a) Specify Environmental Management Plan including Monitoring
(b) Give brief organizational set up as per declaration given above.

(c) Expenditure to be incurred for implementation of E yjr&@t}ﬁéﬂlia M

S\ L

P

ment Plan (Capital Investment) :

Name- PARAMITA PAL

19. Other relevant information, if any : i = )
M, Argg- Gty Civtl Court Galcula
t,_‘.'. o\ ate of Exp 17 04 @ij
‘\.‘ << ‘_.'.
_/_“‘r,.." — __,/ Q“ /
Seal Signature of APPHCANt......cou i Fzvemtestverreesnee




"\%3" Wr

Check-list of accompaniments: |Please put tick mark (-)as applicable]

[] The THIRD PART of the challan (in original) as prof of deposition of consent application fee
[1 Undertaking/Affidavit/Andull Report/certificate from a Chartered Accountant (Item No.05)
[l Additional sheet against ltem No.07

[1 Additional sheet against ltem No.08

[] Additional sheet against ltem No.12 (a) & 12 (b)

[] Additional sheet against Item No.13

[l Additional sheet against ltem No.16 (a) & 16 (b)

[1 Additional sheet against ltem No.18

Notes : => All enclosures, documents and analysis reports of Board's recognised laboratories must be
signed/counted-signed by the applicant with official seat.

=> All subsequent conection in the applietion form and enclosures should be signed by the applicant or any
person authorised by the applicant.

=> The form is to be filled prefenbly in by type written or logical hand writing

Name- PARAMITA PAL

iy Cutt Court Calcutta
Reg No- 08312022
17 04 20!

Afge
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Kolkata 700 098,INDIA; Ph 335 9088,& Fax: (0091) (33) 335 8073

| Application for Consent to Establish (NOC) for Red & Orange Category Industries

Application for Consent to Establish for discharge of effluent, under Section 25 and Section 26 of Water (Prevention and
Control of Pollution) Act, 1974 and emission/continuation of emission under Section 21 of the Air (Prevention and Control
of Pollution) Act, 1981.

Application No. : 5778991 Date of Submission : 12/09/2024 = =~ T ,._?'1"\:;\_3

i (..j ;i“ll’,..__, 3
Category : RED / - I
. L /o ‘//w—.\ ™~ ,I"
Industry Type : Mining and ore beneficiation 7 W
From : Gohogram Sand Mine, f L_' y/ “"ff- PARAMIT, 1\
Mouza- Gohogram, P.S.- Galsi, Plot No.- 6002(P), J.L. No.- 070 L& { Reg Ao . o 2U0t Caloyty
(Name and Address of the Unit) )‘\. FED 17 04 9009 /
To A /A
OIS S As— ",f.{}.\n,____‘.,_f.’-.Q,
WESL>
Sir,

1.  I/We hereby apply in the application form for consent to Establish for both (i) under sub-section (2) of Section
25 and Section 26 of Water (Prevention and Control of Pollution) Act, 1974 to make discharge from
land/premises and (ii) under sub-section (2) of section 21 of the Air (Prevention and Control of pollution)
Act, 1981 to make emission from a proposed industrial plant owned by Yogendra Kumar Singh
The Annexure, Appendices, other particulars and plans are attached .
3. I/We further declare that the information furnished in the application form, Annexure/Appendices and plans is
correct the best of my/our knowledge.
I/We undertake to furnish any other information within seven days of its being called for by the State Board.
5.  1/We enclose agree to submit to the West bengal Pollution Control Board, application for Consent to Operate
one month before commencement of the unit.
6. I/We enclose herewith Challan of Rs. deposited at Branch on in favour of
West Bengal Pollution Control Board being the 'Consent to Establish application fee'.

1B P (Signature..........ccounseasisssivassiones)
Sl isannRera
Name of the applicant : Yogendra Kumar Singh
Designation : Owner
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Application on behalf of : Gohogram Sand Mine

Address of applicant : Mouza- Gohogram, P.S.- Galsi, Plot No.- 6002(P), J.L. No.- 070

PART - A : (GENERAL INFORMATION)
01.  Full address of the proposed factory (mentioning Post Office,
Mouza- Gohogram, P.S.- Galsi, Plot No.- 6002(P), J.L. No.- 070 Police Station, local body with Ward No. etc.)
Telephone : 0-9800458789 Fax : -
Police Station : Galsi P. O. & Pin Code : Gohogram 713428
LocalBody : Gohogram Ward No : NA
J.L. No : 070 Plot No. & Dag No. : 6002(P)

02. Full address of the Registered Office/City Office/Correspondence : Mouza- Gohogram PﬂS, G.g_lm Plot

No.- 6002(P), J.L. No.- 070 i :
Telephone : 0-9800458789 Fax : -
E-mail : yogendramine@gmail.com Website :

03. a) Size of industry (Large / Small[) : Small

b) Power Supply Agency at the factory premises

[viz, C.E.S.C/W .B.S.E.B/Others /specify)] : WBSEDCL
04. Proposed date of commissioning of industry September / 2024

05. Gross capital investment of the unit on land, building, plant & Lakhs. 513 machinery excluding
capital investment on pollution control system [project report to be submitted]

(To be supported an undertaking affidavit, annual report or certificate from a Chartered Accountant).
06. Give the list of row materials (including fuel) with consumption per month

(if the space provided below is for inadequate, please attach :
separate sheet giving information using the same format ).

S.No. Na Raw Materials(including fuel) Quantity per Month
1 Riverbed Sand 0 Metric
Tonnes/Day

07. List of products and by-products manufactured :
(if the space provided below is for inadequate, please attach separate sheet giving information using the same

Jormat ).
Name Production Capacity (Per Month) Average Production
(Per Month)
Riverbed Sand | 72576 Cubic Meters/Year 302.4 Cubic
2nd year & Meters/Day
onwards as per
Approved DSR




Riverbed Sand | 96768 Cubic Meters/Year 403.2 Cubic
1st year as per ... Meters/Day
Approved DSR AL F A A
Ve
08 (i) Name and Details of Processing technology 'ﬂ:f*
. 58 : !
lll]:c.j :“m@ pART‘””‘( PAL
il LAl Court Caloyig
08 (ii).  Type and quality of waste to be processed per day : 19 Reg No 022

Date o/ Exg 17,04 2027

08 (iii). Measures to be taken for safety of workers working in the plant\‘i\ ,()

PART - B : INFORMATION REQUIRED IN CONNECTION WITH PERVENTION AND
CONTROL OF WATER POLLUTION

09.  Expected water consumption for different uses

e ¢ u tri t which if/are not applicable uanti a

10.  Information regarding liquid waste.

|Nature(lndustryiDo Quantity(M3/day) Place of discharge)
11. Indicate available information on process waste water characteristics (before treatment).
PHYSICAL
TREATMENT TREATMENT pH COLOUR TOTAL ODOUR
TYPE SUSPENDED
SOLIDS(mg/l)
CHEMICAL
TREATMENT | Oil & Grease(mg/L) SULPHATES B.0.D. (mg/L) C.0.D. (mg/L)
TYPE METALS

12.  Proposed facility for liquid waste treatment if yes.
(a) Industry(attach detailed proposal)
(b) Domestic(attach detailed proposal)

PART - C : INFORMATION REQUIRED IN CONNECTION WITH PERVENTION AND
CONTROL OF Air POLLUTION

13. Emission sources

Emission | Stack |Height| Stack | Fuel |Quanti{ Gas | Fuel | SMF | Plant |Consp-| Stack |Remar
Type |Attach| of the |[Diame|Consu| ty |Quanti Capaci| Unit | Draft | ks
ed To | Stack | ter |mption tyﬂ(}m*‘s ty Type
r)
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- b

14. Diesel Generator Sets

No. of DG sets Capacity of each DG sets | Height of the stack above | Height of the DG room
DG sets
15.  Noise pollution control measures P .

l ) J' 4
|_Acoustic enclosure/acoustic treatment of DG room | /i
1)
Y

! e
O Res ey
PART -D : OTHER INFORMATION \ Date _' £ A7 “ 0
16. Solid Waste/Hazardous : »

=% O
Generated From Qty./day 'Oﬁmno;yimt;“r; freatment and disposal
M 4 == 5 method proposed
Type Of Waste Quantity Method proposed for |Composition/Characteri
tratment and stics of Solid waste
disposal(Incineration/
landfill/ city pickup/

sale/Any other method)

17. Hazardous Substance :
(a) Hazardous Chemicals to be handled [Refer-Manufacture, Storage and import of Hazardous Chemicals Rules,
1989 (MSIHC)] (Attach separate sheet if necessary)
(b)  Maximum quantity of Hazardous Chemicals to be stored at a time [Refer-Manufacture, Storage and import of
Hazardous Chemicals Rules, 1989 (MSIHC)] (Attach separate sheet if necessary) :
18. Pollution Control Management :

(a) Specify Environmental Management Plan including Monitoring

(b) Give brief organizational set up as per declaration given above. :
(c) Expenditure to be incurred for implementation of Environmental Management Plan (Capital Investment) :

19, Other relevant information, if any :

Seal Signature of Applicant.........coeeessssssesessiniseressensseses

Check-list of accompaniments: [Please put tick mark (-)as applicable]




(1
1]
1
]
[
(1
[l
[
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The THIRD PART of the challan (in original) as prof of deposition of consent application fee
Undertaking/Affidavit/Andull Report/certificate from a Chartered Accountant (Item No.05)
Additional sheet against ltem No.07

Additional sheet against ltem No.08

Additional sheet against Iltem No.I2 (a) & 12 (b)

Additional sheet against ltem No.13

Additional sheet against ltem No.16 (a) & 16 (b)

Additional sheet against ltem No.18

Notes : => All enclosures, documents and analysis reports of Board's recognised laboratories must be

signed/counted-signed by the applicant with official seat.

=> All subsequent conection in the applietion form and enclosures should be signed by the applicant or any
person authorised by the applicant.

=> The form is to be filled prefenbly in by type written or logical hand writing

/% .

/ Name- PARAMITA PAL g
@ e Uty Cuil Court Carcutis .
Reg No- 08312022

Date of E&P 17 042021
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Government of West Bengal

L'

This document having UDIN 24-G-GA000004-C-1730891805551
has been created by WEST BENGAL POLLUTION CONTROL BOARD
with authorised person's Aadhaar no XXXXXXXX7589 on 04:46PM,
November 06, 2024.

TR T T

This document is available at UDIN platform till 04:46PM, November 06,
2031. ;

& PARAMITA PAL

sl UL SIS

Nam

Authorised Signatory
(E-signed)
Department of IT&E

! D 8 LA A L s S, i, 28N O O i S i
s icdinadont bddsadea oo Fad ladiod b ainlodind 1o

ps://udin.wb.gov.in/
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WEST B [_'Hi_:ri:_ WEST BENGAL POLLUTION CONTROL BOARD
e Paribesh Bhawan, 10A, Block LA, Sector IT1
“,: ’; Salt Lake City, Bidhan Nagar, Kolkata - 700 106, INDIA

Website : www.wbpch.gov.in, e-mail : wbpcbnet@wbpch.gov.in

Validity Period :06/11/2024 To 31/10/2031
Category: RED
Application Type: CTE
CTE No.: WBPCB/5783244/2024 Date: 06/11/2024

Sub : Consent to Establish (CTE) under Section 25 & 26 of the Water (Prevention and Control of Pollution)
Act, 1974 as amended and Section 21 of the Air (Prevention and Control of Pollution) Act, 1981 as amended.

Ref.: Application No. 5783244
To,

M/s Gohogram Sand Mine
Proponent Name : Satyanand Roy
at Plot No. - 6001(P), J.L. No.- 70, Mouza — Gohogram, PS — Galsi, District - Purba Bardhaman, West Bengal

The West Bengal Pollution Control Board (hereinafter referred to as the State Board) hereby grants Consent to
Establish (CTE) from environmental point under Section 25 & 26 of the Water (Prevention and Control of
Pollution) Act, 1974, as amended and Section 21 of the Air (Prevention and Control of Pollution) Act, 1981 as
amended and rules and orders made thereunder for proposed new unit of Gohogram Sand Mine at Plot No. -
6001(P), J.L No.- 70, Mouza — Gohogram, PS — GalsigDistrict — Purba Bardhaman, West Bengal. for the
following activities :

SLNo. Name of Activitiy,PEOdUCt and/0r By-Troduct .. Production Capacity
1 Riverbed Sand 1st y&ar-as 93312 Cubic Meters/Year

2 Riverbed Sand 2ng.ycar® 69312 Cubic Meters/Year
AD OV )

ITola] cost of the Project (in Lakhs)
(A) General Conditions :

(1) The quality of sewage and industrial effluent to be discharged from the factory shall satisfy the permissible limits
as per norms and Environment (Protection) Rules 1986.

(2) The unit shall apply to the State Board for Consent to operate according to the provisions of the Water
(Prevention & Control of Pollution) Act, 1974 as amended and the Air (Prevention & Control Pollution) Act, 1981
as amended prior to commencement of activities of the unit.

(3) The unit shall comply with the following Environmental Acts and Rules and its amendment as applicable
(i) The Water (Prevention and Control of Pollution) Act, 1974 .
(ii) The Air (Prevention and Control of Pollution) Act, 1981 o
(iii) The Environment (Protection) Act, 1986 /
(iv) The Public Liability Insurance Act, 1991 Pe

(v) The Manufacture, Storage and Import of Hazardous Chemicals Rules, 1989 L } Name- PARAMITA pa A
(vi) The Ozone Depleting Substances (Regulation and Control) Rules, 2000 _‘Q J“' _.f""' Ul Courr ¢ -.,L-
(vii) The Batteries (Management and Handling) Rules, 2022 Hi D;r} '_“' A I'r

a4 o RAY 104 2027

(viii) The Noise Pollution (Regulation and Control) Rules, 2000 N\

(ix) The Bio-medical Wastes Management Rules, 2016 3“\_\0
(x) The Hazardous Wastes (Management and Transboundary Movement) Rules, 201 '6-?\\“ WE S'S/% y
“This is computer generated document from OCMMS by WBPCB"
WBPCB/5783244/2024

Pagel

UPLOADED BY DEBASHIS SARKAR (XXXXXXXX7580) (AUTHORIZED PERSON OF WEST BENGAL POLLUTION CONTROL BOARD)
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(xi) The Plastic Waste Management Rules, 2016 L‘ ¥ m

(xii) The Solid Waste Management Rules. 2016
(xiii) The E-Waste (Management Rules), 2022
(xiv) The Construction and Demolition Waste Management Rules, 2016

(4) The State Board reserves the right to review, amend, suspend, revoke etc. this consent for establishment and the
same shall be binding on the unit.

(5) The unit shall obtain permission/clearance from the other competent authorities, as applicable and such
permissions may be required at the time of submitting application for Consent to operate.

(6) The unit shall abide by the stipulations as may be prescribed by any authority / local body / government
departments etc.

(7) Suitable measures to treat the effluent and emission shall be adopted in order to reduce the pollution load so that
the quality of the effluent and emission from the unit always conforms to the relevant permissible standards.

(8) No equipment/machinery, emission and effluent generation/discharge source etc. shall be installed/modified
without prior approval of the State Board.

(B) Special Conditions:

1. Refer to annexure attached herewith.
2. This NOC is valid for the proposed Gohogram Sand Mine over an area of 3.84 Hectare (9.49 Acres) on the
Damodar River at Plot No. — 6001(P), J.L No.- 70, Mouza — Gohogram, PS — Galsi, District — Purba Bardhaman,
West Bengal by Satyanand Roy (Application no. - 5783244).
3. Revised reserves as per approved DSR should be incorporated in the approved Mine Plan before starting of mining
operations. The revised mine plan incorporating the revised reserves as mentioned above should be submitted to the
WBPCB before applying for the Consent to Operate.

Any Violation of the aforesaid Conditions Whis Consent to Establish

Wt‘ of West Bengal Pollution Control Board
T i

06/11/2024

Chief Engineer
Environment Impact Management Cell

"This is computer generated document from OCMMS by WBPCB"
WBPCB/5783244/2024
Page2

UPLOADED BY DEBASHIS SARKAR (XXXXXXXX7589) (AUTHORIZED PERSON OF WEST BENGAL POLLUTION CONTROL BOARD)
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Annexure to CTE No. — WBPCB/5783244/2024 \ L‘ fl_ it [ i

Special conditions issued for the proposed Gohogram Sand Mine over an area of 3.84 Hectare (9.49
Acres) on the Damodar River at Plot No. — 6001(P), J.L No.- 70, Mouza — Gohogram, PS — Galsi,
District — Purba Bardhaman, West Bengal by Satyanand Roy (Application no. - 5783244).

As per the Mining Plan including Mine Closure Plan, the cardinal points of the mining
lease area are given below: -

Boundary Point Latitude Longitude
BP1 23° 14' 40.07"N 8§/°3753. 73" E
BP2 23° 14' 30.82"N 87° 37 54.68" E
BP3 23° 14'31.04"N 87°37'49.63"E
BP4 23° 14' 39.80"N 87°37'49.04" E

= Emission:
1. All vehicular movement for transportation of sand to be under covered condition.
2. Water sprinkling arrangement to be provided for suppression of fugitive emission.
3. Mined sand to be kept under moist condition to avoid emission.

* Effluent: Nil

* Solid waste: Nil

= General Conditions:

1. All conditions given in Environmental Clearance issued by SEIAA, WB vide EC
Identification No. -EC24B001WB 120087, File No. - EN/T-1I-1/265/2023 dated 01/03/2024
to be strictly complied with.

2. If the proposed project falls within 10 km from the periphery of a National Park/ Sanctuary/
Eco-Sensitive Zone/ Protected Area, the Project Proponent shall obtain a No objection
certificate from the Standing Committee of National Board of Wild Life (NBWL) before
commencement of project activity, in compliance to the Hon’ble Supreme Court’s order in
LA. No. 460 of 2004.

3. Sustainable Sand Management Guidelines, 2016 and Enforcement and Monitoring

Guidelines for Sand Mining 2020 of MoEF &CC, Gol should be strictly followed.

4. The Mines and Minerals (Development and Regulation) Act, 1957 of Gol and its

subsequent amendments should be strictly followed.

5. West Bengal Sand (Mining, Transportation, Storage and Sale) Rules, 2021 and the West

if . { Name- PARAMITA PAL \
3 ‘..I_;_;g sreg- Citv Cwal Court. Caloulte :ii‘“
O\ Reg No- 0832022
\ 2\ Date of p 17042027 @)

I fk/ Q}‘ Page 1 of 2
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Annexure to CTE No. — WBPCB/5783244/2024 l L‘ % - m

Special conditions issued for the proposed Gohogram Sand Mine over an area of 3.84 Hectare (9.49
Acres) on the Damodar River at Plot No. — 6001(P), J.L No.- 70, Mouza — Gohogram, PS — Galsi,
District — Purba Bardhaman, West Bengal by Satyanand Roy (Application no. - 5783244).

6. Ground water should not be abstracted without the permission of the Competent Authority
as per the West Bengal Ground Water Resources (Management, Control and Regulation)
Act, 2005.

7. Steps are to be taken so that the flora and fauna are not affected during the operation phase.

8. The proponent should maintain a display board at the site, providing detailed information
on the salient features of the proposed project.

9. No activity to be undertaken beyond area mentioned in the mining lease.

10. All statutory licenses/permission, as applicable, should be obtained from the Competent
Authority.

11. Mining activity to be carried out strictly as per District Survey Report of the concerned
district,

Page 2 of 2

UPLOADED BY DEBASHIS SARKAR (XXXXXXXX7589) (AUTHORIZED PERSON OF WEST BENGAL POLLUTION CONTROL BOARD)
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Government of West Bengal

This document having UDIN 24-G-GA000004-C-1730210796679
has been created by WEST BENGAL POLLUTION CONTROL BOARD
with authorised person's Aadhaar no XXXXXXXX7589 on 07:36PM,
October 29, 2024.

This document is available at UDIN platform till 07:36PM, October 29,
2031.

A2 222420222208 12237

e
_____

N3me. PARAMITA PAL
Wed Otk £t Qo £

§ * s i
b DSk t'-lnL::', 1

Ll -In_?
Exp 17 04,2027

&) bowe ML“‘V
Authorised Signatory

(E-signed)
Department of IT&E

https://udin.wb.gov.in/

W W N N
Lo dhcl DAY Do a0 B0 0 B



LD 24-G-CAN0000AC

-\uS5- -

— WEST BENGAL POLLUTION CONTROL BOARD
‘ T Paribesh Bhawan, 10A, Block LA, Sector III
‘-\= ”-’ Salt Lake City, Bidhan Nagar, Kolkata — 700 106, INDIA

Website : www.wbpchb.gov.in, e-mail : wbpchnet@wbpch.gov.in

Validity Period :29/10/2024 To 31/10/2029
Category: RED
Application Type: CTE
CTE No.: WBPCB/5778991/2024 Date: 29/10/2024

Sub : Consent to Establish (CTE) under Section 25 & 26 of the Water (Prevention and Control of Pollution)
Act, 1974 as amended and Section 21 of the Air (Prevention and Control of Pollution) Act, 1981 as amended.

Ref.: Application No. 5778991
To,

M/s Gohogram Sand Mine
Proponent Name : Yogendra Singh
Plot No. - 6002(P), J.L. No.- 70, Mouza — Gohogram, PS — Galsi, District — Purba Bardhaman, West Bengal.

The West Bengal Pollution Control Board (hereinafter referred to as the State Board) hereby grants Consent to
Establish (CTE) from environmental point under Section 25 & 26 of the Water (Prevention and Control of
Pollution) Act, 1974, as amended and Section 21 of the Air (Prevention and Control of Pollution) Act, 1981 as
amended and rules and orders made thereunder for proposed new unit of Gohogram Sand Mine at Plot No. —
6002(P), J.L. No.- 70, Mouza — Gohogram, PS — GalsigDistrict — Purba Bardhaman, West Bengal for the
following activities :

SL.No.
1

Production Capacity
72576 Cubic Meters/Year

2 96768 Cubic Meters/Year

|Total cost of the Project (in Lakhs)
(A) General Conditions :

(1) The quality of sewage and industrial effluent to be discharged from the factory shall satisfy the permissible limits
as per norms and Environment (Protection) Rules 1986.

(2) The unit shall apply to the State Board for Consent to operate according to the provisions of the Water
(Prevention & Control of Pollution) Act, 1974 as amended and the Air (Prevention & Control Pollution) Act, 1981
as amended prior to commencement of activities of the unit.

(3) The unit shall comply with the following Environmental Acts and Rules and its amendment as applicable
(i) The Water (Prevention and Control of Pollution) Act, 1974 .
(ii) The Air (Prevention and Control of Pollution) Act, 1981 7 o s\ | A AN
(iii) The Environment (Protection) Act, 1986 2=,
(iv) The Public Liability Insurance Act, 1991 %
(v) The Manufacture, Storage and Import of Hazardous Chemicals Rules, 1989 “")
(vi) The Ozone Depleting Substances (Regulation and Control) Rules, 2000 i <
(vii) The Batteries (Management and Handling) Rules, 2022 k“"\
(viii) The Noise Pollution (Regulation and Control) Rules, 2000 "J\ O
(ix) The Bio-medical Wastes Management Rules, 2016 I(\ ! st
(x) The Hazardous Wastes (Management and Transboundary Movement) Rules, 2016 ’,I’E_S'E “

;\//

"This is computer generated document from OCMMS by WBPCB"
WBPCB/5778991/2024

Pagel

UPLOADED BY DEBASHIS SARKAR (XXXXXXXX7589) (AUTHORIZED PERSON OF WEST BENGAL POLLUTION CONTROL BOARD)
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(xi) The Plastic Waste Management Rules, 2016 -~ @m
(xii) The Solid Waste Management Rules, 2016
(xiii) The E-Waste (Management Rules), 2022
(xiv) The Construction and Demolition Waste Management Rules, 2016

(4) The State Board reserves the right to review, amend, suspend, revoke etc. this consent for establishment and the
same shall be binding on the unit.

(5) The unit shall obtain permission/clearance from the other competent authorities, as applicable and such
permissions may be required at the time of submitting application for Consent to operate.

(6) The unit shall abide by the stipulations as may be prescribed by any authority / local body / government
departments etc.

(7) Suitable measures to treat the effluent and emission shall be adopted in order to reduce the pollution load so that
the quality of the effluent and emission from the unit always conforms to the relevant permissible standards.

(8) No equipment/machinery, emission and effluent generation/discharge source etc. shall be installed/modified
without prior approval of the State Board.

(B) Special Conditions:
1. Refer to annexure attached herewith.

2. This NOC is valid for the proposed Gohogram Sand Mine over an area of 3.79 Hectare (9.81 Acres) on the
Damodar River at Plot No. — 6002(P), J.LL No.- 70, Mouza — Gohogram, PS — Galsi, District — Purba Bardhaman,

West Bengal by Yogendra Singh (Application no. - 5778991).

3. Revised reserves as per approved DSR should be incorporated in the approved Mine Plan before starting of mining

operations. The revised mine plan incorporating the reserves as mentioned above should be submitted to the WBPCB
e

before applying for the Consent to Operate.

Any Violation of the aforesaid Conditions shmmhis Consent to Establish

i‘i’@f of West Bengal Pollutio-n Control Board
7 T

2011012024

Chief Engineer
Environment Impact Management Cell

“This ix computer generated document from OCMMS by WBPCB"
WBPCB/5778991/2024
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Annexure to CTE No. — WBPCB/5778991/2024 ‘ L“

-

Special conditions issued for the proposed Gohogram Sand Mine over an area of 3.79 Hectare (9.81
Acres) on the Damodar River at Plot No. — 6002(P), J.L No.- 70, Mouza — Gohogram, PS — Galsi,
District — Purba Bardhaman, West Bengal by Yogendra Singh (Application no. - 5778991).

As per the Mining Plan including Mine Closure Plan, the cardinal points of the mining
lease area are given below: -

Boundary Point Latitude Longitude
BPI 23° 14' 40.14"N 87° 37'54.49" E
BP2 23° 14' 40.69"N 87°37'59.42" E
BP3 23°14'31.78"N 87°37'00.57" E
BP4 23° 14' 31.36"N 81°37 5535 E

= Emission:
1. All vehicular movement for transportation of sand to be under covered condition.
2. Water sprinkling arrangement to be provided for suppression of fugitive emission.
3. Mined sand to be kept under moist condition to avoid emission.

* Effluent: Nil

* Solid waste: Nil

* General Conditions:

1. All conditions given in Environmental Clearance issued by SEIAA, WB vide EC
Identification No. -EC24B001WB 185149, File No. - EN/T-1I-1/281/2023 dated 28/02/2024
to be strictly complied with.

2. If the proposed project falls within 10 km from the periphery of a National Park/ Sanctuary/
Eco-Sensitive Zone/ Protected Area, the Project Proponent shall obtain a No objection
certificate from the Standing Committee of National Board of Wild Life (NBWL) before
commencement of project activity, in compliance to the Hon’ble Supreme Court’s order in
L.A. No. 460 of 2004.

3. Sustainable Sand Management Guidelines, 2016 and Enforcement and Monitoring

Guidelines for Sand Mining 2020 of MoEF &CC, Gol should be strictly followed.

4. The Mines and Minerals (Development and Regulation) Act, 1957 of Gol and its

subsequent amendments should be strictly followed.

5. West Bengal Sand (Mining, Transportation, Storage and Sale) Rules, 2021 and the West

Bengal Minor Minerals Concession Rules, 2016 should strictly be complied with.

Page 1of 2




UDIN: 24-G-GA000004-C-1730210796679 (Verify at https://udin.wb.gov.infverify-udin)

- LR -
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Special conditions issued for the proposed Gohogram Sand Mine over an area of 3.79 Hectare (9.81
Acres) on the Damodar River at Plot No. — 6002(P), J.L No.- 70, Mouza — Gohogram, PS — Galsi,
District — Purba Bardhaman, West Bengal by Yogendra Singh (Application no. - 5778991).

6. Ground water should not be abstracted without the permission of the Competent Authority
as per the West Bengal Ground Water Resources (Management, Control and Regulation)
Act, 2005.

7. Steps are to be taken so that the flora and fauna are not affected during the operation phase.

8. The proponent should maintain a display board at the site, providing detailed information
on the salient features of the proposed project.

9. No activity to be undertaken beyond area mentioned in the mining lease.

10. All statutory licenses/permission, as applicable, should be obtained from the Competent
Authority.

11. Mining activity to be carried out strictly as per District Survey Report of the concerned
district.

17 04.2027

g N
Date of txp
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4/1/8, L.N. Motilal Road,
K i \ Malirmath, Behala, Kolkata - 61
Advocate (behind MalirmathRikshow Stand)
HIGH COURT, CALCUTTA High Court:
BAR ASSOCIATION, ROOM No. 15 (274 Floor) 7, Old Post Office Street, 1* Floor,
Ph.No.: 9830114465 (M) Room No.15E P(mf?ﬂg}

Emall 1D: kmhossainlaw@gmail.com

Dated 14.11.2024

To,

1. The Secretary,
Ministry of Environment and Forest and Climate
Change The Union of India, Indira Pragya Bhawan,
Jorbag Road, New Delhi-110003.

2. The Addl. Secretary,
State Level Environment Impact Assessment
Authority, Government of West Bengal, Department of
Environment, Pranisampad Bhawan, Block-LB-II, Salt
Lake, Sector-111, Biddhannagar, Calcutta-700106.

3. The Member Secretary,
State Level Environment Impact Assessment
Authority, Department of Environment, QGovernment of
West Bengal, Pranisampad Bhawan, Block-LB-11, Salt
Lake, Sector-1II, Biddhannagar, Calcutta-700106.

\ ,ﬂ{/;hc District Magistrate,
Purba Bardhaman, P.O, + P.S. Burdwan, Dist. Purba
Bardhaman-713101.

5. The Additional District Magistrate and District Land &

Land Reforms Officer, : ;
Purba Bardhaman, having its office at Burdwan

Rajbati, Post Office -Burdwan, District-Purba
Bardhaman, PIN-713104.

Sub: Prayer for taking appropriate steps
rt_estrammg excavation of sand pit from
river bed of Damodar causing serious
environmental pollution and imbalance
affecting cultivation by farmers due to
flood every year.

My Clients: 1. Sayed Sarafat Ali, son of Late Sayed
Sujad Ali, residing at Ramgopalpur,

Purba Bardhaman, Pin- 713403.

2. Dilip Mondal, residing at Bharatpur,

Bankura, Pin- 722154, - :
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K Chamber :
Motilal Road,

Advocate 147178, LN
lirmath, Be hala, Kolkata — 61
gr;ligggcﬁhcg;cgg A (br!'?i nrrl'?'laltrm Btthksl;Ewhchg nﬁ]

OM N 5
B 1 08 35 (2% Fioor) 7, Old Post Offc Street, 1" Fioor,
Bl'l'lﬂ“ 1D: iﬂnhossainla'#@gmm .com Room 0.15E P{lwe?géggg}
: ____—_—#—--——__
Sir / Ma.dam, )
ve named

Ii ; .Undcl‘ instruction from and on behall of ¥ o

clients this is to address you as follows : -

villages within Galsiarea
ruated beside Damodar

arm ﬂ’lelr hvclihood by

1.. That my clients are residents of different
District- Purba Barddhaman. Those villages are Situ&
River. Most of the villages are farmers and they ©
cultivating the agricultural land situated beside Damodar River.

2.  Some of the miscreants having nexus with Government officials are

illegally excavating sand from the river bed causing damage to
environmental balance and increasing possibility.of flood which may wash
out the agricultural land as well as the residences belonging to the villagers.

know that the authority without causing field

the following influential persons to excavate
ed with the said jllegally granted

3. My clients ceme to
enquiry granted permission to

sand from the river bed. Being arm

permissions these persons are are extracting sand from river bed by using heavy

machineries causing severe damage to the environment. The names of those

two persons who are extracting sand are as follows:-

| Yogendra Kumar singh, son of Sachidanand Singh, P.O. Jew Rakhal
Tola, Patna, Biher, Fin” 801503,

. Satyanand Rai, son of Nirushal Rai, resident of Biscuit Factory, near

Civil Court, Nebarganj, Danapun Patna, Bihar, Pin- 800012.

4. My clients further came to know that Q:l Yogendra Kumar Singh got
excavate 5and ! fr@m thie plot no. 6002 (part) under

70 '/p .S. Galau,Dtb : ‘ctw‘kurba Barddhaman, arca-

4 Rai sot penmssi n':&h excavate sand from the
v

pcnmssxon to

Mouza Gohgram J.L. 1%
9.81 acres. Said Satyanaﬂ
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K M. Hossain

Advocate
g;:iﬂ COURT, CALCUTTA
= NoA-Ssgggﬂffs' ROOM No. 15 (27 Floor)
Fide 1 5 (M)
mail ID: kmhossalnlaw@gmail.com

-\

51—

r’—

LAt ¥ 17 111 { L

Chamber :
14/1/8, L.N. Motilal Road,

Malirmath, Behala, Kolkata - 61

(behind Malinﬂatthkshow Stand)
High Court:

7, Old Post Office Street, 1" Floor,
Room No.15E (Mezzanine)
Pin - 700001.

e —

3
J.L. no. 70, P.S.

sand pi
i l:t at plot no. 6001 (part) under Mouza Gohgram,
, District — Purba Barddhaman, area- 9.89 acres:

S.
Those persons without having any environme
competent authority, are illegally excavatin

nt clearance from the
said sand pits

g sand from
due to such

Moreover,

causing serious breach of environmental balance:

illegal excavation of sand the river dam is grad
there is high possibility of breaking the dam d

cause flood in the area washing
residences of the local villagers.

6.
praying for taking appropriate
but none paid heed. None is bo
causing due to rampant excavation
purpose.
7.  Under such circumstan
this notice calling upon you to take
illegal excavation of sand
serious environmental imbal
~ the appropriate guthority Wi
illegal cxcavation of sand
Purba Barddhamanan

solicited.

an
1| take

The villagers time and again approach
steps against such
thered about the en

of sand

from the
ces immediately. It is expected that you being

out the

ed the appropriate authority
illegal excavation of sand
vironmental imbalances

from the river bed for business

ce I on behalf of my clients do hereby give you
appropriate steps against such rampant

river bed of Damodar river causing

proper measure restraining rampant

from the river bed of Damodar within Galsi area,
Tifonmcnt. Your early action is highly

Yours faithfully
o,

Advocate

(F Scanned with OKEN Scanner
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VAKALATNAMA -7 3

BEFoNP THE NATIONAL GREEN TRIBUNﬁL

raSTELN 20NE gENCH Kol kAT Z
N THE HIGH COURT AT CRLCUTHA
District :
o.h. No. of EeRM
6ﬂ‘950 Sﬂﬂﬁpﬁr ﬁi’l 2 By Appellant
Petitioner
-VERSUS-
INDIH Do
%E 2 VB ol F Respondent
Opposite Party
Vakalatnama on behalf of 3 the petitioner

Knows all men by these presents that by this Vakalatnama. I/We appoint the Advocates
noted below or any one of them my/our lawful Advocate or Advocates.
for filling the memorandum of appeal or petition 2 ;

or entering appearance in the above matter for appearing and Conductlng and
arguing the same for depositing or withdrawing any money in connecting therewith, for
moving the Court in any matter connected therewith, for preparing the Paper Book in the case
and for putting in papers, petitions, etc. on my/our behalf for filing taking back any documents
for withdrawing suits or appears or petitions with permission to institute fresh suits, appeals,
petition etc. for signing and filing petitions of compromise in connections with the said matter
and for taking copies of paper from the Record and |/We further say that any act done by
my/our said Advocate or Advocates or by any one of them after accepting this Vakalatnama,
shall be considered as my/our own true and lawful act.

And I/We further hereby agree and undertake to pay the said Advocates his or their fees
as settled and all others sums that may be necessary to carry out the requisitions of the Court
and otherwise to enable the said Advocates to conduct the case properly, failing which the
said Advocates after notice to me/us will be at liberty to withdraw from the further conduct of
the case.

IN WITNESS WHEREOF [/We sign and execute this Vakalathama, on this the 37-5‘“*’
day on N,guemhm D o2y
NAME OF THE ADVOCATE
M 220 ]éc%Z"f AM’W‘
v
AHGW  lowny (t’ufcwa" PRI
R AkSocbars ™ Re2I
Ph. No - 2 4oaFRI6/
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BEFORE THE NATIONAL GREEN
TRIBUNAL,
(EASTERN ZONE BENCH), KOLKATA
(Under Section 18(1) read with Sections 14
of the National Green Tribunal Act, 2010)

ORIGINAL APPLICATION

NO. OF 2024 /EZ.
BETWEEN

Sayed Sarafat Ali & Anr.

....Applicants
VERSUS

The Union of India & Ors.
....Respondents

APPLICATION

Advocate on Record:
K. M. Hossain, Advocate
Bar association room no-15
High Ccurt, Calcutta.
Mobile- 9830114465
Enrolment No. F-366/2002
Us-b
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